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LEGISLATIVE ASSEMBI.Y.
' , Wednesday, 12th March, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

. MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been re-
ceived from the Secretary of the Council of State:

I am directed to inform you that the Council of State have, at their meeting of
the 11th March, 1924, agreed without any amendment to the Bill to amend certain

other enactments and to repeal certain other enactments which was passed by the
Legislative Assembly on the 1st March, 1924."”

REPORT OF THE SELECT COMMITTEE ON STANDING ORDERS.

Mr. President: 1 present the Report of the Select Committee on the
Standing Orders.

[}
THE BUDGET—LIST OF DEMANDS.
SECOND STAGE—contd.

Ezpenditure from Revenue—contd.
Demanp No. 9—Rawways—contd.

Mr, President: The House will now resume the discussion on the De-
mands for ‘Grants, Demand No. 9, Railways. The original question was:
“ That a sum not exceeding Rs. 67,71,60,000 be granted to the Governor General

in Council to defray the charge which will come in coumse of payment during the year
ending the 3lst day of March, 1925, in respect of ‘ Railways '." .

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, I risc to move the amendment No. 36 which standg in
my name:

‘*“ That the provision for Working Expenses under the head  Railways ' on page 37
be reduced by Rs. 25 lakhs.”
Before 1 speak on the amendment, Sir, I am sure, the House, or at any
rate, those Members of the House who were present here till late in the
evening yesterday, would like me to express their appreciation of your deci-
sion to adjourn the House at 7 p.M. yesterday. You reminded me, 8ir,
very pertinently, if I may say 8o, when 1 made that suggestion, that T was
once of the voeal Members who said that we should have more time to dis-
cuss both the Budget and the Demands for Grants. But I submit, Sir,
for your consideration that the demand of mine was not irreconcilable

(1619 ) . s
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with the request I made at*7 p.M. yesterday to adjourn at that hour.
1 am quite prepared, as far as I am concerned, personally to work longer
hours, but I am afraid that even the longest hour that you may fix will
not meet with our demand to enable us to discues the Budget fuﬁy within
the days fixed at present. I need hardly say that I am as.anxious as any-
body else in this House to get away from Delhi, but my only anxiety is
that we should be able to discuss the Budget as thoroughly as the import-
ance of the various items beforc us demands.

Now, Bir, I am sure many Honourable Members of this House would
like to know the basis on which 1 have based my figure of Rs. 25 lakhs as
the cut that should be made in the Railway Budget. Ag I hope I will be
able to show towards the end of my remarks, that cut should be
looked upon as very modest even by my friends on the opposite benches.
I therefore propose to explain the basis of my figure right at the end of my
remarks. In the first instance, 8ir, I should like to refer to the question
of Indianisation of the services on the Railways, s question on which &
good deal has been . .. ..

~ Mr. Presldent: That question cannot be raised under this demand.
It was discussed yesterday.

Sir Purshotamdas Thakurdas: May I, Sir, submit that it is on the
score of general economy in the Railway Budget, and, unlesg you rule
that I will be out of order absolutely in referring to it, I would not omit
it, but I submit that the best part of my claim is based on that demand,
and as I have not indicated any particular head, and merely suggest that
cut in the whole of the Railway Budget on this one amendment standing
in my name, may I ask, Sir, if you will allow me just to say a few more
words supplementing what has been said?

Mr. cresident: The Honouruble Member will observe that we had
several speeches on Indianisation of the Reilways yesterday both as a
measure of justice to Indionse and 8as & measure of economy
in the working of the Railways. We had speeches on the
General Budget in the demand moved by Mr. Rama Aiyangar, and we
had also speeches on the Indianisation of Railways in the particular case
of reduction moved by Mr. Joshi. If T were to allow that now the day
would be spent in discussing what has heen already discussed yesterday.
The Honourable Member may refer to it incidentally, but he cannot re-
open a debate on that matter.

8ir Purshotamdas Thakurdas: Sir, I accept your ruling, but I must
say that I do so with great regret. 1 wish that I were allowed to dilate
on it a little, because I feel that at the stage at which the discussion
reanched vesterday, the question of the Indianisation of the Railways was
not clarified. You will however allow me to refer to the question generally
and in passing, and I will refer to paragraph 182 of the Acworth Com-
mittee's Report wherein the question of Indianisation, as far as the rail-
ways are concerned, is defined fairly clearly. Thg, said paragraph says:

*“None of the highest posts are vccupied I'asv Indians; very few even of the higher.
The position of a District Engineer, District Traffic Buperintendent, or of an Assistant
Anuditor is, with one or two exceptions, the highest to which Indians have hitherto
attained. The detailed figures in Appendix 2 show that, on the principal railways of
the country, out of 1,740 posts classed as superior, 182, or rather more than 1 per
cent. are filled by Indians. Of the 182 Indians, 158 occupy iqcts as assistant district
officers in the various departments; 24 have reachod the higher grade of district

officers.”’ .
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Now, Sir, when any non-official Member in this House refers to India-
nisation on the Railways, he refers principally to the posts indicated in
paragraph 182 of the Aecworth Committee's Lieport. I therefore felt, when
the Honourable the Chief Commissioner for KRailways yesterday gave' the
figures on some kuilways regarding wue ‘posts occupied by Indians, that
those were not the figures which particularly covered the various posts
referred to in the Acworth Committee's leport, and I feel that, if this
explanation or definition of Indianisation as explained in the Acworth Com-
mittee’s Report met with the approval of this House, paragruph 31 of the
explunatory Note on the Railway Budget and the information given in it
that the number of additional Indian officers in the Railways during the year
was only 11, would unanimously be regarded by this House as very dis-
appointing. We have been generally told, Sir, that this qu&stion of India-
nisation is mixed up with the proposal, or rather the decision that 50
per cent. is the maximum to which Indians can be recruited. I wish to
ask if the Railways have reached the stage where they can gay that they
have 50 per cent. Indians and 50 per cent. non-Indians in the superior
grades on their staff. If that is not the case, it would be vory useful - to
know why the Government of India will not recruit Indians faster in order
that they may come up to the 50 per cent. standard within two, three or
suy five years. I feel that, unless anything very cheering in this direc-
tion ig put forward, this House would be quite justified in disapproving
the administration next year.

Then, Sir, I would like to refer to the question of the liates Tribunal
that the Acworth Comunittee suggested should be appointed for the con-
sideration of the question as to whether the rates that are being charged
by the Railways are fair and equitable to the various interests that the
Railways of India serve. Paragraph 166 of the Acworth Committee Re-
port says that they found that, whilst they were taking evidence, there
wag & unanimity on the part of both railway officials who appeared before
them and on the part of the Indian witnesses who came before them that
a Rates Tribunal on the lines indicated in the Acworth Committee Report
would be acceptable to both. 1 understand, from a remark made here
by an Honourable Member yesterday, that the Railway Board have said
in reply to a question that the idea of forming and getting to work u Rates
Tribunal is under consideration. Now, Sir, I submit that the Acworth
Committee, who submitted their Report in September 1921, laid great
stress on a Rates Tribunal being started for India ag early as possible. Th~
complaints which the Rates Tribunal, when working, can handle and
remedy are of long standing and they are particularly complaints from the
Indian section of the public’ which the railways serve. They are com-
plaints of two nature—(1) block rates by various Company lines,
and (2) the undue preference of imported over local manufactured
goods in India. Now, these complaints were also echoed previously be-
fore the Holland Commission and subsequently before the Fiscal Com-
mission. Both these Commissions gave expressiom to the view that, as
far as the evidence before them went, it appeared that there was a prime
facie case for inquiting into these. "As the House knows, there has been
o good deal of progress, at any rate an increasing ambition, towards fur-
ther industrialisation in India and I wonder if the Railway Board really
appreciate the great depth of feeling in the Indian commercial section as
caused by the way in which delay has occurred in the formation of this
Rates Tribunal.

'+ The modelling of railway stationg or the remodelling of railway stations
and the huge cost that is likely to be incurred on this has met with very

A2 .
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full notice ut the hands of the Incheape Committee. Un page 76 of their
Report they refer to the Grant load remodeling scheme which is esti-
mated to cost 84 crores of rupees and also to the Victoria Terminus exten-
gion scheme, which is estimated to cost 69 lakhs. ''he lnehcape Com-

mittee said:

* The bulk of the remodelling expenditure is on capital account but, in view of the

very large amounts involved, we cons.der that the possibility. of remodelling those
stations on & n::ller scale, which could ultimately be enlarged to meet growing require-
m“' h 14 i l;l;:-"
1 think it would be very useful to hear from the Chief Commissioner what
action has bean taken on this recommendation of the Inchecape Commutive.
But rumour has it that in Bombay, instend of having these two long dis-
tance stations, namely, Grant load and Victoria L'erminus, there is un
idea of having one long distance stution, Victoria 'Lermunus, involving—
again as 1 say, basing my information on rumour,—involving a huge capi-
tal expenditure of from 4 to b crores of rupees. 1 wish, Sir, at this stage
at any rate, to lodge my emphatic protest against any such big schemes
which later on may be found to be quite unswited to tue needs of the city.
Primarily tne question is more or less o parocnial one and may be regarded
ag affecting the convenience of Bombay only. But inasmuch as this
Legislature has to find the money for this capital outlay, I think we may
safely at this stage throw out a hint that it may be very useful to get the
opinion both of the commercial and the general public of Bombay on this
question, and no further progress should be made in connection with tuat
very ambitious scheme—if the Railway Board have one in view—unless
and until this House has gone into and decided upon the necessity for such
a huge capital outlay. In the meantime, it would be interesting to know
bow much expenditure has been incurred on this very ambitious scheme
and I personally feel that I should like very strongly to sound a note of
warning against any expenditure of large sums on such schemes at tnis
stage.

Perhaps the 'paragraph in the Supplementary Memorandum regarding
the 8 crores of rupees which have to be written off the cost price of the
stores in the Railway Administration is the most disappointing and tne
most depressing feature of the Railway Budget tnis year. I would read,
Bir, a few lines from that Memorandum:

“ Qwing to the exceptional conditions prevailing during and for some time after
the war a hrﬁf proportion of stores now held in stock are priced in the books at
figures materially higher than the current market. rates; and a very considerable
amount—the exact amount is not yet known—will be required to write their value
down. Orders have been issued by the Railway DBoard that the repricing of all
important items of stores should be undertaken at once; and it has been provisionally
decided that, in each of the next five years, provision should be madg for a debit to
revenue on this account of Rs. 30 lakhs per annum. The money will he obtained from
the amount carried to Railway reserves. The. Railway Board have clearly impressed
on the Railway Administrations that this arrangement is special and iv designed to
clear up the special position following on a period of very high prices and the circums-
tances of recent years, and that they would not be prepared to adopt this arrangement
in the ordinary course of events.”

8ir, the first question that arises from these remarks is this, that being
written practically in ¥ebruary 1024, thnt is, six years after the Armistice
waos. signed, is there any justification for doing what perhaps might have
been done, or I submit should have been done, either in 1920 or the latest
in 1921? It is said that the Roilway Board would not he prepared to
adopt this arrangement in the ordinary course of events. Do I understand’
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the Railway Board to plead that the six years from the signing of the
Armistice till the time this is brought to the noutice of the Legislature are
looked upon as years of an extraordinary course of events? 1 could have
undefstood & remark like this being made either in lv<u or even in 1¥zl,
but to make it six years after shows that there nas been some gross neglect
in some place or other and I think the Legislature would want consider-
able explanation before neglect of this sort is passed. ‘I'he question that
arises is this, whether this item of 8 crores which is estimated to be the
amount that will have to be written off, covers stores held by Company-
managed rallweayg in addition to the State-managed ralways. Presumably
it covers stores held by both railways alike. And if that is so, may I ask
my Honourable friend, Mr. Willson, who was anxious to catch at one iso-
lated remark of my Honourable friend on my right when he very justi-
fiably praised the E. 1. Railway on some very good features of their
administration, a question? Mr. Willson said *‘That is because it is Com-
pany-management.’’ May I asgk, is this sum of Rs. 8 crores by which the
Railways have not written off their stores for six years, also to the credit
of Company-managed Railways? B8ir, if the conclusion is that in these
matters the Company-managed Railways are us good or as bad as the
State-managed Railways, mav I ask Mr. Willson to tell me where is the
justification for the excuse on which the Legislature were being pressed last
year to express a preference for Company manuagement because it is com-
mercial management and would lead to more economy? I do not wish to
deal with this question. 1 only raise it because my Honourable friend
wag rather keen on inpressing the House that Company management

would mean greater economy.
But, Bir, let us see how the Honourable the Finance Member wishes

to write off this amount. .
In parsgraph 41 of his speech the Honourable the Finance Member

suys:
* Under the settlement proposed to be made with the Railways,”

—that is a separate Railway Budget—

** this charge will be taken over by them and ai)mcl over a period of ten , duri
which there ix reason to believe that they will be able to meet it out o{et"h:ir mf

of surplus profits.” .
May 1 ask the Honourable tho Finance Member if this will be met out of
the surplus profits of Company-managed railways or not? 1 presume not.
The reply that I will be given is that there is a contract with them and
that that contract forbids any sort of deduction on such sccount. Why,
then, 8ir, should it come out of the surplus profits of the Kailway admi-
nistration of India which wholly belongs to the Indian tax-payer? You
are doing nothing else. Why not take the proportionate share from the
Company-managed Rallways, if for nothin~ else simply to prove to thenn
that they cannot trifle by neglect with such huge 1tems of stores and that for
a period of 5 or 6 years after the Armistice was signed? Unless the Com-
pany-managed Railways had reason to believe that there was going to be
another outbreak of war after the armistice was signed, I submit that the
writing down of the cost price of the stores should have taken place in
1919, or 1920 or at the latest in 1921. In the meantime they went on
importing more and more stores to such a point that the Inchcape Com-
mittee were forced to remark, ““We consider that allowing for these, the
stocks of stores held are on an extravagant scale.’” The Railwayvs then
held stores costing Rs. 22 crores. They also later on in their repdrt draw
. attention to the total value of stocks held in India which amounted to very
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nearly 59 crores. 1 think thut wiut the Incheape Committee said regard-
ing the total quantity of stores held in India would bear a little repeti-
tion and a little reminder to this House at this stage. 1t 18 only one sen-
tence and I would like to read it

“ The country cannot in our opiuion afford the locking up of capital which this
huge sum represents, apart from the consequent expenditure on the establishments
engaged on the maintenance of the stores, tue buildings for their accommodation and

the mevitable loss from depreciation. We rvcommend that un early and progressive
reduction be effected in these large holdings.'

L]

I feel, Sir, very strongly thut the explanation which tne Company-
managed Railways may give regarding this neglect to write down tnese
stores before now, which hag cost the lndian tax-payer so much, should
be put very fully before this House.

This, Sir, brings me to the question of the stores policy of the Kailway
Department. Speaking on another Hesoluwon, | subm.tlea tnat woe
Indian Stores Department should be used for the purpose of ensuring to the
Government of Indin that the indeuts thut ure sent out from India ‘are only
for such articles as cannot be manuiuctured in lnwa.  i1ne only uepurt-
ment of the Govermmment of India that patronises the Indian Stores De-
partinent—or rather I would say, in order w be more accurate, according
to my information—that patronised the Stores Departineny or the Govern-
ment of India till lnst year was the Military 1epartment. The figures put
before the Retrenchment Committee last year show that the M.utary
Department had saved a zood deal of money. 1 do not know whetner,
since then, the Railway Departinent have begun to be classified amongst
the patrons of the Indinn Btores Department. But if they are not, I wish
to say a little as to why it is incumbent upon this House to insist that
the Railway =Department shall buy their stores through the Indian Stores
Department, and if in certain cases the Indian Stores Department say
that they cannot get supplies from India, it 15 only for such articles that
indents should be sent to England. It would be idle and superfluous for
me to say that if the stores are bought here, you save (1)
interest. You do not have to send out your indents six months
shead, or perhaps longer ahead, #8 you have to do otherwise.
(2) You save, in addition, all that I have read out from the Inchecape Com-
mittee's report, namely, godown accommodation and the other staff that
neoessarily must accompany it with further godowns built to hold the
gtocks. (8) Incidentally, although it may not be directly the outlook of
the Railway Department, you give such an impetus to local industries
that the Railways again come in to bhenefit by the encouragement given to
the industries. We have been told in past debates—if not in this session,
I have read it in the proceedings of the past sessions—that the Indian
Railway Department should be worked only on commercial lines. It is
only for commercial lines that I plead and I demand, if I may say so,
from the Railways which belong to the tax-payer of India, that the -
wavs should be worked in a manner which will eonduce best to the inter-.
ests of the tax-payer of India. Even though temporarily a little higher
price’ may have to be ‘paid for some stores, I submit that' the encourage-
ment given by such s huge Department as the Railway Department will
enable that particular industry to be built up so well that before very long
that industry would be able to ensure to the Railways of India a
supply; cheap, on the spot, and on the whole if not directly remunerative
to' the Railways, will be certainly indirectly more than remunerative, be-’
caume it would be difficult to assess in rupees, annas and pies how much
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such an industry would add to the prosperity of the Railways. The capi-
tal expenditure on Railways, as sanctioned by the Legislature till now, is
in round figures Rs. 1560 crores. A part of it, I know, hag been spent.
Paragraph 8 of the Explanatory Memorandum points out that this is not
all the amount concerned, and that in order to spend these Rs. 150 crores,
Rs. 62 crores in addition have to be spent out of the revenues. It prac-
tically means that in order usefully to employ these 150 crores of capital
wxpenditure, another 62 crores would have to be employed out of revenues.
1t ‘practically means that in order usefully to employ these 150 orores of
capital expenditure, amother 82 crores would have to be employed out of
revenue. That practically brings the total up to Re. 212 crores. A part
-of it, as I said, has been spent. The major part of it remains unspent.
Why should this Assembly, at thig very time, not insist and why should
the Department concerned not give an undertaking to this Assembly that
they will employ the Indian Btores Department for the purpose of finding
out whether they ¢an, without being extravagant, and on reasonable lines,
buy all their requirdments in India? If that undertaking is not forthcom-
ing, I think this House would have very good reason indeed to look askance
at the stores policy in the Railway Department. I know that both the
Departmentg belong to the same Government. I am not pleading for one
Department as ageinst the other. Each can look after itgelf. I am
pleading for the industries of India, and I am pleading for the tax-payer
of India, to whose best interests it is to see that the Railways follow a
policy which will before long effect a good deal of economy and a good deal
of efficiency all round, not only in the Railways but also in other directions
in India. T feel, Sir, that I need not say more to justify the demand that
I have laid before the Railway Department here, namely, that they should
employ the Indian Stores Department more fully than they may have done
hitherto, if at all they have made o beginning, or if they have not yet
inade a beginning, that they might begin now in right earnest. And 1
would suggest, Sir, that at the next Budget debate under the item Rail-
ways b statement should be submitted to the Assembly pointing- out the
total value of stores bought and classifying it as to how much of it was
bought in India and how much outside, and the reasons for going outside.
&they could assure us then that they went outside because the Indian
BStores Department told them that they could not buy these articles here,
the Assembly would not want any further information.

I feel, Sir, that I should now say a few words as to why my demand
ig for a cut of Rs. 25 lakhs, nothing more nor less. It is made on the
soore that there should be more cconomy in the purchase of stores here,
and principally on the score that we want more Indianisation, that that
Indianisation should not wait and that this Assembly has not the patience
now to wait, and that any further explanation of the nature that was given
to me by the Secretary in the Forest Department, when he told me in
‘reply to a question that I asked, that in order to find out as to when the
fifty per cent. Indian element in the services could be reached you would
want an actuarial caleulation, would not avail. If an actuarial calculation
was necessary, I submit that it was the duty of that Department before
they came to this House for a demand for a grant to work that out. It
is no wsecret that this House has no more patience regarding any cxcuses
in connection with Indianisation. The Government of India must work
up to the fifty per cent. Indian element in the superior posts at an
ourly date. Beyond that this House may not insist at this stage, but I
eubmit that, looking st the two demands that I have put forward, my
amendment for a cut of Rs. 25 lakhs in the Railway administration grant
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is a very modest one. I hope the Honournble Member in charge of the
Department will be able to accept my cut. I wish I could have said a
littte more in justification of my demand on the score of Indianisation
principally, but, as you have ruled otherwise, I am afraid I must reserve
it for some other head under this Budget discussion. But I repeat again,
on the various grounds that I have mentioned, and some of them I have
only touched upon for the sake of raising a discussion, principally on the
ground of Indianisation and on the ground of economy,—I feel that on
some of the items they would. buy stores here much cheaper
than they do at present, but even if they do not do so,
there must be an assurance that the Indian Stores Department
would get a peep into the indents and that indents would be sent out only
when they say that they cannot supply the articles from here,—it is on
these grounds that I desire to make s cut of Rs. 25 lakhs in the Railway
Department demand, and I hope the Honourable Member in charge will
be able to accept it without dividing the House.

Mr. K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): In connection with the Stores Department to which
Sir Purshotamdas Thakurdas referred, I want to make a statement. On
the 26th February, 1924, I put a question as follows:

** Q. —With reference to the table showing purchases made in England without accept-
ing the lowest tender referred to on page 16pof Volume IV of the Assembly Debates
dated 1st February, 1924, will the Government be pleased to state what stock on hand
of the articles referred to hereunder was available on the dates of purchase referred
to in the table at pages 16, 17 and 20!

Bottles (water)—2 items.
Wheels and axles—3 items.
Tracing cloth—1.
Punching machine—1.
gorthn cement—-}l_-g
etting (mosquito)—2.
Tickets (Railway)—1.
4.—In order to m;ipply the information required by the Honourable Member it
would be necessary first to ascertain from the High Commissioner which was the
indenting d tment or officer in each of these cases and then to inquire from these
officers and departments what stocks they held. The value of the information nquim‘
would not be commensurate with the h{mu.r and expense of obtaining it. I may add
that all departments have strict instructions regarding the scale of stook to be main-
tained and indents for supply are made only in accordance with such instructions.”

The Honourable Mr. A. 0. Ohatterjee (Industries Member): May I rise
to a point of order, 8ir? That question did not specifically relate to railway
material. It related to all materials purchased on behalf of all the Depart-
ments of the Government of India and I want to know whether the point
now raised by the Honourable Member is in order on this motion which
relates to Railways.

Mr, President: I cannot tell how much of it is in order and how much
is not, but it appears to me that it will be more properly in order under the
Honourable Member's (referring to the Honourable Mr. A. C. Chattcrjee)
Department vote.

The Honourable Mr. A. 0. Ohatterjes: There is nothing to show that
any of these items which the Honourable Member referred to in this ques-
tion was meant for the Railway Department.

Mr. K. Rama Afyangar: My Honourable friend will see that wheels

and axles are referred to. I do not suppose these are intended for other:
Departments,.and that is the largest in that lot.
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The Honoiirable Mr. A. O. Ohatterjee: I cannot say whether wheels
and axles might not have been wanted for the Northern India Salt Depart-
ment or for the Army Department.

Mr. K. Rama Alyangar: Can that kind of argument hold good? I submit
my Honourable friend should know better than I whether wheels .and axles
were wanted for others without knowing what they are. He says it mayv be
for this, it may be for others, but certainly that is an answer of the kind
to which we have been accustomed all these days . . . .

Mr. President: There is & vote for the Stores Department?

The Honourable Mr. A. O. Ohatterjee: Under the head of Miscel-
laneous Departments.

Mr. President: It will certainly be in order then. The Honourable
Member had better reserve his remarks for that demand.

Mr, K. Rama Afyangar: May I ask, Sir, whether miscellaneous stores
purchases include this?

Mr. President: It is not miscellaneous stores purchases. The Btores.
Department is under the vote for Miscellaneous Departments.

Mr. K, Rama Alyangar: Does that include railway stores also?

Mr. President: Any railway stores bought through the Stores Depart-
ment come necessarily under the Stores Department vote.

Mr. K. Rama Alyangar: I want information and I am entitled to it. I
am sure, then they will say it does not include this.

The Honourable Mr. A. 0. Chatterjes: It will at any rate come under
the Director General of Stores under the High Commissioner in England.

Mr, K. Rama Alyangar: There is an evasion, you will see, 8ir. That
is the reply that is given. Three crores of rupees have to be written off. The
Stores Department here or the Railway Department here must have known
how much was wanted on that date. The High. Commissioner gives the
order, it is said. From the table placed before the Assembly on the 1st
February, 1924, relating to purchases made at other than the lowest tender
rates, you will find at page 16 that water bottles have been purchased for
Rs. 21,645 more than the lowest tender, that is £1,448-0-0. It is purchased
for the reason that ‘‘ orders for 88,000 bottles were placed with each of the
two lowest English firms."’

Mr. President: Is that for Railways?
Mr. K. Rama Alyangar: 1 am not sure.

Mr. President: Nor am L. As I pointed out to the Honourable Mem-
ber, we know that it will be in order under the Stores Department vote and
he can raise it then. The point he is entitled to raise is whether the Rail-
way Department uses the Indian Stores Department for the purchase of
its storeg or not, but he is not entitled to go further and deal with a subject.
now which falls under the Stores Department vote.

Mr K. Rama Alyangar: I shall then confine myself, to wheels and axles
for the present. There are two heads of purchase under wheels and axles
and I find that they have been purchased for' Rs. 97,020 more than the
lowest tender. The Honourable Member in charge is not able to say how
much of atock was available on the dute this order was given, but the reason



15828 g,%' LEGISLATIVE ASSEMBLY [1218 MarcE 1924.

[Mr, K. Ramns Aiyangar, ] ¥
given for purchasing at higher than the lowest tender rates was that they
wanted the thing to be immediately given by the time fixed. 1 want to
know if the India Grovernment can plead that excuse in this matter, They
now want to write off three crores. Let it.be cut from the salaries of the
-officers concerned, or from the companies concerned. Let it be paid by
Government in some other form or under the powets of certification; let 1t
be taken to some other head, but why should the tax-payer pay it? That
has been our complaint. Orders for large purchases had been given—there
wag information upon which there was a question, but I have not got the
question on hand,—about tue end of 1928. Of course, we can go Into it
fully under another head ss has been ruled by you. Bus whatever it is,
I can only say that when information is requireav for elucidating the position,
you give excuses for such large over-payments as Rs. 97,000 to help parti-
cular firms. Certainly the cut proposed by Sir Purshotamdas Thakurdas,
namely, Rs: 25 lakhs, is a very modest demand.

The Honourable 8ir Charles Innes (Commerce Member): S8ir Pur-
shotamdas Thakurdas has raised a number of questions. Bome I will
endeavour to deal with myself. Some I will leave to officers better
acquainted with them, the Financial Commissioner for Railways and the
Chief Commissioner. This question of surplus and unserviceable stores
is a question which my friend Mr. Parsons is better able to deal with than
1 sm, but I should just like to point out that Sir Purshotamdas Thakurdas
and Mr. Rama Aiyangar are under some misapprehension in this matter,
The reason why we have not been able to write down the value of these
stores is that from the money provided by the Assembly for working ex-
penses we have not been able to provide for the mecessary expenditure.
We have to write them off against revenue and we have not got revenue
provision to enable us to do it. I will leave the matter at that for the
present as it will be explained in more detail by Mr. Parsons. Similarly, -
I do not propose to go into the question of remoda]ling of stations and in
particular the remodelling of the Victoria Terminus in Bombay. This is
@ question which the Chief Commissioner is more able to deal with thun I
am. Naturally I entirely agree with Sir Purshotamdas Thakurdas that
in all these remodelling schemes we must pay the strictest possible atten-
tion to economy, but I would point out to Sir Purshotamdes Thakurdas
and to this House that the constant pressure from this Housc has been
in the other direction. The constant pressure from this House is that we
should provide waiting rooms for all classes of passengers including inter-
mediate passengers. There ia constant pressure from this House and fromn
railway travellers all over India for more and more amenities and facilities
in the way of refreshment rooms, waiting rooms, retiring rooms and the
like. You will ind it stated in the book from .which T quoted the other
day, Bir Courtney Illbert’s ‘‘ Parliament "', that in many matters the
pressure from a democratic Assembly is not in the direction of economy but
in the direction of greater expenditure on mattera of this kind. But at the
same time, as far.-as I am concerned, I entirely agree with the qaneral
principle laid dawm by Sir Purshotamdas Thakurdas that we must in all
these ramodellmg schemen pay the strictest possible attention to economy.

Then;, 8ir, let me next come to the question raised by Sir Purshotamdas
"I‘hnkurdas‘ the question of the Rates Tribunal. I may say at once that
we in the Government of India who are connected with railways are entirely
in favour of this Rates Tribunal. - We do not admit that the comiplaints
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which are often made sgainst Indian railways that we give more favour-
able rates to our exports and imports or to traffic to and from the ports
than we give to the goods produced by Indian industries have any founda-
tion whatever. In fact, if Sir Purshotamdas Thakurdas will read pera-
graph 151 of the Aeworth Committee’s report, he will find that the Acworth
Committee found that we had quite a clean sheet in that tespect. If
thern is any discrimination at all, let me here and now say that it is
discriminatipn in favour of Indian industries. I supplied my Honourable
triend, Mr. Chatterjee, the other day with some particulars of the favour-
able rates which we give to Indian industries and I myself was surprised
at the length of that list and I think thet 8ir Purshotamdas Thakurdas,
who is connected with one of the biggest industrial concerns in this country,
namely. the Tata Iron and Steel Company, has no complaint to make
against, at any rate, the Bengal Nagpur Railway in respect of concessions
in railway freight rates. )

Sir Purshotamdas Thakurdas: I am sorry to interrupt my Honourable
friend. My complaint was more in regard to the smaller industries run
by humbler men than the Tatas.

The Honourable 8ir Oharles Innes: What I say is that we do not
admit that there is any foundation for those complaints. At the same
time we do know that these complaints are made and we do feel that the
best interests of railways demand that these complaints should be investi-
gated with the fullest publicity. We do not fear that publicity, On the
contrary, we court it, and-that is the reason why we are much in favour
of this proposal to have this Rates Tribunal. That is not an easy proposal
to work out in detail because, if Bir Purshotamdas Thakurdas will excuse
me, when we came closely to examine the recommendations of the Acworth
Committee in respect of the Rates Tribunal we found a certain vagueness.
That of course is only natural. A Committee can only make a suggestion
of that kind ; it cannot be expected te work it out in detail§. ; When we came
to work it out in detail we found that there were certain difficulties, but
I think we will be able to overcome those difficulties. We have discussed
the matter with the Central Advisory Council. We have carried out what I
understand to have been the suggestion of the Acworth Committee, namely,
that the Rates Tribunal should be started in the first instance by executive
action. and that the President of the Rates Tribunal should be entrusted
as one of his duties with making proposals for the revision of the Railway
Act. We are proceeding on those lines and we have sent our proposals
Home to the Secretary of State, The reason why we have to adopt that
procedure is that, if we proceed by executive. action, we have to get the
Company-managed railways and their Boards of Directors to agree in our
proposals. I have not the slightest doubt that they will agree and I hope
that before long we will have the Rates Tribunal actually in being and when
the Rates Tribunal comes into being those who have got any complaints
about the reasonableness of rates or about undue preference will come
E‘I?nr':mlmd that these complaints will be examined in public by the Rates

unal.

I then come to the question of Indianisation. I do not know that I-
have got very much to add to what I said vesterday. I understand that
Bir Purshotamdas Thakurdas’ complaint and the eomplaint of this House
generally is that there are not sufficient Indians in the higher ranks of rail-
way service, Well, Sir, that may be a criticiam upon the policy followed-
by the railways in the past. I am not going into past history, because I
was not responsible for that policy, but I think every one will recognise that-
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in & matter of this kind you have got to begin at the bottom. You have
to take in Indians in the lower ranks of the gazetted service and it must
be a matter of time before those Indians rise to the top. That is all 1 can
say in regard to that matter. It is not true to say that Indians have not
risen to higher posts in railway service. Bir Purshotamdas Thakurdas well
knows we had an Indian who was the Chief Engineer of one of our im-
portant State railways not long ago. He has now retired but, as far as I
am concerned and as far us the Railway Board is concerned at present,
as I explained yesterday, we are carrying out quite faithfully the -policy
which has been laid down. We are Indianising in accordance with the
Preamble of the Government of India Act. As I pointed out yesterday,
since 1916, 50 per cent. of the Assistant Engineers who have been recruited
for railway service have been Indians and 50 per cent. of the additional
Traffic Superintendents have been Indians and nearly 50 per cent. of the
Assistant Controllers of Stores. Whether we can speed up, possibly we
may be able to speed that up, is a question in regard to which we can only
say that we are awaiting the report of the Lee Commission. It is one of
the questions which the Lee Commission is examining. The Chief Com-
missioner for Railways gave evidence before that Commission on this very
point a few days ago, and, when we get their report, we will take up the
question of whether we can speed up the present rate of Indianisation.

I then come to the question of purchase of stores and utilisation by
Railways of the Indian Stores Department. This was a question raised
some days ago when Mr. Chatterjee and myself had oceasion to point out
to Sir Purshotamdas Thakurdas that, while we had made every effort to get
the Indian 8tores Department started, we had got very little encourage-
ment from the Retrenchment Committee. It is not a fact that we got
that little encouragement because we did not put proper information
before the Committee; we sent our officers to the Retrenchment Com-
mittee in order that the Committee might examine them if they wanted o
do so. However, I do not propose to pursue that aspect of the question.
In the Railways we are using the Indian Stores Department at present so
far as testing and intelligence are concerned. We have salso under dis-
cussion with the Indian Stores Department the question whether we
should hand over to the Indian Stores Department the whole of our
purchase arrangements. That is a question which 1 can only say we have
to consider very, very carefully. We have very large stores depots in
existence all over India, and we have got to keep those stores depots
because we keep very large stocks of stores, and we have officers who
lock after our stores, and who are also purchasing officers. The proposal
now made by Bir Purshotamdas Thekurdas in that we should make over
the whole of our purchasing arrungements to Mr. Pitkeathly's Department
up here. That is a very large order. It is a very large order indeed to
ask o commercial department to divest itself at once of all its own pur-
chasing arrangements for its stores. I do not say we will not do it; all T
say is that I have arranged that Mr. Pitkeathly, Mr. Hindley and myself
should have a meeting to discuss the whole question. (Hear, hear.) But
it does not follow that because we have not yet handed over our actual
purchases to Mr. Pitkeathly, and his men, that we do not propose to follow,
as far a8 we can, the policy of the Government of India that wherever
we can we should purchase the stores we requirc in India. I am quite
prepared to admit, as I admitted the other day, that individual officers
may not follow.out as carefully ar we do up here in the Railway Board

.
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and the Indisn Stores Department the prescriptions of the Indian Stores
Rules. As 1 have said before, it has always been very easy to buy from
the London 8tores Department. You put down in an indent what you
want, you have no more trouble, and in due course the stuff is supplied;
but our Stores Rules have been revised deliberately with the intention
of encouraging and enforcing purchase in India, and we will insist that
those Stores Rules are faithfully carried out in spirit and in letter by the
Railways, whether their purchases are carried on by the Indian St.orec
Department or by our own purchasing officers. (Hear, hear.) At the same
time one has got to be careful in regard to this matter. B8ir Purshotamdas
is a business man, the railways are a business concern. In all these
questions we have to decide which on the whole is a better policy, whether
we should buy in India at verv much greater cost, or whether, if we
oan seoure greater economy, we should buy in England.

Sir Purshotamdas Thakurdas: I never said that you should buy in
India at ‘‘ very much greater cost.”” What 1 said was at & reasonable
increase in cost. I am very anxious to make this point clear, as 1 do
not think it is a correot represcatation of what I said. I never said very
auch greater cost.

The Honourable Sir Charles Innes: I am very glad to have elicited
that explanation from my Honourable friend. If 1 misunderstood him, 1
apologise. I certainly understood him to say that it should be our policy
at wnatever cost to buy in India. 1 am glad to see that as a business man
Bir Purshotamdas does not advocate that policy. The policy which = he
advocates is exactly the policy which is laid down in the lndmn Btores
Rules and which we arc following up.

Mr. Rama Aiyangar referred fo wheels and axles. He suggested,
although it has nothing to do with the Indian Stores Department, that
wheels and axles had been purchased from British manufacturers instead
of from Continental manufacturers, on the false plea that those wheels
and axles were required urgently. 1 am afraid that I cannot give him the
_exact details of that particular case. The indent was sent to the London
Stores Department and the Agent of the Railway in his indent remarked
that the stores in question,were required within a certain period. 1t may
have been three weeks or ten weeks, ''he London Stores Departinens in com-
paring the tenders found that the lowest tenderer from a Continental
country was unable to give delivery within that period, and since the
Agent had dofinitely stated that he wanted delivery within a oertain
time, the London Stores Department accepted the higher tender. . When-
ever we call for tenders ourselves we make most careful inquiries from
the Agents as to whether or not the urgency in regard to supply is so great
that we would be justified in_accepting the higher tender. That is all that
1 can say on that particular point,

I should like to say one thing because Sir Purshotamdas has sugges‘ed
that the Railway Budget should be cut down by 25 lakhs of rupees in
order thut the House may express its views upon certain questions of
general policy. It seems to me that the cut is unnecessarily large, having
rezard to the purpose in view. 8ir Purshotamdas’s object would have
been served just as well had he moved reduction of, say, one hundrad
rupees.

~ 8ir Purshotamdas Thakurdas: You would look upon it as & censure
and would have asked us not to pass it.
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The Honourable Sir Oharles Innes: I am asked to agree to a cut of 26
lakhs, not because ‘Sir Purshotamdas Thakurdas challenges the correctness.
of my estimates, but merely because he wishes t.lhut the House should
express their views upon certain questions of policy. It seems to mc
that he might quite reasonably reduce hig demand below 25 lakhs of
rupees. _ :

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban): What is your
offer?

The Honourable Sir Charles Innes: One lakh, Sir! I think if Sir
Purshotamdas reflects, he will agree with me that he has put his demand
too high for the purpose he wishes to serve.

8ir Purshotamdas Thakurdas: Sir, as I have not the right to reply,.

. may I make a personal explanation regarding what the Honour-

12 XooX.  ghle Member was rather anxious to get from me? He was

good enough to say he accepted my explanation that I never said he

should buy in Indis at ‘‘ & very much greater cost '* than he oould

import. 1 do not want to leave this unqualified. What I wish to see put

on record clearly is that other considerations besides those of price also

would prevail in thaet decision, and 1 am prepared to leave that decision to
the Member in charge at present,

Mr, President: The question is:

* That the provision for Working Expenses under the head ‘ Railways ' be reduced
by Rs. 25 lakhs.”

The Assembly divided:
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The motion was adopted.

Mr. K. Rama Aiyangar: Sir, I beg to move:

| ll‘lTh;(;rO the provision for Working Expenses under the head ‘ Railways’ be reduced
¥y Rs. R

The object of this motion, Sir, is ‘that I want that the power this
Assembly has over the Railway Budget should be given the opportunity of
being exercised surely and well and with perfect knowledge.
The Budget that is placed before the Assembly does not enable us to-
go very far to understand the details. The administration report that we
have, does not enable us to understand what the position is. We should
very much like to have the previous figures compared with the new
figures of the year that are being introduced into the statistics, if possible.
That would help us to understand our situation better. We should theu be
able to criticise and explain, if necessary, the position that we take and
‘expose loopholes in the administration. My simple point is, 8ir,—I do
not want to dilate upon it, a portion of it was expressed by me yesterday
and I do not want to waste the time of this Assembly again—that every
one will agree that the powers given to the Assembly in the matter of the
Budget must be exercised freely and fully, Up to now the matter has
not been done for Railways in the form in which I here propose and people
were content to leave those two or three books aside practically unread and
only talk of what is introduced into the main Budget. I do not say the
working expenses have not been attended to in the Assembly’s sittings. All
that I say is whatever you may say in respect of these items, they will not
be made. clear unless we had the detailed demands and we shall always be
twitted by Members on the opposite benches, and we may be placed in a
hole which I do not want. If my suggestion is adopted, 1t will also avoid
unnecessary trouble as to the amendments we wish to propose. If details
are given, we shall know where we are and try to study and place before
Government such views as we have more definitely. Similarly, Sir,
yesterday Colonel Gidney was complaining of the position in which the
Anglo-Indians stand. There would be no such complaint if he knew what
the permanent staff in and how much of it could be moved from one place
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to another or utihsed tor other purposes. Similarly again, S8ir Purshotam-
-dag 'l'hakurdas had to labour under a great deal of disadvantage in not
knowing the details. It is a complaint that will be put forward every time,
so0 long as the jresent state of affairs continues. 1f, on the other hand, you
place the Budget clearly before us, we shall be able to see at once how
much has been done and how much is pogsible. I mentioned to the
Honourable the Finance Member this year, about 10 days before the
presentation of the Budget, that I should like information to be given in
the Financial Statement to show what the establishment of the previouas
year was and what the establishment of the new year will be, to compare
the two and see how much new element is being introduced, in what oitices
.and for what purposes. That was what I mentioned to the Honourable the
Finance Member. He explained to me immediately that he was not sure
that that could be done in the course of the few days left before the
Statement was to be presented. But 1 wish to take this opportunity of
mentioning that both in the. Financial Statement and in the Railway
Budget we should have such details as would give not only the existing staff
but also the organisation to be introduced in the following vear and every
-other detail necossary—such as what money is spent on recurring and what
‘on non-recurring heads. If this were done, there would not be all these
‘recriminations—I would not attack nor be attacked, the whole discussion
would run smoothly, our objections being taken to particular items that-
are brought up. I expect the Government to accept my suggestion and see
it carried out, otherwise it is a matter in which the Assembly must
exercise its right. I will request Honourable Members to press it, if
there is no satisfactory answer from the Government and an undertaking
to supply what I want before September is not given.

Lieut.-Oolonel H. A. J. Gidney (Nominated : Anglo-Indians): 8ir, I am
glad I have this opportunity which 1 lost last evening of talking on this
subject. I do not wish to travel over the ground that I did yesterday.
but to confine my remarks to the opening given me by the last speaker.
The last speaker discussed the question of Indianisation of the Railways. 1
regret it is necessary for me again to refer to this matter and in further
‘aetail. In doing so if I should be compelled fo introduce and refer to
-certain of my own opinions, impressions and statements which might not be
very pleasant for the Member in charge of Railways to hear, I can only
-express my great regret that I find such is necessary in the interests of the
.community which look upon the railwav as their main source of employ-
ment, and who are to-day seriously suffering as the result of Indianisation
of the Railways. 8ir, this scrious and vexed awestion of Indianisation
faces the Anglo-Indian community and is imperilling its future stability.
1t must be cleared up by the Government and by this House.

Mr. President: I cannot allow the Honourable Momber to speak op
that subject again. He has just told the House that he had an opportunity
yesterday, and he cannot take up that subject again to-day.

Lieut.-Oolonel H. A. J. Gliduey: I am sorry I did not catch your
eye yesterday, it was my misfortune; but the last speaker introduced the
subject of Indianisation and 1 thought I might seize the opportunity. He
~did refer to it.

" Mr. President: I am afraid if he did, at that moment I was deaf.
‘(Laughter.)
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_Lieut.-Colonel H. A. J. Gidney: Then do you rule, Sir, that I cannot
talk on' the matter to-day though I was given no opportunity yesterday?
(Mr. President signified his assent.) Thank you, Bir; I abide by your
decision. The other question, Bir, which seriously concerns the com-
munity, is the general administration of the railways and 1 speak in parti-
cular of'the G. I. P. Railway. The refusal of this Railway in_particular to
recognise certain bodies of men in the railways called unions or associations,
such as the Amalgamated Society of Railway Servants

The Honourable 8ir Oharles Innes: May I rise to a point of order.
1 understand thmt the object of this motion of Mr. Rama Aiyangar is to
ensure that the Budget is put up before the House in a form which will
please the House better than the present Budget. May I ask whether it
is in order to raise the question of the Great Indian Peninsula Railway
administration or the question of these unions and associations?

Mr. President: That id so. The Honourable Member is not in order.
The difficulty that Honourable Members get into is this—that they do not
combine together and those interested in one particular set of subjects agree
that one of their number will move a reduction and confine the debate to
that particular subject. The result is we have an extremely irregulur
debate which it is very difficult for the Chair to keep in order and from
which Honourable Members emerge with a sense of grievance against the
Chuir or against themselves—one does not know which—because they
have not had an opportunity of speaking, The fault rests entirely with
themsclves. T tried to show the first Assembly the manner in which
they could make their criticisms most cffective. That can only be done
it those interested in a particular nspect of railway administration agree
beforehand to put down a reduction. It does not matter whether the
roduction is Re. 1 or 1 crore. It is better that it should be Re. 1 for
effective criticism than 1 crore, because the moment you introduce the
‘larger figure the question of econnmy comes in and not the question of
administration simply. I would like to emphasise that point here. These
discussions are provided in order to enable Honourable Members effectively
to criticise the administration, and if Honourable Members will only acrec
to meet together beforehand,—those interested in Indianisation, those
interested in other aspecta of railway administration, and so on—and
put down a series of reductions and let me know heforechand what they
wish to discuss, we shall have much more regular and much more effentive
debates.

The Honourable Sir Oharles Innes: I venture, Sir, to add verv respect-
fully to what you have said that if the House dnes adopt that procedure,
I hope thev will not only let vou know the subjects in which they are
interested, but nlso let Government Members know what they are, so that
we may be in a nosition to answer the various points raised. At present
we come to this Houre, we have motions down on the paper for reductions
by Ra. 100 or whatever it may be, but we do not know at what point we
are poing to be attacked. .

And now the particular point we are denling with is the question of the
form in which the Bundoet should be nresented to this Fouse. T anite
realise the difficulty that we have in placing before the House a Budeet
which deals with such a larze rRum of monev. T anite realire alro the
difficulty which the House has in criticising that Budget, and that is one
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of the objects we hope to secure, if the House will only sgree to our pro-
posals for separation. 1f those proposuls are sgreed to, it may be possible
to take the Railway Budget—l do not say it is possible—but it may be
possible to take the Railway Budget entirely separate from the ordinary
Budget of the country and to give more time for the discussion of ¢he Rail-
way DBudget, and it will be possible for us, 1 hope, to put our proposals
before the House in a much more comprehensible form.

Ax regards Mr. Rama Aiysngar's motion, all L need say is this. 1
think that there is everything in the Budget papers that we present to this
House, though it may not be very easy for Honourable Members to find
their wuy about those papers. But, Sir, Mr. Parsons=will take up the
examination of these statements and will see in what way they can be
improved and clarified, and in undertaking that task, 1 may say on behalf
of the Government and of the Railway Board that we shall be very pleased
to consider any suggestions that may be made by Honourable Members.
In these cireumstances, Sir, I hope the Honourable Member will withdraw
hig motion.

Mr. K. Rama Aiyangar: | do not press my motion, Sir.
Mr. President: Does the Honourable Member withdraw his motion ?

Mr. K. Rama Alyangar: Yes, Sir, 1 withdraw my motion.
Mr. N. M. Joshi (Nominated: Labour Interests): T object . .

Mr. President: Does the Honourable Member object to Mr. Rama
Aiyangar's withdrawing his motion? ~

Mr. N. M. Joshi: Yes, 8ir, 1 object to his withdrawing the motion.

Sir, in connection with this motion, I should like to have some ex-
planation from the Government regarding certain statements, 8ir, there
used to appear in the Administration Report of the Railway Department
certain statements until two or three years ago. One of the statements
which used to find s place in the old Reports told us how much profit
Government mnade on the third class railway passengers, how much profit
or loss on second class passengers, and how much profit or loss they made
on first clags passengers. That statement, Sir, has been omitted for the
last two or three years. 1 had usked questions on this matter as to why
(Government omit these statistics. I know they were somewhat incon-
venient. The figures practically had shown that the Government used to
make losses in the first class traffic and still they continued that traffic.
But that is not at all u good rcason for omitting statistics from Govern-
ment publications. The second reason given was that it is very diffieult for
(Government to find out how much profit or loss they make on the third
vlass traffic and that the statistics which they used to give were not quite
correet. I do not know why Government should have taken such a long
time to discover that the stalistics which they used to publish vear after
year were not correct, and all of u sudden, when Members began to ask
questions frequently, they found out that those statistica were incorrect.
If the old statistics are incorrect, I want to tell the Government that, as
they propose to appoint gome satislicians in their department to give eorrect
statistics, the first thing that they should ask them to do is to find out a
method of correctlv estiinating the profit and loss from each elass of traffic,

und, if Government adont my suggestion, those figures will be verv useful
to the Members of this House.

.
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Bir, I also wish to speak about the details of the Budget. touoursble
Members will find that the details which they guve in the year 1921-22
were not given in the next ycar, and these details are being gradually
roduced instead of increased in volume. 8ir, I am not one of those people
who would ask questions and move lesolutions on very small matters,
But I am very anxious that our railway administration should be conducted
in the light of free criticism. KEvery detail should be uvailable the.
Members of this House for their eriticism, and you must leave it to the
discretion of the Members as to what details they should go into and whe-
ther it would be proper for them to take up the time of the House over
sma!l details, but the Railway Department must not continue to reduce the
details from their Budget statement year after year, but they should move
in the other direction snd give more and more information to the public.
Therefore. Sir, I insist that this motion should not be withdrawn. If the
Honourable Mover desires, he may withdraw it, but still my own opinion
is that he should not withdraw it.

Mr. A. A, L. Parsons (Financial Commissioner, Railwuys): Sir, T
should like very briefly to reply to the points raised by my Honourable
friend, Mr. Joshi. We have already in the Railway Board sasked thui
statistios of third class passenger traffic should be prepared in such a way
that Members will get, I do not say all, but most of the information for
which they have been™Yecently asking us in their questions. 1 have myself
arked the Director of Btatistics to go through all the questions put in this
House, und 1 shall also tell him to go through the remarks made in this
House to-day in order to see in what way we can ineet the wishes of
Honourable Members. And, as soon as we have got hold of some system
by which we can get accurate statistics, we shall certuinly give them to
the House cither in the Budget Statement or in the Railway Administra-
tion Report. I do not think T can say more ut present. I cannot promise
that we shall be able to give the House figures of the profits derived from
particular classes of traffic, from the first, second and third class. As the
Honourable Mr. Joshi himnself recognised, the statistics that used to be
given on that particular point were cntirely inaccurate, and I cannot suy
al once that we shall be able to scparate out the statisties of those classes
of traffic in the wayv that the Honourable Mr. Joshi desires us to do. But,
if in the course of the summer we are able to devise a method for doing so.
we will certainly publish the statistics as soon as we get them.

Mr. Gaya Prasad 8ingh (Tirhut Division: Non-Muhmmmadsn): Sir,
now that the subject of Railway administration is under discussion, 1 should
like to offer a few obuervations on the extremely unsatisfactory manner in
which questions relating to railway administration are being treated by
Government imgthis Assembly. T shall refer, Sir, to certain questions which
T myself put on the 4th February last. This is the question :

' Has the attention of the Government been drawn to the ‘¢ Benrchlight " newspaper
of Patna, dated the 14th December, 1923, in which the Resolutions ised at the
Railway Passengers’ Conference in the Sonepur fair on the 24th November, 1923, are
published "'

Now, the answer which the Honourable Sir Charles Innes gave was “No'"
I beg to ask, Bir, was it difficult for Government to get hold of a copy of
the ** Searchlight '’ newspaper, which is an important paper in my province,
and to supply the information?

A few davs back, with regard to u supplementary question of mine on:
the subject of local Advisory Committees of the Bengal and North Western
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Railway the Honourable Sir Charles Innes told me that, if I do not read
newspapers, he cannot help it. Now what has he got to say with regard
to his own answers? I should like to suggest to the Honourable Sir Charles
Innes that he should not plead ignorance in this House of what the outside
public have got to say with regard to subjects under his control. There is
‘another question which I asked him:

‘“ Inconveniencea to Passengers on the Bengal and North-Western Railway.

Is the Government aware that passengers travelling by, or utilizing the Bengal and
North-Western Railway have generally to suffer from the following inconveniences :

(a) habitual overcrowding of the third class carriages, and specially during
fairs and festivals;

(b) the dirty and insanitary condition of the lower class carriages;
{c) want of proper lights in the carriages;
(d) slow running of trains, and unnecessarily long stoppages at roadside stations;

{e) want of drinking water at the stations; and absence of refreshment rooms
for orthodox passengers even at important junction stations;

(/) difficulty in securing reserved carriages from the Railway Authorities;
(g) difficulty in obtaining wagons!
If the answer to the above be in the affirmative, what stepa have been taken to
remedy this state of affairs?” -
Now, the only reply of the Honourable Sir Charles Innes is this:

‘“ A Local Advisory Council hps been established at the Bengal and North-Western
Railway and the Government olp India have no doubt that complaints of this kind
will be discussed by the Agent with that Council.”

I ask, is this a fair way of treating this Assembly with regard to important
questions like these? (The Honourable Sir Basil Blackett: ‘‘ Yes''.)
There was another question which I asked him:

“ Will the Government be pleased to say what portions of the Bengsl and North-
Western Railway line are still unfenced? - And will Government kindly state if it haa
issued orders, or proposes to issue orders, to have such portions of the line fenced?”
The reply is:

“ The Government have no information on the subject.’”

The Honourable Bir Charles Ihnes is unblushingly pleading ignorance of
the subject under his own control. And further he says:

** They- h t issued, do th t t to i ,
Bengal and North Woestern Bailway Company in the matterr 7 Orders to the
Is this reply satisfactory, and is this reply honest? The Bengal and North
Western Railway seems to have some mysterioug influence with the Gov-
ernment of this country as well as the Government at home. Whenever
this kind of subject is brought to the notice of the Governtent, they try
to shut off all inconvenient questions, and -give evasive replies.

Now, BSir, there is another question:

* (a) Is the Government aware that the stations of the Bengul and North-Western
Railway on the Hajipore apd Katihar section of the line (i) have not been provided
with high-level platforms, thus causing considerable inconvenience to passengers,
specially females and children; (ii) hava no first and second class waiting rooms?

() If the answer to the above be in the affirmative,. will the Government be pleased’
to state if it is prepared to remedy this state of affairs by providing high-level plat-
forms, and waiting rooms?" .

The reply of the Honourable Sir Charles Iunes to the first part of the ques-
tion is as follows: :

“ The reply, is in the negative.”
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“That is, the Government say that they do not know whether high-level
platforms have been provided or not nor would they take steps to ascer-
tain the fucts in the public interest. Then, in reply to the second part of
the question, he says:

‘“ The policy of Government is to leave it to the discretion of Railway Administra-
tions to provide high-level platforme and first and second class waiting rooms at
stations where the passenger traffic justifies their provision."

I ask, Sir, is this policy of drift a satisfactory state of things? (Cries of
““Yes'’ and Laughter.) If the Honourable Sir Charles lnnes says that this
is a satisfactory state of affairs, I have nothing more to say. But, if he will
look more carefully into the question himself, he will admit, that he is not
treating the Assembly with due consideration. He must remember that
this Assembly is quite different from the Assembly he has hitherto heen
accustomed to. (Laughter.)

Now, B8ir, there is a proposal to inake s change in the system of Rail-
way budgeting. They want a separation of Railway accounts from the
General Budget. I have no intention, of speaking at this time with regard
to that proposal. But, I will not submit to any proposal which is likely
4o result in lessening whatever little control this Assembly possesses over
the Railway Administration. In an official book, which is called ‘‘India
in 1922-28" this is what Professor RushbrooksWilliains says, with regard
to the question of separation: I will just read a passage, T do not know
whether I am in order or not:

** These proposals were first considered by a sub-committee consisting of Members

of both Houses of the Indian L-a?isl_ature and afterwards by the Legislative Assembly.
‘The committee came to the conclusion that the question of separating railway finance
-on the lines laid down by the Acworth Committee was outside the domain of practical
.politics in the existing condition of India."”
And 1 will leave it at that. Another matter to which I should like to in-
vite the attention of this Assembly is the racial discrimination in the rail-
way services. 1 am not referring to the Indianisation of the Railway Ser-
‘vices, Bir, 1 must tell you at once, or I shall be ruled out of order just
as my friend, Colonel Gidney, has been, that I refer, to carringes being
labelled *‘for Anglo-Indians only."

The Honourable 8ir Charles Innes: May I rise to a point of order, Bir.
1 should like to ask for vour ruling as to whether racial discrimination has
got unything to do with the question of the form in which this Budget
rhould be put before this House,

Mr. President: I think the Honourable Member is not in order. I was
waiting to see what he was going to say.

Mr. Gaya Prasad Singh: T awn not referring to that, Sir, at all. The
most objectionable feature in the Railway Administration is the lack of
control nt headquarters. and the result is that Railways have been going
on in their own merry way, Whatever complaints we may like to make,
‘whenever we appronéh the Government, they plead ignorance; and I suo-
mit, Sir, that this Assembly will not be justified in agreeing to this Demand
unless some guarantee is forthcoming on behalf of the Government that
these matters of the public will be carefully and speedilv looked into.

Mr. K, G. Lohokare (Dombay Central Division: Non-Muhammadan
Rural): I have only one small point to put before the House at this
stage. I wish to discuss the question of the methods of the Railway Ad-
‘ministration to tax the third-class passengers indirectly in some other way,
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I am not sure that the Railways are entitled to get this sort of income
from the vendors of food supplies on railway platforms. Everybody knows
that at railway stations an ordinary article of food sells at 8 times its usunl
price in the bazaar. These people have to puy a license fee amounting
to thousands of rupees at almost cach and every station. 'l'his money,
therefore, comes from the pockets of the large inass of passengers who
travel third class. This is clearly the fault of the Administration. It is
another method of taxation in addition to railway fares that the i.wilway
Administration throughout India has been charging. I put in u question
in this connection asking for an inquiry into tho amount that the liuilway
Administration colleets throughout Indin. I was told here that the Gov-
ernment do not propose to enter into this question. I doubt whether
legally railway compuanies can ndd to their income in this way from third-
class pussengers. The freight rates have already been increased. They
have been allowed in many casesr the maximum that is luid down under
the rules of tho Railway Aet. And this is an indirect tuxation that they
have been allowed. 1 do not know whethsr we should be justified to allow
this sort of taxation. I do not know, at the same time, whether the money
that they colleet from these refreshment rooms ay well as from these
vendors can be utilised for some other purpose. 1f you look at the food
stalls even at district stagjons on the Railways, you will find that they
consist simply of ordinary tdbles covered with any dirty materinl.

The Railway takes thousands of rupees from these vendors. They are
not even proviled with accommodation. They have not even covers for
the tables; they have not even good tables; there is not even a water tap
near by. Al these things add to the insanitary supply of food to the rail-
wny passengers. The Administration has been takine thousands of rupees
from thesc people. I do not know whether it is 1eeal. T wanted to know
whether the Government justify it, and yet, I have been told in this
Assembly st question time that Government do not propose to c¢nter into
all these details. This is the only point I want to raise, us others have
been alrendv raired by other speakers.

Mr. President: The question is:

"E':’hm. the provision for Working Expenses under the head ' Railways ' be reduced
hy 100

The motion was negatived.

Mr. B. Venkatapatiraju (Ganjam eum Vizagapatam: Non-Mubhammua-
dan Rural): Bir, I beg to move a substantial reduction under the head
" Railways ' hy asking:

* That the drmand under the head ‘ Railways ' be reduced by rupees two crores.”’

Bir, I do not propose to enter into details about how the two crores ave to
be arrived at, because 1 do not place tnis demand on any detailed working
basis, but 1 want to put pressure on the persons in charge of Railways by
a lump reduetion to secure the reduction of expenditure. With that object
in -wiew, 8Sir, I propose to move a lump reduction of two crores.

The Honourable Sir Malcolm Hailey (Home Member): Why not four?
. The Honourable Mr. A. O. Chatterjee: Why not twenty?

Mr. B, Venkatapatiraju: Sir Maleolm Hailey and the Honournble Mr.
Chatterjec ndk, *‘Why not more?’’ My answer is, because we nre tem-
porate,

.
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The Honourable Sir Malcolm Hailey: Why not less, thenr?

- Mr. Devaki Prasad Sinha (Chota Nagpur Divisior: .ion-Mubiunma-
dan): Because they are just.

Mr. B. Venkatapatirajui After all, it does not require very much argu-
ment to support my statement when I state that the original Budget pre-
sented by Bir Charles Inneg itself gives additional support to my argu-
ment. He himself put in the figurc of Rs. 64,83 lnkhs under Working
Expenses provided the proposed system of separation of hailway from
general finance wus adopted. But because it was not immedintely aceept-

ed by this House . . . .

Mr. President: The Honourable Member is now re-opening the whole
subject which hag alresdy beed debated. 1 called on the Honourable
Member because 1 assumed his ingenuity wus such that he had discovered
a new subject hitherto undebated. 1 gather that he hus not.

Mr. B. Venkatapatiraju: You will see presently, Sir, that 1 have dis-
covered & new subject. I want to show that the present Budget should be
reduced by 2 crores, and the easiest way of doing it is to reduce it under
the head of Working Expenses, und in order to reduce it under Working
Expenses 1 mentioned a matter which the Honourable the President statcs
has already been debated. I only wish to say that the amount for Work-
ing Expenses originally suggested was only Rs. 84 crores 83 lakhs. What
was taken as a reserve, they now under the new system want to tack on
under Working Expenses. Under the proposed system, the Working Ex-
penses come to Rs. 67,71,80,000. After mentioning various methods -of
reducing Railway expenditure, the Inchcape Committee recommended in
their final conclusion that steps should bo taken to curtnil working ex-

enses to ensure that under normal conditions un average return of at
east 5} per cent. on the capital invested by the State Railways is
obtained. - i

Mr. President: This is precisely the subject we debated yesverday,
Unless the Honourable Member can state now, in one sentence, the new
subject which has not already been debated, T cannot allow him to go on.

Mr. B. Venkatapatiraju: Sir, I am not satisfied with the amount asked
for in this Budget. 1 want that it should be reduced by 2 crores, because.
according to my view, there are many ways in which it could be curtailed,
if only the Government have a mind to do it. We have to consider some
time in September how best to place the whole railwuy administration
under a proper system. In order to give n proper basis for working it out,
I would suggest that it is far better. instead, as proposed by Government,
of keeping Rs. 1,88 lakhs under reserve and reducing it under working ex-
penses, to reduce it by 2 crores, so that, we can see whether it is not pos-
sible for the authorities to run the work of the administration so as to give
not only 5} per cent. on the capital outlay as recommended by the Inch-
cape Committee, but also help us to see whether we cannot onee for all
separate the finances and lcave the railwuy finance in the hands of Sir
Charles Innes and the Honourable Mr. Hindley.

Mr, President: If 1 allow the Honournble Member to go on, 1 shall
have to nallow the Honourable Member on the Government bench to re-
peat the speach which he made vesterdny. I cannot allow that. The
Honourable Member must now address himself to w subject hithertn un-
debated. Otherwise, T shall ack him to resume his seat.
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Mr. B. Venkatapatiraju: As the whole subject has been disoussed, as
we are not satisfied with the present demand for 67 crores, and ax ' cannot
give any reason which was not touched upon by one Member or °other
either in my presence or in my absence, 1 cannot undertake any such task,
and therefore, without incurring the possible displensure of the President,
1 say 1 want a reduction of 2 crores, and no rgusong are needed in favour
of this motion, because it is patent that no better reason can be given
except the one I now mention, namely, that the whole country is dissatis-
fied with the present administration on one of several grounds, that is, that
you have increased the freight rates by 6 crores and you have increased
passenger fares by another 6 crores, and there is absolutely no prospect
of reduction either in freight charges or in the passenger fares. In addition,
we were making large profits prior to the war, and there is no prospect of
making such profits now. ln these circumstances, every possible pressure
ought to be brought upon the authorities to manage our adininistration in
such a way as to bring it to a proper level, 1 may mention—I ‘do not know
whether uny other person has urged this ground—I may mention with
reference to the question of annuities—I do not know whether any other
person has referred tv it before because I was not present when , . . .

The Honourable 8ir Malcolm Hailey: Annuities come under a separlli.lta
head.

.. Mr. B. Venkatapatiraju: Then I do not refer to the annuities at all,
The Government of India have adopted the mistaken precedure of taking
the taxpayer's money to the extent of Rs. 80 crores without putting it
under working expenses and recovering to genernl revenues or pulting
it as capital churge, but the taxpayers are obliged all the same to pay not
less than Rs. 60 crores from the general revenues. In order to scrutinise
all these things it is absolutely necessary that we should go into the whole
administration, but for my present purposes it will be enough if a lump
reduction of Rs. 2 crores is made. If any additional amount is considered
necessary by the Government of India for its working cxpenses, they will
have to come before the House and satisfy it that they cannot get on with
the administration without more funds. For the present I shall be satisfied
with a reduction of Re. 2 crores.

The Honourable Sir Oharles Innes: I listened very attentively to the
Honourable Member's speech and the only reason I could find which he
gave for this large reduction was this. He said that the whole country
was exasperated with the maladministration of the railways. When he
proposes u reduction of Rs. 2 crores the House will see that he gives no
indication as to how that reduction is to be made, but merely suggests
that the House will pass a vote of censure on the administration of the rail-
ways, It is very diffioult for me to reply to a motion of that kind without
covering the ground which T tried to cover yvesterday. But, Sir, I should
Iike to say in justice to the officers who are working under me, I should
like to say somcthing in defence of the Railway Board. T think that we
can claim with justice that during the past vear the Railwav Board has
made more advance towards a vigorous policy of railway administration
and towards efficiency of railway administration than in any other period
of its history. I claim no credit for that mvself. The credit is entirely
aue partlv to Mr. Hindley. the Chief Commissioner for Railways, and

artly to Mr, Sim, the Financiasl Commissioner. These two officers,
etweem them during the past year have been overhauling every branch
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of the railway administration. All the programmes of the railway sdminis-
trations have been revised in the light of the recommendations of the Inch-
cape Committee's report. We have now laid down definite standards, fs
stated in the Memorandum, by which all proposals for increase in rolling’
stoek and all proposals for renewals have now to be justified. We are exer-
cising a far tighter control over all estimates and over all projects which
involve expenditure. As Mr. Hindley told us yesterday, we have started a
system of scientific statistics which will enable the RailwaysBoard and its
technical staff to watch and check extravagsnce in any Hailway or in any
branch of the railway working. Mr. Sim personally went into the
whole questin of the stores balances with the stores officers of
each rnilway, We have reduced the stores balances by several croreg of
rupees. The whole question of the amount of compensation for claims’
has aguin been gone into by Mr. Sim und Mr. Hindley with different rail-
wuy ofticers, and we have reduced the provision by something like Rs. 50
Inkhg of rupees. The whole question of s depreciation fund has been
examined in consultation with the ruilway sdministrations and proposals
are being claborated which will form a proper basis for a solution of taat
question. The report on the sepuration of Railway from General nnance
has already been in the hands of Members. I doubt very much whethédr
Members of this House realise what enormous work that Resolutior of
mine threw upon the Government of India and what an enormous amount
of thought. it represents. Whether or not this House accepts those pro-
posals 1 should like themn to realise that they are the result of very hard
work and very hard thinking on the part of Mr. Hindley, Mr. Sim and’
other officers of the Railway Board. i

Then, Bir, for the first time for wany years we have gone in for a
vigorous policy of new construction. Wece have started with the lines
which are shown in the Memorandum. We have made a very great
advance in new construction and in other ways. 1 can only indicate the
lines on which we are working becnuse our proposals have not yet been
accepted by the Govermment of India. There are many lines which can-
not bho justified on commercial grounds and. which the Railway Board
therefore cannot take up at any rate at present, but those lines may be
required for administrative and other reasons. I give one example, the
Shoranur-Nilambur line, which is. u line very much desired by the Madras
Government in order to pacify what is known as the fanatic Moplah zoue..
The Madras Government ix very sanxious to drive a railway through that
zope in order to civilisc it, so to spenk. We have arrived at an arrange-
ment with the Madras (Government by which we will build the line for
them provided they guarantce us interest on the amount. It seems
me that that opens a very hopeful field for the future and that we should
be able by following up thnt method to extend very rapidly and very

. largely our railway communications throughout India.

Now, Bir, those are the lines on which we have worked last year. . It
has resulted in what? The e¢redit we get for thiit is that Mr. Raju moves
8 reduction of Rg. 2 crores out of the Railway Budget merely to show
that this House expresses its disuppointment at the work that we have
been doing at the Ruilway Board during the lust year, I think it illus-
trates what 1 said yesterday, that wany members of the Indian publie
have an actual animus against the Indian Railways, They do not realise
that the Railways are their on property and that it is to the interest
of ;India. and this House that there railways should be run as efficiently
88 ,Possibl_e.= I should like Mr. Venkatapatiraju and other Members to
realire that Mr. Hindler, mysclf, and Mr. Parsons are trying to do the
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best we can for Indian Railways becuuse it is our job, that is what we
exist for. Weo have no desire to burk discussion, no desire to counceal
anything, and we desire to run these railways us well as we can. We
put you up the fairest possible estimates we cun. We usre concealing
nothing in these estimates.” We have not inflated them. They are mnot
faked estimates, but they are fair estimates of the amount of money we
think is neccefary to run the railways next yeur, snd I do not think that
it is treating this Housc with due respect for an Honoursble Member to
get up and propose that Rs. 2 crores should be taken off that estimate
in order mercly that the House may show its disapprobation of me and
of the Railway Board. Tt is not fair to their own railways. .

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-

Mubammadan Rural): Will you kindly explain how the Rs. 188 lakhs
will be disposed of? -

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
niadan Rural): Sir, you desired us to bring some new point with regard
t¢ which we could have some explanation or other from the Tressury
Benches and I rise here simply to give one new point which it appears to
me ought to be explained either by the Member for Railways or by the
Finance Member, 1 do not know which., Honourable Members will find
from page 42 of the Detailed Fstimates and Demands for Grants that a
sum of Rs. 125 lakhs is entered as snnuities in purchase of Rauilways
{capital portion), and in the footnote thereunto it is put down:

" These were hitherto charged to Railway Revenue but in consequence of the
separation of the Railway Finance from the General Finince they are taken directly
as a charge against Central Revenues with effect from 1024-25."

T find, 8ir, that the amount paid out of the Indian Railways as annuities

is split into two. One is put under the head of Interest which becomes
non-votable.

The Honourable Sir Basil Blackett (Finance Member): I rise to a point
of order. This provigion comes at present undor the head of Interest on
ordinary Deb! and reduction or Avoidanc~ of Debt. I should be quite
willing to discuss it either now or later, but I would ask if it will not be
more convenient to discuss it in connection with the general question of
Reduction or Avoidance of Debt.

Mr. A. Rangaswami Iyengar: It is entirely for the Chair to decide it. I
have no objection provided the discussion is allowed at some stage.

The Honourable Sir Malcolm Hailey: There is Diwan Bahadur Rama-
chandra Rao's motion, No. 66 on the paper.

Mr. A. Rangaswami Iyengar: That is only in respect of some items
which are votable. I am raising the question whether this sum should not
Lave been shown under the head voted instead of non-voted. I want to
ruise that question of constitution.

Mr. President: The Honourable Member is referring to Demand
No. 18?

Mr. A. Rangaswami Iyengar: Yes, page 42.

Mr. President: I think the Honourable Member had better reserve his
remarks till we come to Interest on Ordinary Debt, and as pointed
out. there is actually a motion for the omission of that item.
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Mr. A. Rangaswami Iyengar: That item deals with only about Rs. 20.
lnkhs. 1 am raising the question that these Ha. 125 lakhs should have

.been votable.
Mr. President: Wo shall discuss that when we come to that head.

Mr. K, Rama Alyangar: In connection with this motion 1 do not want
1 vy Y0 repeat what happened yesterday, Bir, but to mention that I
" withdrew two Resolutions when you were not in the Chair and

it was occupied by one of the Chairmen, 1 meon 32 and 88, mainly for
the reason that, because these were appearing under particular heads, it
would be very inconvenient for the Department to cut out such large
figures, and for that reason 1 did not move them. 1 proposed certain
drastic cuts which must be made in the long run. 1 am of the same opinion
pow, but whatever it is, sno far as these two crores are concerned, 1 waut
to point ot that it is an ordinary amount which should be allowed to be
cut. In fact the Honourasble Sir Charles Innes told us that considerable
pains are being taken by the Railway Board, as it is now constituted to
sce, that cverything is put on a sound basis. I do not want to quarrel
with that skatement because I am satisfied that they are taking consider-
able steps, but whatever it is, with all the steps that the Heonourable
Sir Charles Innes talks of, when he has muade provision for programme
rcvenue Which they could spend, the expenditure under other heads has
gone up by 6 crores, that is from 64 crores ut which the Retrenchment
Committee left it in the previous year it is now 70 crores and-in that
connection the views of the Honourable Mr. Hindley have been referred
to at page 65 of the Incheape Committee's Report where they say: '

‘It was represented to us by one of the Agents that a considerable portion of the
expenditure on his railway wns for renewals which were in his opinion absolutely
unnecesaary and that 60 miles of line to be renewed in 1923-24 and a similar mileage
in 1924-25 could easily be strengthened at about one-third of the cost to last a further
15 or 20 years. On the other hand, ﬁlwre i« the Honourable Mr. Hindley’s opinion)
the Chief Commissioner stated that the renewals were part of a programme framed
with & view to avoiding the necessity of having to renew an unduly large portion of-
the line in any ohe yesr which would mean n%arge financial outlay and considerable
interference with trafic working. We consider that the control exercised by the
Railway Board should ensure that adequate financial provision is made for remewals
and that it is not a proper function of the Board to insist on expenditure ngainst the
advice of the Manager and Engineer. In the Bparl-icnlnr instance quoted the additional’
expenditure involved would be borne by the Btate out of money raised at over 6 per
cent. in order to avoid, 15 or 20 years hence, a possible delay in traffic which in the.
opinion of those responsible would never arise.'
That is the policy that has been enunciated by the Chief Comrmissioner-
before the Committee, which they condemned absolutely. The high
standard of efficiency which Sir Charles Innes now talks of simply proceeds
on some such basis. Otherwise we cannot sec when there is programme.
revenue in excess of what is wunted and when the capital cxpenditure ix
80 crores of which 8 crores is also reserved by them without being allotted
to any particular purpose, why .they should add to the ‘ordinary working
expenses another 6 crores within the next year of this Report when it is
almost conceded that full effect of the cut made under the rcport has
rot yet been obtained. T submit that the question is not so easily disposed
of. It was suggested yosterday that the amount was provided for some
reorganisation, if I understand it correctly. The reorganisation is a ques-
tion which they may not do behind the Assembly but certainly any larg:
expenditure on reorganisation must be put before the Assembly. I support
the amendment, Sir, and T think this is an ordinary cut which must be-
m.ade g0 that any change of policy is brought before this Assembly before
it in started. : . '
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Mr. President: The question is:

** That the demand under the head ‘ Railways’

The Assembly divided:
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be reduced by two crores.”
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Mr, Bhubanananda Das (Orisss Division: Non-Muhammadan): I beg
%0 move:

“* That the demand under the head ‘ Railways' (page 37) be reduced b;
Rs. 1,00,000,” e !l ) 4

Sir, the Railway Board brought a proposition before the Standing
Finance Committee asking us to sanction, for the expansion of the Railway
Board, Rs. 1,50,000. This has,been sanctioned, as will be seen in the
report of the Standing Finance Committee, page 10. 1 informed
Mr. Hindley at the time that I would bring this subject before this House
und point out that the recommendations of the Acworth Committee had
not been carried out. The Aeworth Committee made various recommen-
dations, one of which was that there should be a Member of Communica-
tions in the Government of India. This Member of Communications was
to be in charge of Railways, Inland Navigation, Posts and Telegraphs.
1 find that the Government of India have not given effect to this regom-
mendation so far, ILast year the Government of India had a chance to split
the Department of Industries and Commerce under two Members. Last
Eear there was one Member for Industries and Commerce; this ycar we

ave got two Members, one for Commerce and the other for Industries

end Labour. The Government of India should give effect to the recom-
mrendation of the Aeworth Committee by giving the- portfolio of Member
ol Communications to one of these Members. That is one point which
has not been carried out.

The other recommendation of the Acworth Committee was that the
Railway Board should come into closer touch with public opinion through
the Assembly, and that this Assembly should have better control over the
functions of the Railway Board ond the Railway Administration. The
Acworth Committee recommended that there should be 25 members for
the Central Advisory Council and that they should be elected. But they
have not been elected so far, they have been nominated by the Government
¢f India. On this matter I asked a few questions in this House on the
10th of March, and my questions were:

(a) What are the powers of the Central Railway Advisory Council?

() When is their advice sought?

(¢) Is their advice binding on the Government?

(d) Are they merely advising or can they control the action of the Railway Board?
(e) Have they any power to initiate schemes or proposals?

And T asked another question at the time:

“ Will Goverhment be pleased to state why the fecommandatim‘s of the Acworth
Committes regarding the Central Advisory Committee for the Railway DBoard were
ignored as that Committee clearly specified that such a body shall be elected and not
nominated !"' .

To that the Honourable Sir Charler Tnnes replied and referred me to
the Railway Department Resolution No. 1194 F. of the 10th March 1922
published in the Gazette of India, dated 18th March 1922. I join with
my friend Mr. Gaya Prasad Sinha when ho said that, whenever we ask
for any information from the Mcmber in charge of the Railway Depart-
nment, we get very little information and such evasive answers are given.
Of course I had to search in the archives of the Government of Irdia
here and unearth a copy of the Gazette referred to, and I found in 1922,



LD4d LEGABLATIVE ASSEMBLY.. . | 122 Maror 1024

[Mr, Bhubauunands Das. ]

in the period referred to, there wus w Committec und a Resolution waa
passed, which says regarding the formation of Advisory Counecils:

** Some time must necessarily elapse before this question can be delinitely settled,
but in the meantime the Governor General in Council accepts the recommendation that
a Central Advisory Louncxl should be established and proposes to give effect to this
recommendation at once.’

Well, two years have passed since March 19%2, und Government are
e1ill u:&declded whether there is to be s Member of Communications in
charge of the Departments, us mentioned in the recommendations of the
Acworth Committee, and Government uwre still undecided whether the
Central Advisory Council shall be elected and not nominated. At the
Standing Finance Committee we asked Mr. Hindley whether the proposi-
tion that was put bofore us was referred to the Central Advisory Cowuc.l.
Fortunately, one gentleman who belonged to that Council was with us in
the Standing Finance Committee, but owing to the peculiar and delieate
position he occupied, he had to koep silent over the matter. Mr. Hindley
replied that Government would consider whether the Memorandum was
te be placed before the Central Advisory Council. That is the kind of
reference that is made to the Central Advisory Council, and that is the
hind of control that this Legislature is going to exercise through the
Gentral Advisory Council. I therefore submit that of the Rs. 1,50,000
which has been sanctioned by the Standing Finunce Committee, one lakh
may be withheld till the Member in charge of the Railway Department
und the Chief Commissioner of the Railway Board do fulfil the recon-
mendations of the Acworth Committee, and we want this to be done for
various reasons. The Legislature want that the Railway Administration
zhould be controlled from this House, but if the Railway Board gets more
and more power without submitting to the opinions of this House, then
il will only create vested interests, an enlarged vested intercst within that
great vested interest, the Government of India.

Various speakers on other items of the railway administration have
discussed Indianisation and other problems, but I will refer to one thing,
that is, the question of the steel industry. Well, the Tata Iron and Bteel
Works did well during the war time and supplied rails with which the
Government were able to built railways in Egypt, Syria and other places.
When Lord Chelmsford visited Jamshedpur he promised that the Indian
steel industry would receive better consideration. I think as carly s
March 1922 the Tata Iron and Btill Company applied for somne assistance
from the Government, and at that time it was assured that relief was-to
be given. Well the war is over, Government do not require any more

* Irdisn steel, they can buy steel from any market in the world. Why
should they encourage Indian steel industry? There are rhany firms in
India which are manufacturing railway wagons. They are also manufae-
turing locomotives . . . .

The Honourable Sir Oharles Innes: 1 rise to a point of order. I should
tike »ygur ruling whether this particular question was not discussed 1
oonnection with Sir Purshotamdas Thakurdas's recommendation to reduce
the demand by Rs. 25 lakhs. On that point we discussed the whole.
question of purchasing stores in India.

Mr. President: That is so. The Honourable Member had b(*tt.cr u:mﬁne-'-
himself to the subject originally raised. .
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Mr. Bhubanananda Das: 1 will puss over it, but 1 will say that tenders
ior locomotives are not being asked for in Indis, and, if this House con-
trols the action of the Railway Board, this House will compel the Kailway

board to make its purchases in India so that the Indian industries get
u chance,

To the question of Indianisation 1 need not refer. My friend Sir
Purshotaindas Thakurdas, who is the Member of this Assembly for the
lndian Merchants’ Chamber and of whom I happen to be an elector, being
n member of that body, and also to bo & colleague in the Counecil of the
Indian Merchants' Chamber, has already fully dealt with this matter. Let
mb take thie first opportunity on the floor of this House to express my
high appreciation of his work here and the way he has discharged his, wor
us the representative of the Indian Commercigl community in this Fouse.
We have listened to his speech on the general Budget debate nud tc
his speech on this. He has discharged his duty with great ability and
Indian commercinl India ought to be proud of him for the way he has
presented our case. I mneed not refer taqgthe remarks he made regarding
railway administration; but 1 believe there should be more control on the
action of the Railway Board. 1 do not believe in decentralisation of rail-
way administration, but I believe in centralisation. At the same time I
belicve in the standardisation of the functions which are performed by
various departments of the Railway Administration. Wo cannot give cffcct
to this unless the people’s representatives who are in this Housc, control
the action of the Hailway Board and guide it with their advice. I will
not touch again on the Tata Stecl Works, but T hope the Honourable
8ir Charles Innes will see his way to give more and more patronage. to
the Indian Stores Department, so that thinzs may be purchased through
them and in India. As a representative of Orissa I am more concerned
with the fostering of this Indian steel industry because thousandr of my
countrymen work therc as labourers, clerks and artisans.

Passine to another subjeet, 1 hope the Honourable Member in charge
of the Railway Board will see his way not to give effect to the expansion
of the Railway Board till he carries out the other recomnmendations of the
Acworth Committec. So far as tho Advisory Committees are concerned,
why should they be advisory? How can we control the action of the
Railway Bnard from the House? We do not want the Advisory Committee
to be just like Honorarv Magistrater or Justices of the Peace of big citics.
What wo want is actually to control the work of the Board and surely the
representatives of -the different Chambers of Commerce, Merchants
Chambers, etc., are well informed enough on a-subject like this and they
could easily control the action of any exverts, engineering experts, financial
experts or any others. In my speech I do not say any word again-t any
scheme that ias been put forward by Mr. Hindley. I told him in the
Standing Finance Committee and I take this opportunity to mention in
this House that in certain respects it is an imoprovement on the recom-
mendations of the Acworth Committes in their proposition over the
establishment of a Railway Board. The scheme is good but we wish to
have effective control from this House and until you give effect to that
we will press for this reduction. '

The Honourable Sir Oharles Innes: Sir, I do not propnse to follow the
Honourable Member in his discussion of the Indian stcel industry. Nor
do T propose to follow him into the theory he propounded that the right
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fclicy was not decentralisation but oentralisstion. I think Bir Purshotam-
dag Thakurdas, who wes a member of the Inchcape Committee, wifl
remember, as I do, that the Inchcape Committee made a very strong case
in favour of decentralisation from the Railway Board to Agents. I pro-
pose to address myself striotly to the two points of criticism on which the
Honourable Member has based his motion for a reduction.

He has based that motion on the ground that in our proposal for the
rcorganisation of the Railway Board we have not strictly carried out the
recommendations of the Acworth Committes. He first states that the:
recommendation of the Acworth Committee was that a Merpber of Coim-
munications should be appointed dealing with Railways, Ports, Posis and
Telegraphs. He represents.that that recommendation is not being carried
cut. Well, 8ir, T am afraid that I can only say that it rests with the
Goverpnor General himself to decide how the subjects should be distribuled
.umong the various members of his Council. The actual distribution of the.
1ortfolms of the different Membgrs of Council is now what His Excellency
‘uecided it should be this time last year after the most careful considera-
tion of the Inchcape Committee's report. But 1 think most people agreo
il.at there is no essential communication between Posts and Telegraphs
and between Railways snd Ports and Commerce. A% present I deal with
Railways, Commerce and Ports, and Mr. Chatterjec deals with Industries,
Fosts and Telegraphs. It is a mere matter of opinion which is the better
aistribution, and His Excellency has decided on the way in which the
portfolios now are distributed.

A more important point raised by the Hmmumbla Member is that we
have not carried out the recommendation of the Acworth Committee in
regard to what is now called the Central Advisory Council. The Acworth
Committee suggested that a Central Advisory Council should be established
sfter the model of the similar Council which existed in Germany and which
Las been established in Poland. I will give the constitution of the Polish
Cauncil. It. consisted of representatives of various Ministries, represcnta-
tives of the ten largest towns in Poland, 16 representatives of industrial and
commeregial associations, one representative of each railway directorate, 6
experts to be appointed by the Ministry of Railways and representatives
of other Ministries at the invitation of the Ministry of Railways. We con-
sidered that' recommendatfon very very carefully and we came to the con.
clusion that it would be imnpossible for us to put up side by side with the
Indian Lecislature a body -of that kind. - We thought that inevitably there
would be friction between the Indian Legislature, on the one hand, and
the Ceontral Advisory Council, on the other hand. We recognised that it
was essential that nothing should be done in any way derogating or detract-
ing from the power exercised by tho Indian Lecislature over the Railway
Administration and we dofinitely decided it would be very much better to
sppoint this Central Advisory Council from amon~ the Memhers of the
Indian Legislature itself. After all, in a huze country like Tndia, where wo
have 37,000 miles of railway, and where distances are so great, the advant.
age of a Central Advisorv Council i3 mainly to advise the Railway Rnanrd
on matters of policy. The other questions, the lneal questions affecting
traffic and 80 on, can much more suitably be dealt with bv the lrpal
Advisory Councils which we have attached or are attaching to each rnilwayv,
And that is definitelv the reason whv we turned dotn this recommendation
of the Aeworth Committee; ond fnstead of that recommendation we
anmninted a Central Advisory Council appoivted from the Members of the.
Indian Legislatuee.
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The next point rgised by the Honourable Member was that the Central
Advisory Council is, a8 its name implies, merely an advisory oouncil and
does not control the Railway Board. The answer to that oriticism is that
the Acworth Committee in suggesting that a Central Advisory Couneil should
be appointed, always contemplated that it should be purely an Advisory
Council. As it is said in a report talking of Prussia, the Council have no
powers but have had great power in the way. of influensing the railway
authorities. It had no power actually to impose its advice upon thos
authorities. It has also been & matter of eriticism that the Central Advi-
sory Council is not elected by the House. There again I definitely took my
own line. I do not wish to see the Central Advisory Council fqr Railways
us a sort of what I may call u shock absorber between mysclf and the
House. I do not use it in order that I may go to the Central Advisory
Council, get their advice on a particular project and then come to the
House and say ‘* Your own Council, elected from the Members of this
House, has advised this and therefore it is not up to you to turn it down.”’
We have in the Railway Department very difficult questions of business and
policy to deal with and quite definitely the Government decided that the
best plan would be to take for the members of our Central Advisory Coun-
¢il as many business men as we could get in this House and in the Council
of State and to associate with these business men what I may oall a layman
element.  That is exactly what we have done. We have on the Council
practically all the business men in this House and the Council of State, and
we have alao other members who represent the layman element. We try to
keop them from Assembly to Assembly. We have kept on the same mem-
bers ns we had during the life of the last Assembly because railway manage-
ment sand railway business is so difficult and so techmical that we really
thought it would be to the advantage of the Railwayvs and of this House
and of India gonerally that the members of the Central Advisory Councjl
ghould remain on that Council as long as possible and should literally soak
themselves in railway business. But we have not adopted this methnd
with any idea of going behind this House, we have not formeg the Central
Advisory Council with any idea of evading the control of this House. We
recognigse that this House has got the right to control us in every possible
way, but when we put before them proposals which have been examined
and accepted by the Central Advisory Council, they will recognise that those
%mponals have been accepted by the busincss members of their own body.

or the rest, Sir, I olaim that the whole of our organization of the Railway
Board, cxcept in one matter of the distribution of work among the Members,
follows most closely the recommendations of the Acworth Committee. We.
have added a Director of Civil Engineering, a Financial Commissioner, a
Diractor of Mechaniecal Engineering and other Directors solely on the re-
commendation of the Acworth Committee. I hope, Sir, in view of this
explanation, my Honourable friend will withdraw his motion.

Mr. President: The question is:
‘“ That,the demand nnder the head ‘ Railways’ be reduced by Rs. 1,00,000.”
The motion was negatived.

Mr, Presldent: The question is:

“ That a reduced sum of Rs. 67,4660,000 . . . " -

Mr. K. Rama Alyangar: There is one more motiadn, Bir, which by agree-
ment we had reserved yesterday to be discussed to-day especially on the
Budget Statement that was placed on the table the day before yesterday.
I had sent a motion for reduction by one crore and 15 thousand. That
was not taken up yesterday. .
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Mr, President: Is it she unotion of which the Honourable Member gave
rotice yesterday?

Mr. X. Rams Aipangar: Yes, 8ir. The Honoursble Bir Charles Innes
suggested that it might bie taken up separately.

Mr. President: Then we had better take it up after Lunch.

The Assembly then adjourned for Lunch till a8 Quarter to Three of the
Clock,

- —————

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, 8ir Chimanlal Setalvad in the Chair.

Mr. K. Rama Atyangar: Bir, the motion that I have to place before the
House runs as follows:

* That the Demand under the head *‘ Railways —Worklng Expenses, Programme
Revenue Expenditure,—be reduced by Rs. 1,15,00 &D

. The original figure, when the Budget was circulated stood ar
Rs. 9,30,00,000. At resent the nmended DBudget stands at
Rs. 10,45,00,000. You will see this at page 4 of the amended Budgert
laced on the table. That is not the only alteration that is made there.
‘here is another also. Under the head Operating Expenses other than
Fuel, where you had Rs. 25,62,99,000, you have got Rs. 259299000
These two tt%et.her make up a crore and 45 lakhs and reference to it is
made in the Honourable the Finance Member's Financial Statement at the
last page. You will see at page 222 there is a note at the bottom. It refers
to Rs. 1,45,08,000 and reads :

“Nore.—The figure for Working Expenses is 145000(!) leas under the proposed
(separation) system than under the present system, becau

(i) As an integral part of the proposed system tha allocation of expenditure
on renewals between Capital and Revenoe will be rev:.sed and pv::lth the
revised allocation 1,15,00,000 is expected to be charged to Capital next
year, which, under the present system, must be charged to Revenue.

(i) Under the present system 30 lakhs must be charged to Working Expenses
next year, in order to write down to market prices the value of stores in
stock, and to write off out of Revenue the loas involved in the sale of
aurplus and obsolete stores. Under the proposed (separation) system, this
charge will be met from the Railway reserves.

It will be observed that this figure of 1,45,00,000 is the equivalent of (1) the
increase of 11,52,000 in the contribution expected to be made from Railways to
General revenues under the proposed (separation) system, and (8) the amcont of
1,33,48,000 expected to be carried to Railway reserves.'

This is the note, which is rather extraordinary in my view. Of course,
1 am not a financial expert and T must leave it to the financial experts o
#ay if this is correct or not. But as an ordina layman however, T cannot

comprehend it. It is very convenicnt for a Department to say: * Well
1 will treat 1,45 lakhs as money available with me if I choose. If I don
not I will ‘put it under another head and show it as expenditure.”’ It

amounts to that. It is almost a challenge, I should think. Of course, the
Finance Member nods. I must abide by the nod, because he is a ﬁnancml
expert.  But certainlv T will not agree if the nod means that he is expected
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£o spond the money next yoar absolutely from the Budget. He may say:
“* Well, 1 will save under snother head. Under Capital expenditure I will
#dd one crore and 15 lakhs more as balance reserve with me for the disposal

-of unallocated cxpenditure.”” He will say that. But certainly the tax-
Nor is it so much that must be allowed for

payer will not agree to it. :
grace shown to us by the Finance Member or for the matter of that by the

Railway Departinent. What I would like to point out is that this is not
& new point raised. The Retrenchment Committee took exception to this

procedure and at page 66 they observe:
s on account of

“ For example, in all cases of renewals the whole of the charﬁe_; . 1
ing of materials,

freight of materials from depot to site and for loading and unloa
hen old girders are replaced and heavier girders subs-

etc., is debited to revenue.

tituted the whole cost of re-erection is debited to revenue. ‘The charge to capital
for renewals of locomotives is based upon the tractive effort calculated on an empirical
formula, which makes no allowance for the additional tractive effort obtained by

means of super-heaters.
. We recommend therefore ihat the present regulations be reviewed and revised as
may be necessary to ensure a more equitable distribution of the expenditure on

majntenance of way and works and on rolling stock.",

“There are also some other remarks in other places which together go to
:gshow that the allocation of expenditure between the revenue portion and
the capital portion is not based on equitably correct principles. That
means that the actual tax-payer is taxed more. It may be said that 2
-crores more may be put under this head or conveniently taken to the other
hoad. The line drawn between the two is’so fine and thin that nobody
-can observe it, much more so the Honourable Mc¢mbers on this side of
the House, who know not secrets of the wholec matter. We know that
in respect of banks such manipulations are made to a verv large extent
‘where it is necessary to show some amount of profit to the people under
-one head and show that they arc mot making profit under another head.
We know these things to some extent because very recently Government
have been kind cnough to extend co-operative banks to many places and
we have learnt at least some of the tricks of the trade more than other
things. Whatever it is, I do not think that Honourable sMembers on
the Government Benches are going to plead that this is justified, that they
have not done it as per the terms of the suggestion made by the
Retrenchment Committee, that the idea of separating the finances was
taken up by them and that this view placed befpre them at this stage to’
induce a settlement. I know we have agreed to separation. We will be
willing to do as we arc adviged to do when we are satisfied that it will he
to the advantage of the country. As I have said, I have been strongly of
opinion that effect should be given to this when it does not interfere in
any way with the rights of the House but only when it assists the Fouse
and the country to expand the railway programme of extension
and improvement. The point that I make is this. This 1,45
lakhs ought to be debited according to the revised regulations to capital and
not to revenue. What is shown to us is, ‘‘ You have got 1,45 lakhs here.
If you agree to the separation and to the proposals that we make, we will
keep it in reserve for the Railway Board to handle. If vou do not agree to
that course, we will put it nnder revenue expenditurc and we will take away
8o much from the tax-payer's meney.”” I should like to have a very strong
explanation, an expert copvincing explanation, to make me believe that
8py C[hat transfer 1s proper. Of this 1,45 lakhs,~-the question has

" been discussed already and therefore I will not go into it except

to mention that 30 lakhs is tried to be taken awany to Stores. I am not
able to convince myself that that allocation is right. The consequence is

’ 03,

1
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that 1 crore and 15 lakhs are placed under expenses. 1 want to know
whether, having put it under programine revenue, you are going to spend
it. Will you say that you have spent it when we meet in SBeptember to
discuss the whole programme? 1 should feel absolutely disappointed if
you are immediately going to transfer it to that head and seit in July or
August when we meet, ‘‘ Well, that money has gone; we will talk of the
future.”” I refuse to be a party to any such agreement. I know that the
Honourable the Finance Member raised a difficulty in connection with this
matter and I made certain suggestions. They have not been approved of,
This really goes to show that the whole proposal relating to that reserve
should be left aside and that we sghould fight on other grounds. That
seems to be the position. I am not sble to understand it. I am a layman.
But certainly I should not like that that should be the position that we
are brought to by this allocation. Of course the question may be raised,
*“ What about this 1 crore and 15 lakhs? What shall we say about it?'"
Say something which is financially proper and I have no objection. If you
assure me that the money is safe and is available for revenuer, I have no
objection. But if you go further than that and say that it is absorbed,
because we did not agree this morning or yesterday to have it treated as you
desire, certainly I oppose you. I want a clear explanation of the position.
Mr, Chairman: Motion moved:
“ That the grant under Railways be reduced by Rs. 1,15,00,000."

Mr. A. A. L. Parsons (¥inancial Commissioner, Railways): 1 am very
glad, Sir, that you have allowed this motion to be moved. The point with
which my Honourable friend chiefly dealt was raised yesterday by Mr.
Reangaswami Iyengar, and I only did not reply to him yesterday, because
we were then dealing with general administration, and I knew that these
particular items of 115 lakhs under Working Expenses and 30 lakhs under
Stores would be mentioned at a later stage. It was not because we in the
Railway Board refuse to give the House further information as to the
changes which have taken place in our Budget statements since the decision
of the House last Saturday to postpone %ill next S8eptember the considera-
tion of separation. And I am particularly glad that it is my Honourable
friend Mr. Rama Aiyangar who has brought this motion, bedause I know
he stands for sound railway finance. He told us yesterday that he did
pot propose to cut our programme revenue; he said, ‘' I am agreeable that

amme revenue should increase in order to get the additional facilities
we all want.'' If, therefore, I can persuade him, as I hope to do, that
this change is not a mere piece of financial jugglery, and that, if the House
takes away this 116 or 145 lakhs, exactly the same cvil consequences will
follow as from any other cut in our programme revenue expenditure, I
trust that he will withdraw his motion. The matter is a little technical.
It is a question, as far as this 115 lakhs goes, of a revision of our present
system of allocating charges between capital and revenue, a revision which
we can carry out if our finances are separated and the Railway Board have
a depreciation fund and a reserve, but a revision which we cannot carry out
unlegs we have that depreciation fund and reserve. At present, under our
existing system of allocation, if we replace, say, a locomotive by a newer
and more powerful type we only charge to Capital such portion of the cost
as represents the increassd tractive power of the locomotive and
we leave Revenue to bear the extra cost. As a result, Revenue bears
the whole burden of any rise in prices and the Capital at oharge of railways
is quite different from the amount actuslly spent on the existing assets.
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Had our finances been separated we should Bave adopted the proposal,
which I think was made by the Inchcape Committee but which was coupled
with the recommendation that our finances should be separated, that our
.allocation, instead of following the existing practice, should follow ordinary
ocommercial practice, and that we should charge to revenue only the original
cost of the article replaced. And since at present we cannot replace our
-ugsets except at a higher price than they originally cost, this alteration
would have meant a considerable transfer, which we estimate next year at
115 lakhs of rupees, from revenue to capital. I must explain here that this
proposed altcratich only applies to State-managed railways. 115 lakhs of
rupees is what we expected to relieve revenue of, and charge to capital, on
Btate-managed railways. We could not take up the question immediately
-of applying any such system to Company-managed railways, because, as
the House is aware, we are bound by the terms of our contracts with them;
and we should also huve to look very carefully into the question whether by
making any such ulteration we were not ourselves the losers.

Perhaps 1 can make this rather difficult question of allocation clearer
if I give the House u definite example. 1 have got some actual figures
worked out here. Let me take the example of a locomotive
which cost Rs. 40,000 thirty.ed forty years ago, and now has o be
replaced. TFor a locomotive of similar power we should have fo
pay now-a-days about Rs. 56,000, and if we purchase such a
locomotive, one that is of similar power, the whole of the
Rs. 56,000 would, according to our present practice, go to the charge of
revenue. That is to say, the whole of the extra cost of Rs. 56,000 minus
Rs. 40,000, that is, Rs. 18,000, would be borne by revenue. Actually, we
should probably replace the locomotive by a more powerful type, say, one-
third more powerful, and it would probably cost at present day prices about
Rs. 84,000. But even then the only charge we should, in accordance with
our present practice, make to capital would be the proportion of cost due
to extra tractive power, namely, one-third of Rs. 84,000 or Rs. 28,000.
‘The result will still be that Rs. 56,000 instead of Rs. 40,000 will be charged
to revenue, revenue bearing all the extra cost due to a rise in prices. This
item of Rs. 115 lakhs is made up of a mass of items of that deseription.
Undér separation, as I have said, we should adopt a system by which we
should merely charge to revenue the original cost of the article replaced.
But under separation the House will remember we propose to have a rail-
way reserve and a depreciation fund. We should not be justified in reliev-
ing revenue at the expense of capital—we should not be justified in follow-
ing commereial practice and charging to revenue merely the original cost of
the artiole replaced—unless we also followed commercial practice and
-started a depreciation fund. That is really the sole explanation of this
Rs. 115 lakhs.

I should further explain, in regard to the proposed depreciation fund,
that when prices drop and we can replace our assets at a lower cost than
‘that we now pay for them, we should, of course, relieve capital. But we
cannot at the moment expect prices to drop in that way for a considerable
‘number of years, since after all, the assets which we are replacing are
generally those which were put into the line in the carlier part of this
-century and the later years of the nineteenth century.

The Honourable the Commercea Membher has reminded me that Mr. Rama
Aiyangar raised the question whether we were likely to spend this money
‘before Beptember. I can assure him straight off that we are not likely
to do so. But in actual practice by having this Rs.115 ldkhs we shall not

4



kY

1556 LEGISLATIVE ABSEMBLY. [12te MarcH 1024.

[Mr. A. A L. Pmons.].

be able to spend a penny more than we would have been able to spend had
our ﬁnsnce: been separated and our original separated Railway Budget
been now before the House.

I should now like, 8ir, if I may, to turn, though it is not exactly covered
by the motion before the House, to the item of Rs. 30 lakhg for writing
down the value of stores. Here there is really no difference, or at any
rate only & terminological difference, between our original proposal under
a separated budget and our proposals as they are before the House. With
u separated budget we proposed to meet these Rs. 30 lakhs from revenue,
and the head to which it was, I submit, correctly put was the Railway
Reserve for which we ask for a grant of Rs. 188 lakhs. When the separa-
tion proposals were postponed, the Railway Reserve dropped out, and this
Rs. 80 lakhs had therefore to be added to the grant for which we ask under
Ordinary Expenses. . :

As I had not the opportunity earlier, I should like to explain now in
reply to my Honourable friend, Bir Purshotamdas Thakurdas, how the
necessity for this appropriation arises; how it has happened that there has
been so large an accumulation of stores in stock that the difference in the
prices at which we bought them and their value after the slump amounts
to the Rs. 8 crores at which we at present cstimate it. In the first place,
I would explain that we have alwaya to have a pretty substantial stock of
storet for our railways as a whole. We have to indent a very considerable
period in advance if we are % get stores out in time to carry through any
given year's programme, or & programme over & series of years. 8o I find
that even before the war our stocks amounted in 1918-14—1 have got the
figures—to about Rs. 18} crores. There were, however, special reasons
why after the war those stocks should increase. Both renewals and repairs,
that is to say, our programme revenue and our ordinary maintenance on
railways, had fallen very badly into arrcars and our immediate necessity
was to overtake those arrears. Consequeptly, it was necessary to place
large orders for stores. Those orders did not, however, come out, they were
not fulfilled as quickly as we had hoped. We were disappointed, as other
people were, in our expectations that the manufactories of England and
the Continent would change very quickly from war to peace conditions;
and actually when the goods did begin to arrive the ern of reduced
grants had started. The owner had not perhaps at that time called in the
expert woodsmen, of whom the Honourable Member was one, to lay the axe:
at the trunk of the tree; but he has already short of wood for fuel, and
was lopping the branches with hin own quite efficient chopper. What it
came to was -this. We had got the stores out but our revenue
grants were no longer sufficient to enable us to put them on to the
line. If we had put them on to the line we should have had
to take away money which was urgently required for repairs. We
should have had to relieve capital of the full cost of the stores at the
expense of revenue, and we had not got the revenue grants.

There was actually another contributory cause, though of less import-
ance, which I think led to our large stocks. With a big rehabilitation
programme, we always have a lot of material returned to store and there was
at that time, I think, a tendency to overptice the value of thin material
on its return, thereby reducing the cost of the work on which it had originally
been used, but with the result that we had u lot of material in stock
priced at a higher price than it was really worth. And at the price at which
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this second hand material was held on return to store it was practically
impossible to re-issue it. We have now stopped that practice by issuing
orders that when second hand material comes back into store it should
always be priced at a reasonable figure corresponding with its existing
market value. _

These were, I think, the main reasons for the accumulation of materials
in stock on the railways and the main reasons why we now find after the
glump in prices that we are holding materials in our balances at prices
about 8 crores above their present worth. But I do not want Honourahle
Members get any impression from what I have said that there anything hap-
hazard about the matter, that we only discovered the position by chance. It
was not so. In the past it had always been the praetice to write down
the value of stores as soon as any material change tdok place in prices and
actually Mr. Phillipe, the present Accountant General -ailways, had
started writing down the value of stores on the North Western Railway,
I have forgotten the exact year, either in 1919 or 1920. But he could not go
any further because we had not got sufficient revenue grants to write down
the value fully and we could not divert money from either our programme
revenue or from our ordinary maintenance grants without throwing back
still further our rehabilitation programme. ‘

Honourable Members may like to know what the actual position at
present is with regard to stores. I have already given the figure for 1918-
14. That was 18} crores of stores balances. It rose at about the time
that the Inchcape Committee reported to 23 crores. We have succeeded in
reducing it. We hope to reduce it by the end of the current year by 4 crores
to rather under 19 crores and we are expecting further next yvear to reduce
it by the 81st March 1925 to 16 crores. I put it to. the House that
16 crores . . . . .

Mr. K. Rama Alyangar: Is it after deducting this writing down or
otherwise? 28 is the total and if you are only bringing it to 19, that will
practically reduce the rate. I am not able to follow.

Mr. A. A. L. Parsons: This has nothing to do with the writing down.
If we write down our figures by 80 lakhs then the 16 crores would go down
to 15 crores 70 lakhs. This is the actual figure by which we expect to
reduce our stores balances by consumption in the course of the vear.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official) : Would you tell us what the turn over stores per annum was,
how much more than one vear's supply?

« Mr. A, A, L."Parsons: I believe that the actual amount next year
which we have got for expenditure in the Budget is 31 crores; but it is
very difficult to judge from this. It depends so much upon what our
particular capital>and programme revenue expenditurc is going to be in
any given year, I can possibly give the information the Honourable
Member wants in a slightly different form. What we have done in order to
reduce these stores balances is that for every individual railway we have
laid down periods in terms of months consumption gs the maxima and
minima of stores that they can keep in stock. The limits varv for country
stores and for English stores. We lay down on all railways that the
meaximum should be 6 months’ supply in the case of English stores and the
minimum 4 months. Of ocourse the country stores we can get more
readily, and therefore their minima and maxima are lower.,, We have also



1608 LEGISLATIVE ASBRMBLY, [1278 Marom 1924.

[Mr. A. A. L. Parsons.]

token steps to make it .more easy for ome.reilway to take surplus stores

from another by meking arrangements for the circulation of lists of surplus
stores. : :

Though 1 huve given for purposes of comparison the 1918 figure and
what we expect it to be this year und next 1 do not meuan that we shall rest
content when we get back to the 1018 figure. 1t is the intention of th.
Railway Board to. take advantage of our present ditliculties to introduce
improvements on tho practice before the war, so that cventually we may
work down to lower than the pre-war figures. But we cannot expect to do
s0 quickly. Prices now are so much higher that a stores balance of 16
crores next year pfobably means lower stocks than a stores balance of
183 crores in 1918-14." 1 think, Sir, that is all 1 have to submif to the

House, and I hope that after this explanation the Honourublé Member will
withdraw his totion.

Bir Purshotamdas Thakurdas: 8ir, I do not know whether, if the
Honourable the President hud occupied the Chair, he would have allowed
this discussion, but as you, Bir, have allowed my friend opposite to touch
wo 4 question which was discussed at an earlier stage, perhaps you will
allow me to refer to it. I must admit at the outset that I do not at all
profess to be in any Way intimate with the way in which the Govermment
of India in the Railway Department keep their accounts. It may be due to
my ignorance but 1 hope that my Honourable friend opposite will excuse
me if 1 say that the explanation that he has been good enough to put
before the House has failed either to make an impression on me or to
convince me. My first difficulty regarding this itém of 8 crores of rupees,
by which stores have to be written down, 'six-years after the war was over, is
that the whole thing is a book entry. No money is paid out, no money is being
taken in. Now, why was this not brought to the notice of the Assembly
earlier, and why were these stocks of stores not written down to the poing
at which they should have been written down from year to year? With
all respect, 1 submit to the Honourable Mr. Parsons that either I must be
very hard-headed or there is something that I have not been able to under-
stand in the explanation. given. My éomplaint even in the morning was
that this should have been done esrlier and not six years after the Armistice.
I wish to tell the House what would be thought of a private company in
any part of India acting under the Registrar of Joint Stock Companies if
they did what the Government of India in the Railway Department do,
namely, to file & balance sheet made out on those lines. It would be
liable to be called a bogus balance sheet.

(At this stage Mr. President resumed the Chuair.)

The system of accounts followed in the Government of India is difficult
for a mere commercial man like me to understand. I understood Mr. Cocke
to tell me, when I mentioned the matter to him just before 1 rose to speak,
that he would not pass a balance sheet if I made it out on these lines.

Mr. H. G. Oocke (Bombay: European): I said that it was the fault
of the system, but not that it was a question of passing s balance sheet.
It was the fault of the system that had been created.

Sir Purshotamdas Thakurdas: I submit that whenéver the Assembly
passes Budgets revised accounts submitted to them, it practically amounts
to what sharcholders do at a general meeting, and therefore I repeat that
the Assembly jn the past did pase balance sheets. I again repeat that,
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if the account-keeping system is wrong, as my Homourable friend, Mr.
Cocke, says, that is very wrong especially when looked at from the point
«of view of commercial account-keeping. I would only say one thing, Sir,
and that is that the 1918-14 figures of stores of 12 or 13 crores are not to be
looked upon as standard figurcs. I understood Mr. Parsons to sgy that the
Railway Board offered to go under the figures given there. 1 have only got
to point out to paragraph 4 in the Supplementary Budget. The Railway
Board, we are told, have been improving upon the systein which has been
m force for so many years und I hope that so far ns the adcounts are
concerned, there will be no recurrence of this in the future.

Pandit Madan Mohan Malaviya: Sir, 1 amn sorry to say that even after
the explanation offered by Mr. Parsons I am still very much unenlightened
8 to the disposal of the one crore and thirty-one lakhs of rupees which was
t® be kept as o special ruilway reserve. Do the Government mesn to keep”
this sum as un extra sum in their hands? If not, how are they. going to
appropriate it. This is & question upon which we shall be very thankful
to receive some information?

The Honourable Sir Basil Blackett: Sir, 1 will deal first with Sir
Purshotamdas Thekurdas's observations in regard to stres. I think he
really snswered himself towards the end of his strictures. ‘In the beginning
what he said was that he would be glad to see that the Railway Board
had been improving fromm day to day in their methods. I would poinf
out that what has happened is that we have discovered what we had
suspected, namely, certuin bud effects of the systemn we have been following
for some years, and asked the House to remedy it once for all so far as
the loss on those stores was concerned, by making a charge to revenue
which will replace the capitul which has been lost. The complaint against
us is not that we are now.doing the wrong thing—though I believe that
some people in the House may have carried away that impression—but
that it argues some failure to arrive at a perfect stundard if at this date we
find that over a series of years we have been claiming as profits on the
railways sums which really ought to have been used to the extent of 3
crores in writing down losses in respect of stores. We are trying to put
that right this year and have at the same time introduced during last
vear improved methods in regard to the amount of stores that we keep in
stock and the rules regurding such stores. 1 think the complaint. against
us iy not that our balance sheets are now bogus, and I do not see why
any complaint should now be mnade because wo are at the present moment
usking the assistance of the House in putting right the effects of a
gystem adopted in the past. Sir Purshotamdas Thakurdas asks why this
was not brought to the notice of the Assembly earlier. It was only
brought to our notice last year, and we have brought it immediately to the
notice of the Assembly. It was as a result of the Incheape Committee’s
report that our attention was specially drawn to the atter of these stores
and because in accordance with the recominendation made by the
Incheape Committee wao have sanctioned the appointment of a Financial
Commissioner of Railways, At the same timie I must sav in' justice to
those concerned that the existence of this defect would probably in any case
huve come to notice by now.

I will now try to deal with this very difficult and technieal question,
the difference between the Railway Budget under the present system and
the Railway Budget as we proposed to present it if separation had been
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carried out. I explained when 1 introduced my Budget that I was circulat-
ing with the speech two stautements showing the Budget as it would
stand under the system of separation and the Budget us it would stand
under the system of non-separation respectively, making clear this distinc.-
tion. When we arrived at the provisional conclusion in the Special Com-

mittee that dealt with railwuy separation that while we were, broadly
speaking, in favour of the principle of separation we werc not in a position:
to pronounce in regard to the detnils, the Government were left with a
difficult choice. Th2y had to choose between two alternatives. Were they
to present the Budget in the form in which it would have been if separa-

tion bad not been suggested, or were they to present the Budget in the:
form it would be in, if the tentative acceptance of the principle of separa

tion were given effect to? One of the difficulties was that there was this.
item of 115 lakhs to be explained. Mr. Parsons has given the explana-
tion in 8o far as it related to the method by which we charge to capital
and revenue, respectively, the cost of replacing articles for use on the rail-
ways. The question gtill remains to be answered which has just been put
by Pandit Malaviva us to what is happening to this reserve. The position
is that this reservg comes into existence mainly through the difference in
the method of charging to capital or revenue. If we do not adopt the
proposed new prineiple of charging to capital a larger proportion of the
cost of replacements, wa- shall be charging a larger sum to revenue and a
smaller sum to ca and the reserve will not come into existence at
al]. If we adopt t!-;ne new propoesl we shall be charging a larger sum to
capital and s smsller to revenue. The monev is not somewhere lying
about; the item comes into existence according as—to take a hypothetical
axample—you charge 20 crores to capital and 10 crores to revenue or 20}
crores to capital and 9} crores to revenue

Pandit Madan Mohan Malaviya: Will the Honourablo Member kindly

explain what wae the object of the railway reserve?

The Honourable Bir Basil Blackett: Our proposals in regnrd to the
railway reserve are after giving the tax-payer one-fifth .o

Pandit Madan Mohan Malaviya: As it was put in your first provosal.

The Honourable 8ir Basil Blackett: There has been no change what--
ever from the first proposal. The first object of the railway reserve is
that, after paying the contribution for the year to the general tax-payer,
thore may be a sum at the dlnp-')ﬂa] of the Rallwava by which they ean---
30 to say—equalise dividends. It is an equalisation of dividend fund in the
first place. In the event of the next year being a poor one, they would still
be in a position to pay their contribution. ,In the second place, it is that
they may be in s position, if necessary, to reduce freights or reduce fares,
and have a sum temporarily in rescrve which will enable them to go on
meeting their general contribution, even if temporarily they are not earn-
ing the same profits. 1In the third place it will secure that they have
money with which to improve railway servicés independently of the sums.
ordinarily cHargeable to the revenue and expenditure account. There
is no change whatever from our first proposal; it remaina exactly in the
form in which we put it forward. Woe could, if we liked, have put forward
the Railway Budget in the new form, and we considered seriously doing:
g0. The effect of doing that would have haen that we rhould have
asked the House to vote a sum of 188 lakhs for reserve. As they have
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not yet agreed to the separation of railway expenditure, it would not bave
been fair to ask the House to vote that sum for the specific purpose of
reserve. We might have asked them to vote the railway budget in the
new form ,and said we would keep the 188 lakhs temporarily in suspense
pending a decision on the separation question. If then separation went
through, that 188 lakhs would be the reserve which we had in mind. But:
even that seemed to be anticipating the decision of the House a little too
much, because if the House were in September to come to the conclusion
that separation was not desirable, then we should unfortunately, as ex-
plained by Mr. Parsons, be unable to go on with our depreciation fund, be:
unable to go on with our system of having a special reserve, and our
justification for adopting this new method of allocation as between revenue
and capital would have ceased to exist. That justification having gone, we
should no longer have been able to keep our accounts in & commercial
firm in that respect, and we should then have had to come back to the-
House and ask them to re-vote the Budget in the old form, and in that old
form the 188 lakhs reserve disappears. We thought thecrefore that it
was better to put the old formn forward. 1If, when we come to September,
the House agrees on separation, we can then prepare and place before the-
House a revised Railway Budget for the year, in which will be contained a
sum equivalent to this 134 lakhs of reserve, and in which we shall propose-
to give effect, as from the 1st of April, to this new method of allocation as
between revenue and capital. I hope 1 have made tnyself clear

Mr. K. Rama Aiyangar: I want to know this. Buppose the Committec:
comes to the conclusion that the regulation should be revised, and the
new method of allocation adopted, what will be the effect? :

The Monourable Sir Basil Blackett: Suppose the Committee comes to-
the conclusion that the railway finances rhould be separated . . .

Mr. K. Rama Aiyangar: No, the method adopted of charging to revenue
and capital as suggested.

The Honourable Sir Basil Blackett: "That is only another way of putting
what 1 say. Bupposing the Committee comes to the conclusion that rail-
way finance should be scparated, we must huve a depreciation fund from
which to write down from year to vear to their present value sll articles
from their original cost, which, of course, was higher. When you have
got that depreciation fund you are in & position to write down from year to-
year to their proper value things such as locomotives and other properties
of the railways, so that, when you come to replace them, you have
only their depreciated value to deal with out of revenue und mnot their-
original value. The depreciation fund therefore goes together with the
question of the re-allocation betwecn revenue and capital, and the two go
together with the question of keeping your accounts in & commercial form,
which involves among other bhings the whole proposals which are con-
nected with separation .

Pandit Madan Mohan Malaviya: I shall feel grateful if my Honourable
friend will further enlighten us. As I understand it, under the present
method the Honourable the Finance Member tells us that there will be a
new allocation between capital and revenue under the arrangement that
will now be adopted. I understand it comes to this, that the money that.
will be kept in hand us a reserve will be used for the purpose of this new
allocation between revenuc and capital. whereas 1 find that in the Resolution:
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which was put forward by Sir Charles Innes, it was stated that surplus
profita would be utilized for foring reserves for equalising dividends, that
is to say, for securing the payment of the percentage contribution to the
general revenues in lean years, and secondly in depreciation, and in the
Improvement of services rendered to the public and the reduction of rates.
Do 1 understand from the Honourable the Finance Member that all that
idea of having a fund from which there could be u possibility of reducing
rates or improving the services to the public, or equalising dividends in
lean yesars has been put asidc, and that this reserve is to be used merely
for the next sallocation between revenue and expenditure ¥

The Honourable Sir Basil Blackett: No, I am afraid I have not made
myself clear, Sir. The idea of setting up a reserve has, I hope, not been
put aside at all. The whole question of re-arranging our Railway Budget
in connection with the proposal for separation between Railway finances and
General finances has been postponed for conmsideration in September.

Pandit Madan Mohan Malaviya: Will this amount be then held in
reserve till September?

The Honourable Sir Basil Blackett: This mnount will be held in
reserve till Septembgr, I think I may say, in the sense in which the
Honourable the Pandit puts it. But in a sense this reserve will not exist
at all till Beptember. As I tried to cxplain, up till Suptember our method
-of book-keeping will continue to be the old ome under which we shall
-charge a rather larger sum to revenue and s smaller sum to capital than
under the new method. When we come to September, if separation is
agreed to, we shall then be in a position to go back as far as April of this
year and re-allocate as between revenue and capital our expenditure for
this year, and thereby relcase a sum which, presuming that our estimates
are in no way modified, will be equivalent to this 188 lakhs. Our actual
procedure will be exactly the same in either case. The two forms of
estimate are merely two different ways of presenting exactly the same facts.
The Btate railways will go forward just the same, they will purchase certain
articles and put them on the lines in replacement of existing articles, but
they will for the time being be following the existing method of charging
40 revenue the whole of the original value of those articles, and to capital
_ only that portion which represents improvement. When we come fo
‘Beptember, if railway separation is agreed to, we shall then reconsider that
allocation and that will result in the transfer*from revenue to capital of
a sum which will create this reserve on the revenue side.

Pandit Madan Mohan Malaviya: Then it means, I take it, that the rail-
ways will have ro much more revenua to rely on spending during the year—-
tha! is to say, the Budget is increased to that extent by the reserve of a
crore and 388 lakhs?

The Honourable Sir Basil Blackett: No, Sir, the amount of capital tha.
the railways will have to spend will be rather increased, and the amount
they have to spend out of revenue for this purpose will be decreased. Thn
amount they will actually spend on capital plus revenue will remain un-
altered.

Pandit Madan Mohan Malaviya: Is it fair that this amount should not
be brought into the gemeral revenue?
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The Honourable Sir Basil Blackett: I think it is.
Pandit Madan Mohan Malaviya: | am sorry I do not agree with you.

Mr. K, Rama Alyangar: Sir, in view of the assurance given by the-
Honourable Mr. Parsons, though I have not had a reply in respect of the
recommendations of the Inchcape Committee, I do not propose to press
this to a division. But certainly, Sir, I think the Assembly should have the
full right to dispose of the moncy and it will not be reserved to the Honour-
able the Finance Member to dispose of it as he likes.

The, Honourable 8ir Basil Blackett: That is so. I thought I had given
that assurance; there is no intention whatever of doing anything else.

Mr, K, Rama Aiyangar: 1 withdraw my motion, Sir.
* The motion was, by leave of the Assembly, withdrawn.

Lieut.-Oolonel H. A. J. Gidney: Sir, 1 thank you very much for at last.
giving me this brief opportunity to refer to a subject of some importane.
to my community and which was denied me ¢frlier in this Demand. £
Mr. Joshi referred, 8ir, to the question of non-redognition of unions on
railways, particularly the G. I. I'. Railway.» It is a subject that I am
closely interested in mysclf. The Honourable Member in charge of th=
Railway Department did not exhibit much sympathy when Mr. Joshi
brought to his notice that the G. 1. P. Railway refused to recognise these
unions. Sir, I myself requested the Member in charge of the Railway
Department to recognise a very big and well organised association which is
called the Amalgamated Society of Railway Servants of which I am
a patron and which lhas its headquarters at Bombay. The Railway
Board refused to recognise it, giving no reasons whatever for its
refusal. Now, B8ir, a properly organisdd ussociation or umion is
one of the means by which railway employees can constitutionally
bring their grievances to the notice of their respective railway
- administrations or, if necexsary, the Railway Board and Government
of India. Such an association creates o closer contact and touch between
employer and employé and leads to harmony, co-operation and efficiency.
Instead of recognising these henefits we have railways refusing to recognise
unions, refusing to recognise associntions. Not only do they refuse to dn
so but the Railway Bouard, which I believe has more or less camplete con-
trol over State Railwavs and only o financial control over company-managedd
railways, also refuses to recognire well orgunised Railway Associations.
Not content with this the Railway Board has recently issued a circuler
notice drawing the attention of all Railways to the Government Servants’
Conduct Rules which prohibit a railway employé, though he is in posses-
sion of a vote and has given his vote, from bringing any Railway griev-
ance to the notice of Members of the Provincial and Central Legislatures.
The railway employé is therefore prevented, if he does not obtain justice
or his grievance is not properly remedied, from bringing his complaint to
the notice of any authority higher.than his own Railway officials. It is
because of such unredressed grievances and injustices on the railways thas
these various associations and unions have been formed and are neces-
sary. But the rsilway administration as also the Railway Board refuss
to recognise them, and the men are therefore denied justice. If the
Honourable Member in charge of Posts and Telegraphs were now present
in this House, I would ask him to support me when I state that the
Telegraph Association, which is a body that caters alike for its European,

L]
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.Anglo-Indian and Indian employés and which the Govemnment of Indiu
have offivially recognised, has been the meuns of great help und assistance
to the Government of India in these two departments. In fact it is an
.asset to Government and works in great harmony with the Govermment of
India. Moreover the Government of India has officially recogmised the
-Customs Association in Calcutta. It has also recognised an Association of
the higher Government of India Secretariat employés. 1 therefore ask why
should the Railway Board deny its recognition to an Association called
the Amalgamated Society of Railway Servants, which hus its headquarters
.at Bombay and why should the G. I. I. and other Railways deny recog-
nition to their various Railway unions? 1 say .it is not fair to do w0 and 1
would press upon the Raiiway Department to depart from this policy of
non-co-operation and to give these Unions and Associations its sympathetis
attention, and to reconsider its refusal of recognition to the A. 8. R
Association. If this is refused, I have no doubt that it will only lead t.
grave misunderstandings snd comflicts, increasing conflicts between employ-
ers and employés on the Railways. I wish the railway employé to possess
an equal standing with everv servant, however subordinate bhe be, in the
.Government of India service, regarding the redress of grievances, etc., and
who has an appeal to the highest authority in the land. As situated
to-day the railway employé has no such appeal. Seldom is it that the
Railway Board ever interferes with or upsets the decision of a railway
cofopany on the grievance of any of its employés. It is too bhusy with
its own work to pay any attention to these subordinate servants. The result
is, and I say so with great regret, that many railways have earned the un-
.enviable reputation that justice is not always given to their employés.
I know justice is denied them from personal experience; many cases,
.especially on the G. I. P. Railway Transportaution Department. have beea
brought to my notice—cases in which men have been unjustifiably treated
by the autocratic Railway official in charge, cases in which the men would
‘have been dismissed and to-day gone to swell the ranks of the unemployed
if it were not for the action 1 had taken in the matter and obtained justice.
I say that Associations such as the A. 8. R. 8. are a means, if recognised,
.of preventing a lot of hardship, a means of bringing to light such acts of
injustice, which have hitherto remained hidden. I ecall it injustice because
I have from personal experience seen such cases and I would agsin cail
upon the Railway Board to recognise certain of these Associations and to
-usk railway companies to recognise their respective Unions. The railway
-employé, be he on a Company or State-managed Railway, wants no favou
whatever; he only wants bare justice. This is at times denied him—
brutally denied him—by some railway official. He realires the futility of
appealing to the Railway Board which, as & rule, refuses to interfere in dis-
ciplinary cases. He is, therefore, denied any higher tribunal than his rail-
way officials’ rulings. His Association or Union is ignored by his railway
“The Railway Board also refuses its recognition to these bodies, whose onn
object is to bring such cases constitutionally to official notice for further
inquiry. The railway employé is thlreby denicd that full inquiry and
measure of justice from that highest tribunal which even a menial in the
Government of India cnjovs. What iz the result? Acute discontent and its
attendant dangers, and this i8 what is happening and being felt to-d8y on the
"Railways.

To add to his hardships and injustices the various Railways, as
-ordered by the Railway Board, have gagged their employees’ mouths, vide
the Government Servants’ Conduet Rules—on the threat of dismissal if they
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bring their grievances to the notice of the Members of either the Provin-
«cial or Central Legislatures. Sir, I am not an advocate of strikes of an;
kind. They do ‘no good and alienate public support apd sympathy; but,
1 ask what other remedy is left to the subordinate railway servant, wheu
his hands are tied, his lips sealed, and his mouth gagged? Is this what
one expects from s Government which proudly states it is making eve
endeavour to give self-government to India on democratic lines? Is this
Democracy or ** Hypocracy''? Another point 1 wish to bring to the notice
of the Railway Member. The Whitley Committees in JFngland have
.answered’ very well—so well that over 90 per cent. of their awards have
‘been accepted by. both employers and employés. The G. 1. P. Railway
has, 1 understand, started such a committce. I think every railway should
have such committees and 1 very strongly advocate its universnl adoption
on all lailways in India on which both employer and employé will meet
"and try to adjust and settle their differcnces of opinign.

Mr. President: I allowed the Honourable Member (Lieut.-Colonei
‘Gidney), as I thought, to ask a question in order to clear up some point
which he considered obscure in the reply given by the Member in charge
of Railways yesterday; but I canuot allow this to develop into a debate
.on the same lines us yesterday's debate.

Mr, N. M. Joshi: Sir, I do not wish to speak at any length at all. 1
only want o ask for some information from the Honourable Member in
.charge about the union that exists on the O. and R. Railway. In the
rules of that union, which is recognised by the Railway administration,
there is a rule that if complaints made by members of the union to th»>
Railway administration are not satistactorily dealt with, the complaints
should be sent to a Concilintion Committee. Although the rules were
spproved of by the Railway administration, still-the Ageat refuses to send
up complaints to & Conciliation Committee when his replies are not satis-
factory to the employees. [ want to know, Sir, whether the Railway
Administration have given their attention to this matter, and whether the -
will draw the attention of the Agent of the O. and R, Railway to this point.
1 hope they will do so because, as I pointed out yesterday, if complaints
which are not satisfactorily dealt with by the Agents are not sent to the
Conciliation Committee, the only way left open to the employees is to go
on gtrike—which is a weapon that is open to objection both from the poiny
of view of tho employers themseclves and of the public in gencral.

The Honourable 8ir Charles Innes: I shall endeavour to reply very
briefly to the two pointa that have been raised by Colonel Gidney and
Mr. Joshi, respectively. Colonel Gidney took me aback by his speech
because 1 thought we had finished the discussion of this question. I was
surprised to hear that the Railway Board does not recognise unions. Tt iz
a fuct, 1 believe, that the Agent of the G. 1. P. Railway refused to recog-
nise a union, but he did not act in that way under the instructions of the
Railway Board. Nor is it in the power of the Ruilway Board to order a
Company-managed railway to recogmise a union or not. That is a matter -
which lies in the discretion of the Agent alone and in which we have no

ower to order the Agent to take uny particular action or not. As Mr.
indley explained yesterday, he has discursed the matters with the Agent
and he finds that the Agent prefers, instend of recognising that union,
to try to get into touch with his staff throurh the means of distriet com-
mitteer. I was asked definitcly yesterday Ly Mr. Chaman Lal why tha
Agent took that line. If vou will ask, Sir, many of the employers cf
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labour in this House why they take a similar line, you will always get thir
same answer. The employers of labour very often object to recogmise
unions when “they are run by outsiders. I am not expressing any opinion
of my own on the point or whether it is right attitude or not, but it is
an attitute which is often adopted by employers of labour.

Ap regards Btate Railways, we have recognised the N. W. R. Union
We know that if the Agent of the N. W. Railway had not recogniscd that
Union, it would have been hardly in existence at all. As regards Mr. Joshi's

uestion, my Honourable friend Mr. Chatterjee told the House the othec
‘:{ that he did not carry all his statistics in his pocket. I was cntirely

en by surprise when Mr. Joshi mentioned about the rules of the O. and R.
Railway. I have not seen those rules. I do not know what they arc
All T can say is that when I get a written report of Mr. Joshi's speech, [
will look into the matter.

Mr. Ohaman Lal (West Punjab: Non-Muhammadan): May I inform
the Honourable Member that the Industrial Disputes Committee appointed
under the auspices of the Bombay Government recommended that out-
Is;idt!m Wwere absolutely essential in the existing state of trade unionism i
ndia.

Mr. President: The question is:
* That a reduced sum not exceeding Rs. 67,46,60,000 be granted to the Governor

General in Council to defray the charge which will come in course of peyment during
the year ending the 31st day March, , in respect of ‘ Railways'.*

The motion was adopted.

-

DeManp No. 10.—IrricaTioN, NavigatioN, EMBANKMENT AND DRAINAGEK
WORKS—INCLUDING EXPENDITURE IN ENGLAND,

Mr. President: The question is:

“ That a sum not exceeding Rs. 18,02,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of ‘ Irrigation, Navigation, Embanx-
ment and Drainage Works, including Expenditure in England '."”

The motion was adopted.

Demaxp No. 11—Ixpian PosTAL AND TELEGRAPH DEPARTMENT.
Mr. President: The question is:

“ That a sum not exceeding Rs. a,m,no,obo be granted to the Governor General in
Couneil to defray the charge which will come in course of payment during the year
ending the 3lst Ly of March, 1925, in respect of the ‘Indian Postal and Telegraph

Department *."’

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I
beg to move:

“ That the Demand under sab-head ‘ Direction’ be reduced by Rs. 100.”
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Sir, 1 was very sorry to hear my Honourable friend Mr. Chatterjeo des-
oribing himself the other duy as a practical business man, and it is
* with the object of preventing my Honourable friend from degene-
rating into a practical business man that [ move this motion. Bir, 1 want
u clear declaration of policy from my Honourable friend as to what the
principle which governs the financial administration of his Department is,
Bir, 1 have taken some care to read the history of the Indian postal organiz-
ation, and, if 1 am not very much mistaken, I think the policy has so far
boen not to regard the Post Office as a source of revenue for the Govern-
ment of India, but to treat it as a public utility department, and we hava
declarntions mnde as early as 1860 and 1866, which confirm this view.
Hir, as late, as 1905, Government mude a definite declaration of policy that
it is not the desire of the Govermnent to treat the Post Office as a source
of rovenue and that all excess of receipts over expenditure will in futur.
be devoted to the further improvement or chespening of postal facilities
{ want my Honourable friend to declare on the floor of the House to-day
that be holds fast to this declarution of policy. Sir, it has been necesaary
for me to refer to this matter at some length, because I have becn led
tc. guspect that the. (rovernment are on the eve of making a departure from
this wholesome policy. 8ir, ax I read it, the present tondency of the
postal department is to restrict the postal facilities, so that they may b=
ennbled to earn a fut dividend for the general exchequer. Honourable Mem-
bers will note that during the Budget vear it is proposed by my Honourable
friend to hand over no less than Rs. 1,11,49,000 to the general revenues.
At least that in what 1 find in Appendix A, page 8, ** Contributions to the
general revenues—Rs. 1,11,49,000."" Whatever that mav be, the nct
amount may be a sinaller sum, and 1 am perfectly willing to accept my
Honourable friend Mr. Chatterjee’s figure on this point. Sir, there had been
increases in the postal rates since 1921. Well, this has been an evil of a
widespread charucter, and I do not find that uny country in the world
escaped the post-war depression in the postal finance about this time, and
I belicve every country in the world had raised its postal rates either in
the yenr 1921, or earlier. But the tendency in gvery other country is to
Jower the postal rates again to their normal level, ind we find actually that
England and certain other countrics, notably some of the Colonies, hava
already embarked upon a policy of reversion to the original rates. But 1
am afraid, unless my Honourable friend Mr. Chatterjee is prepared to
agree with me, the fiigher postal rutes have come to stay in India. Wa
have seen a rigid restriction of postal facilitics, in regard to the curtail-
ment of deliveries, in regard to closing down of post offices, in the name of
commereial principles. No less than 205 post offices have heen redaced in
status in 1928-24, and 2556 post offices have been altogether aboliched .
the same year. Now, Sir, if Honourable Members will study the detaile.’
figures of thir Department, they will see that the extra-departmental
agencies, which minister to thé postal requircments of the rural areaa
inereased hetween 1905 and 1910 by 15 per cent., and bhetween 1010 and
1922 by about 2.9 per cent., but since 1922, T do not find any progress
made in this dircction. Now, looking to the amount actually spent in
the oxtra-departmentsl agencies, we find that the actual expenditure in
1022-28, wars Rs. 14,80,000 and odd, the Budget for 1923-24 was
Rs. 14,87,000 and odd, the revised figure .for the same year was Ra.
14,865,000 and odd, and the Budget {for the ensuing year stands at
Rs. 14,690,000 and odd ; so that I do not think my Honourable friend
would claim that this makes for any expansion in erxtra-_clepartmental

agencies,

4rM
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Now, 8ir, let us look at the figures for the experimental post office
estallishments—which are almost invariably the only rural ugencies in the
outlying parts of the country. In 1822-28, Rs. 70,000 was budgeted for
beins spent in that year on experimental post oflice establishments. But,
the actuals foll to Rs. 44,579; and the Budget for 1023-24 stood at
Rs. 40,000 snd  we have in 1024.25 the very same amount,
Rs. 40.000,'provided. Now, 8ir, where is the provision for the expansion
of rural postal facilities? Waell, it will be said that all this economy has
resulted from the recommendations of the Inchcape Committee. But I
have failed to find anything in the recommendations of the Inchcape Com-
mittee which can support my Honourable friend in his ruthless cutting
down of rural postal facilitics. '

Bir, I was looking into the Geddes Committee's Report to find out as
to how they treated the postal department of the British Government, and
1 came across n reference therein which gives the pledge that was given
by Government when the postal rates were enhanced in 1921, and the
pledge is in the following words:

“ The Government recognise that, when costs are reduced, the user of the
service is entitled to get the benefit and that such reductions as are possible in the
rates now imposed will be made as soon ax the surplus of the post office balance sheet
is assured.”

And Mr. Kellaway, the then Postinaster (General, spesking in the House
of Commons on the 9th June 1921, said:

" 1f we are Lo have surpluses in the future, T do not want them raided by the
Chancellor of the Exchequer and I got the Cabinet to agree that any gain which is
offected will go not to the Chancellor of the Exchequer hut the reduction of charges.”

(Mr. G. K. Clarke: ** What has happened this year?'’) Well, they are
still considering the question of reducing the rates, and 1 would refer my
Honourable fricnd to the latest issues of the Hansard, which will show him
very clearly how anxious they are with regard to the penny postal system,
and to the encouraging replies given by the Postmuaster General., 1 have
got one of the replies ig my hand which was given by the Postmaster
Generul in which he gaid:

“ 1 am anxious to see the penny postnge restored.’”” 'They are making
strenvous efforts to go back to the originul rates. 8ir, T am anxious to
hoar Mr, Chatterjee on this point as to whether he has agreed to the raising
of these rates on this oxpress understanding—the understanding oh which
the Postmaster General in England agreed to the enhanced rutes in 1921,
(The Honourable Mr. A. C. Chatterjec: ' The rates were enhanced much
carlies than 1921."")

Now, Bir, when talking of the Inchecape Commiltce's recommendations,
I do not think that my Honourable friend has given effect to all the
recommendations made by that Committee with regard to the Telegraph
Department, and has gone out of his way to curtail postal facilities which
certainly was not recommended by the Inchcape Committee. 8ir, talking
of the Telegraph Department reminds me of the fuct that the system of
accounts that used to prevail in the Postal and Telegraph Department was
in a chaotic condition o long, and I am very glad to learn that the system
of ‘¢commercial accounts has been introduced with effect from lnst year,
(Mr Darcy Lindsay: ‘' But you were objecting to commercialism.”’)  Oh,
ves, T object to the spirit of cornmercialism governing this department, but
T do not object to commereial accounts being kept so that we may know
whether a pdrticular department is working at a loss or o profit. Now,
Y :
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Sir, my view hus all along been that the Telegraph Department has been
working at & loss and that, although we were told by my Honourable
{niend, Mr. Clarke, in 1921-22 that the Post Office was not paying its way,
I make bold to.assert that the Post Office has been subsidising the Tele-
graph Department, and when the rates were raised in 1921-22 the postal
1xtes were expected to give a handsome subsidy to the Telegraph Depart-
wment and 1 am sure, when the commercial accounts are complete, this
statement of mine will be wholly borne out. My reading of the position
18 that we had to sacrifice the pice postcard for the purpose of keeping
up the Télegraph Department.

Sir, under the reforms all the depurtments of Government which have
any beneficent offect on the people at large have been transferred to the
cara of the Provincinl Governments, 1t is only two departments of the
Govcrnment of India, the Railways and the Post and Telegraph, that
maintain points of contact between the Central Government and the people
ut lorge; and, although Education is a provincial transferred subject, I
think my Honourable friend, Mr. Chatterjee, is in the privileged position
of being an Education Minister, being in charge of the Department of
Educstion that goes by the name of Post Office. I expect him to bear
this in mind, and 1 look forward to the day when he will announce in this
Houne the reduction of postal rates. *

Mr, President: Reduction moved:

* That the Demand under the sub-head ‘ Direction’ in the ‘ Post and Telegraph
Department * be reduced by Rs. 100.”

The Honourable Mr. A. 0. Ohatterjee: Sir, my Honourable friend,
Mr. Neogy, started his speech by asking for a declaration of policy from
Government. He quoted certain previous declarations but I do not think
he hus been able to find a single decluration of Government in which it
has been claimed that the Post Office or the Telegraph Department should
be a source of income to Govornment. All that has happened is that we
have tried to prevent it from becoming a source of expenditure to Govern-
ment. I entirely ngroe with Mr. Neogy in considering that the Post
Uffiec. should be looked upon as a public utility service. But in the same
way ns the Railways and any other organisations which are for the benefit
of the general public and are looked upon as public utility services should
at the same time pay their way, I consider that the Post and Telegraph
Department should pay its own way and I have the authority of my
Honouruble Collengue, the Finance Member, in saying that the Govern-
ment do not look to the Postal and Telegraph Department as o revenue
carning Department. I hope this statement will satisfy my Honourable
friend At the same time, I wish him to understand that there is no
reason whatever why the Postal and Telegraph Department, if it is pro-
perly managed, should be a burden on the tax-payer. It has to be
romembered that the Goverminent enjoy a valuable monopoly in the Postal
and Telegraph Department and in my view that monopoly should be so
worked as to be a source of benefit to the general tax-payer without being
a burden on him. Then, Sir, the Honourable gentleman has gone on to
1ncotion that there is a tendency on the part of the Department to restrict
postal facilities so ns to earn a fat dividend. I do not know where a fat
dividend has been found. My Honourable friend talks about the sum
of 1 crore and 11 ‘lakhs as a contribution to the general revenues. I am
sure he has studied the notes added to-page 8 of Appendix A of the Detailed
Statements where it has been explained that that sum of 1 crore and 11
lakhs does not mean o real profit to Government at all. The actual profit

p 2 '
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that we have estimated is only 24 lakhs. The rest of the amount is really
a restoration to general revenues of the sum which had already been
borrowed from gemerul revenues for the purchase of stores and for the
construction of postal buildings. I am sure that my Honourable friend,
Mr. Neogy, for whom I have the greatest respect, must have read this
note and understood the position, and T am rather surprised that he has
used this argument. I do not think it is necessary for me to dilate on
this point any further. 1 feel certain that Mr. Neogy will withdraw at
least, this argument. '

Then, Sir, he went on to the question of the restriction of postal
facilities in rural trscts. My Honourable friend, Mr. Clarke, is much
petter posted up on the question of detsils of the adiministration of . the
Department and I shall leave him to desl with this particular point,

I wish now to pass on to the question of postal rates. Mr. Neogy has
admitted that in practically every country, postsl and telegraph rates
have had to be enhanced since the war. He has argued that, s there i
a tendency in other countries to go back to the older and cheaper rates,
we should do the same thing. I do not think the comparison is fair. In
most countries, at least in Europe, the postal sates were raised about the
middle period of the great war. In this cauntry the rates were not raised
until sbout two years ago, the reason being that prices did not rise in
this country to the same extent during the war ne they did in foreign
countries. We had to raise our postal rates because expenditure on
establishments and on salaries went up very considerably after the war,
and not during the war. Does Mr. Neogy contend that we should now
reducs the salarien? I believe he himself 1s connected with various postal
associations who certainly would not be satisfied if Mr. Neogy now came
and suggested to me that the emoluments of the various grades of postal
and telegraph officials should be considerably reduced.

Mr. Darcy Lindsay: Mr. Neogy wants more money for then.

The Homnourable Mr. A. 0. Ohatterjee: From the questions that have
been asked in this House, it is quite clear. that some Members of the
House want further increnients to be given to postal and telegraph officials.
How is that to be done? T have already pointed out thet the estimated
profits from the Department amount only to 24 lakhs. Am I to give this
in the form of reduction of rates or am I to give it in the form of increased
emoluments to postal and telegraph officials? 1 give the choice to
Mr. Neogy.

Mr. Neogy then mentioned that not ull the rccommendations of the
Inchcape Comimnittee with regard to the Telegraph Department have been
carried out. He did not mention any particular details. I was waiting
for those details. Personally, I am not aware of any important or main
recommendation of the Incheape Committece with regard to the Telegraph
Depattment which has not been carried out. It is quite true that we
bave not reduced the staff to the extent that the Inchcape Committee
expected that we might be able to reduce it. But as all Members of the
House connected with business would admit, thero are already very.
general complaints with regard to our telegraph service. I think Members
who ecome from Bombay will bear me out when I say that T have to meet
very serious complaints with regard to the deterioration in the telegraph
gervice as compared with what it was before. It is reslly impossible to

cpme down to the Incheape Committee's standard and at the same time
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anaintain efficiency in the service. We have to balance the advantuges
and disadvantages. We have done what we can to reduce expenditure.
As o matter of fact, 1 take credit to the Departinent, the Government
‘take credit for the fact that the total reductions in the Post and Telegraph
13udget come to mord than 20 lnkhs above the Inchcape cuts. That has
‘been already explained. If the House wishes me to explain it further, I
am prepared to do so. 1If, therefore, we have not been able to carrv out
.every detailed recommendation of the Inchocape Committee, I think we
ought to be given credit for accepting them in the main and for reducing
the general expenditure of the Department. That has really brought about
this profit of 24 lJukhs, which is estimated for next year. Until our profits
sre very much higher, it is futile to expect us to consider any immediate
reduction in rates. We are always considering the question of the reduc-
tion of rates. The matter ix really never far from the mind either of
the Dmector-General or of myself. But I cannot undertske to make a
promuse at this moment. T must be given time to see how things shape.
“We must be given time to see whether there is a trade revival from which
*we enn expect an increase in postal business. Until we find that conditions
in trade and business are stabilised, it would be futile to trv and reduce
the rates. T hope that the explanations T have given will satisfy my
Honourable friend, Mr. Neogy, and that he would not press this motion.

Mr, H. G. Oocke: Sir, the Incheape Committee's report recommended
the commerocialisation of the accounts of several Departinents and the
lndian Post and Telegraph Department is one of those Departments.
1 understand that Government sre following the report of a firm of account-
amts who were employed to make recommendations in this respect. I
Liave nothing whatever to say against that. But, as fur as I can see,
having got that report, they are proceeding on their own lines without any
expert: advice or guidance. 1 do not think it is possible to change over
from the (Government svstein of accounts to a commercial system of
aecountd with the inaterial which is at the disposal of Government. I have
seen something of the accountants employed by Government and I have
very greot regard for them. But they are not commercial accountants
and they have not the necessury experience to commercialise Government
accounts. I hope Government will tuke this matter into consideration, and
if they require advice from outside, get it. They naturally take legal
advice from outside. Theyv take ndvice on matters of insurnnce.

The Honourable Mr. A. O. Ohatterjee: I rise to sn explunation, Sir.
1 do not think that my Honourable friend, Mr. Cocke, isx aware that
-Govermmnent did tuke.the advice of Messrs, Price, Waterhouse and Co.
with regard to this matter.

Mr. H. 0. Oocke: 1 have just said that I am aware that Government
have u report from a firm of accountunts. I knew that that firm was
Mesers. Price, Waterhouse and Co., and that the Government are pro-
ceeding on the lincs of that report. But it does not follow thut you ean
carry out o change of system based on the report which may take two,
thres or four years, without receiving any advice fromn experts who are .
used to framing nnd checking and being thoroughly in touch with com-
1nercial accounts,

To tnke this I’osts an® Telegraphs Appendix A, Detailed Statement,
the firet thing T notice is on page 2 where under the heading ‘* working
-expennes "’ I find a net total of Ra. 0,90,50,000, and my first inclination
1= to find that figurc in Demand No. 11, but it cannot be traced from the

.
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cpe piace to the other, and I certainly think that a note might have been
put in to explain that. Am I right in saying that it is due to the non-
votabie portion? The total of your profit and loss wecount under the head
working expenses for 1924.25 is shown, after deducting credits for services.
rendered, "al u net total of Rs. 9,90,50,000. That figure is not tracecable
to your demand. It may be due to the fact that it includes non-voted
experditure, but I think it should have been explained. 1 do not want
to get too techmical, but when one sees a profit and loss account, one
expects: it to deal with the past and not with the future. It might have
been stated ‘‘ Budgeted Profit and Loss Account '', because the ordinury
meamng of a profit and loss account is one that deals with the past and
incorporates actual facts and figures. Turning to page 3 it is exceedingly
difficult to follow the figwres on the credit side. Incidentally 1 might
remerk that on page 2 the Government have put the receipts on the right
hand side, and one would have expected the net profit of Rs. 24 lakhs to-
be carried over to the right hand side of the account on page 8, but it
suddenly appears on the left hand side! That is a small detail, but
rerbups it might be remedied. Then, Sir, it ix exceedingly- difficult for
any layman, and I might also sny that it is exceedingly difficult for any
accovntant to say exactly what has bappened 4n the right hand side of
{hat account. 1 think I have been able to arrive at it, but 1 am afraid
n large number of Members have not. Apparently, what is huppening
i¢ that the (Government have stores on hand, amounting to Rs. 1,41,90,000,
which they have already paid for and they have also Rs. "24,04,000 of
profit, making a total of Rs. 1,065,04,000. With that they propose to
spend Rs. 54,45,000 on capital expenditure, leaving a surplus of Rs. 111
lakhs. That is the long and short of it, but T do not think that it is
~learly set out here. &

That, Sir, is all I have to sny, but I do hope that if the Government
ie gowng seriously to tackle the suggestion made by the Inchcape Committee
they will reslly follow the spirit of that, for T am gquite sure that Lord
Inchcape and the other members who sat on that Committee were really
only following what had been done successfully in the Government at
Home, where accounts have been commercialised and where, in order to
do that, they have had to call in accountants who are versed in commercial
aceounts.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
" Muhammadan Rural): I have given notice of a sitnilar motion to that of
my Honourable friend, Mr. Neogy, but, with your permission, I wish to-
make s few remarks on the subject of Post Office admninistration.  Sir,
my remarks are generally more or less in agreement with what my Hon-
ourable friend, Mr. Neogy, has said, on the whole question of Post Office:
and Telegraph administration, The whole point is whether these depart-
ments should be considered hereafter, at any rate, as public utility depart-
ments, and in that matter I am glad to hear the statement made by the
Homourable Mr. Chatterjee that he and the Honourable the Finance Mem-
her are agreed that no revenue should ordinarily be expected from these
departments as o contribution to the general expenditure of the Central
Administration. N ]

The Honourable Sir Basil Blackett: I do not want to interrupt the
Honourable Member, but I may say he has not put it quite in the forr:
iu which T ghould put it.

L]
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Diwan Bahadur M. Ramachandra Rao: I know that the Honourable
the Finance Member is & very carefil man, but I translate what he and
the Honourable Mr, Chatterjee have said in the manner in which I have
summarised their intontions. But whatever it is, if the Honourable Mem-
bers who are in charge of these Departments, financially and administra-
tively, are agreed, 1 would at once ask them to release a portion of the
contribution of this year, namely, Rs. 24 lakhs, for further extensions of
tho rural facilities throughout India. I trust that this suggestion will be
seriouslv considered by my Honourable friends.

Bir, if there is one mauatter in which the averuge villager is interested,
it is the securing of these facilities and the civilising influence of the J’ost
Office. 1 may say, Sir, that the incrense of postul rates and the with-
druwal of postal privileges during the last yoar or two have gone more
or less hand in hand and have contributed very materially to the unpopu-
larity of the administration at the present day. Every villuger keenly
aske us ““What have the Government done for us? They have increased
the sault duty, they have increased the postal rates, they have increased
the telegraph rates.’’ Therefore, Sir, the question of a reduction in the
postal rates is onc which deserves uattention at an eurly.date. The Hon-
ourable Member snys that this question of reduction is continually receiv-
ing his attention. 8ir, we are familinr with these words, ‘‘continually
receiving our attention.’”' We are quite familiar here and elsewhere with
those words and I will not attach any serious importunce to them. What-
ever may be the Honourable Member's attitude in regard to the reduction
of postal rates, 1 trust that he will take up this question of the extension
of facilities. Perhaps, Honourable Members might be willing to listen to
a few statistics on this matter which bear on this questign. 1 understand
that nt the present day there is one post office for every 40 square miles in
Bengal and Assam; in Bombay there is one post office for every 50 square
miles; in Mudrus, more or less the same; in the United Provinces therp
is an office for every 68 square miles; in the Punjab and the North-West
Frontier Province there is one office for every 72 square miles; in Bihar
and Origsn there is one office for every B) square miles, und in Burma
there is one office for every 518 square miles. (4 Voice: ‘* What is the
population?'’) 1 am perfectly certain that myv Honourable friend who
asked the question knew the facots and he has mentioned them at the same
time. In the Central Provinces there is a post office for every 158 miles,
and in Sind and Baluchistan one office for every 507 miles. Well, as re-
gards the population, T do not wish to weary the House, but there is an
oflice for every 5,085 of population in Bengal and Assam, and for everv
7,871 of population in Madras. T shall not weary the House with further
statistics, because I think that the issue will be elouded by the citation
of too many statistick. Therefore T stop at that. You have heard broadlv
the fact that vou have an office for every 50 square miles of country on
the avernge in the provinces and I ask my Honeurable friends whether
they consider this u blessing of British eivilisation and whether thig is the
test by which the average villnger should test the present administrative
efficiency. I may say it seems to me that at present we are going hack-
wards, I have n few statistics of the number of offices. T find that in
1910-11 there were 12,277 branch offices, in 1921-22 12,684 ; and in 1923-24
255 of these offices have been abolished and the status of 205 has been
reduced, as has been pointed out by my friend Mr. Neogy. In addition
to that, 800 postmen have been sent away, so that I may summarise the
activities of this department in this way—increase of rates aud decressc
of facilities. T do not wish to be unfair to my Honourable friend who
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is in charge of this Department, bul it seems to e thut this conclusion
is one which we have to draw from the recent activities of this. Depart-
ment. I therefore think that the first duty is to extend these facilities to
the villager who contributes, 1 think, a considerable amount of the postal
revenues. Perhaps I am wrong, but he certainly contributes a substan-
tinl amount ot postal revenue. I do not know whether Mr. Clurke would
©object to the word ‘substuntinl’ also.

There is one other matter in connection with this extension of rural
facilities. I understand that the present ' practice is for the Departinent
to sake ench experimental office and see whether in itself it ig welf-sup-
porting, that is whether the revenue from that office is enough to maintam
it throughout the year. This, I understand, is the present practice nnd, if
it is not 50, 1 should like to huve an assurance trom the Honourable Mem-
ber. But if that is so, I think that that is not st all o fair test. They
must either group a number of villages or tuke the whole talugq or distriet
a8 the unit und then caleulnte profit and loss and not on every single post
office which the department opens at the present dey. Then I would ask
my Honourable friend Mr. Chatterjee to aim at an extension which would
provide a post oftice for every village which containg u definite number of
inhabitants. He may take as the number 1,000 or 2,000 or 8,000, but
whatever it is he should extend the offices year after vear by the gradual
provision of post offices and include in the Budget u definite sum to pro-
vide these offices. Unless some such thing is done, I think we shall re-
‘main where we are in the matter of the extension of these privileges. As
1 ssid, the numBer of branch offices at the present day, is practically the
same as in 1910-11 and the number of postmen employed ig also practi-
cally the same, so that 1 should think that my Honourable friend should
plead guilty to the charge that, so far as rural extension is concerned, no-
thing practieally has heen done to secure an extension during s period of
*12 or 18 vears, That secins to be the moral of the working of this de-
partment for a nutnber of years and, if we are to do justice to the average
villnger, 1 think this question of extension of fucilities in the rural ureas
is the most rerious one and it ought to be taken up without nny delav.

Mr, N. M. Joshi: 8ir. I do not wunt to doprive the Postal Department
of another sum of Ra. 100. 1 therefore iake advantage of the motion of
my Honourable friend Mr. Necogy to place before this House certain
matters of great importance. My Honourable friend Mr. Neogy and also
Mr. Ramachandra Rao did not want the PPostal Department to be run on
commeroial lines. I algso do not want the department to be run on commer-
cial lines. I do not know on what lines Mr. Neogy wants the department to
be run, but T want the department to be run on human lines, and I can tell
the House that this gepartment in many matters is not run on human
lines. especially in their treatment of the subordinate employés. Take
the guestion of holidays. The Postal Department is the opne department,
in which the employés get the sniallest number of holidavs.* There are
some,employés who do not get even one day in n week. I want the de-
partment to give up this policy which is, if I may be permitted to say so.
inhuman and adopt a more humane policy in this respect. When more
holidays are asked for for the postul employés, it is contended that thcee
people cannot be given as many holidays as other people enjoy, in the
public interests. Sir, I do not want the public to be deprived of its con-
veniences. 1f the public want to have letters delivered on Bundays and
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on holidays, let the post office do it, but there is another way of delivering
letters to the public on Sunduys without cutting the holidays of the postal
wmployés. Let the postal depurtment employ a little larger establishment
.and by the proper arrangement of rest days snd holidays it is quite possible
for them to give ut least one holiday in a week. I want the postal depart-
ment to give serious attention to this question.

There is another gquestion on which 1 want the Postul Departinent to
follow s humane policy and it is #s regards the treatment they give to their
subordinate employés known as runners and 1nessengers. Bir, to my
great horror these subordinate or, I may say, ill-paid officers of the Pustal
Department are sometimes called by the contemptuous term, menials. 1
do not know, Bir, what is mean in being 4 messenger or runner on a small
remuneration. 1f there is anything inean it is in the payment of the low
salary und that mesnness attaches tp the depurtment and not to the men
who receive that salary. These messengers and runners are not given the
privileges which are given to the other classes of postal employés such as
the clerks and the officers, us regards pension apd leave, A few days ago
I asked a gquestion sbout this matter and I was referred to some book
which gives the rates at which these poor people are given pensions. OFf
course the Honourable Member may have ‘given me a simple answer and
told me nt what rate the pension is glven. Perhaps he did not find it very
convenient to tell the House the large 'sum of money which is given to
these very useful officers of the IPostal Department after their retirement.
8ir, thoke postal employés receive after retircment from service very
small amounts, as pension or gratuity. They do not get their pensions
at the same rate at which -other employés, such as clerks and officers, get
theirs. 1 do not know, Bir, why this distinction is made. If there is any
clasg of people who deserve pension more than anybodyv else, it is the lowest
puid servants of the Government und not the higher servants. The higher
officers are cxpected to save something, at least they can suwve something,
for their old uge, but these low-paid officers cannot suve anvthing. They
get such small salaries as Rs. 10 or little more, What can they save?
How can they maintuin familics conwisting of a wife and at least two
.children? And what pension will they get? The other day when the
-question was discussed wbout the average incoine of Indians, Sir Basil
Blackett was shocked to hear that the average income of an Indian was
only one unna or two nunis per day. Sir,' let Sir Basil Blackett tell me
how a postman, runner or messenger can ufford to mnintain his family
«on tho generous pension paid to him by the Government of Indis, and
whnt must be his dailv income ofter retirement.  Sir, when the Govern:
ment of Indin give very gencrous pensions to their higher officials ns well
#s to the clerks and other suburdinate otficers, why should they not spend
some Inore maoney in paying pensions at the same rate to the lower paid
servants, I do not say that they should be given liberal pensions but that
they should be given at the same rate ut which the other clusses of em-
ployés arc given thuir pensions. I cuunot see any reason why Govern-
ment shduld not have adopted this policy of paying pensions to their lower
paid servants at the same rate at which their higher paid servants are
paid except thut Government think it is intended for the higher and the
middle classes of people. T sce no other reason why their lower paid ser-
vants of the Postal Department should not be given pensions at the snme
rate ns the othor servants,

T wish nlso to say one word about the privilege of leave given to these
people. The same diserimination is made. Tf the officer of the Postal
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Department is a low paid man, he is not given leave at the same rate at
which other officers are given leave. I cannot understand the reason of it.
If u high officer or even s subordinate-officer getting Rs. 100 or s, w
has pome private work, he has the assistance of a scrvant through whom
he can get his work done, but these low paid officers cannot afford to main-
tain servants for themselves. 1f thev have any private work to do thoy
tuust do it themselves. .Comparatively speaking, these low paid officers.
really need more leave than the highly paid officers. Therefore I want
Uovernment to consider this question and give these low paid officers the
. same privilege as regards leave as they give to the other classes of officers.

Sir, the Honournble Member in charge may tell me that the Govern-
ment of India treat the low paid men of the other departments in  the
rame way, and therefore the Postul Department cannot give pensions and
leave to their runnerg and messengers unless ull other departments do the
same.  Sir, I do not think that the Postal Department should plead such
an excuse. If the other Departments are doing wrong, the Postal Depart-
ment, if it ix to be run on humane lines, should not follow them in tha:
wrong.  As it is a right thing to treat these low-paid men more generously,
the Postal Department should takesthe initiative without waiting for the
other Depurtments and do the peedful in this matter. Sir, 1 hope the-
Member in Charge of this Department will give serious consideration to:
this quertion and 1 can assure vou, on behalf of this House——though 1 wmn
not authorised to do so (Luughter) that this House will consider their
proposals for this purpose very favourably.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muhammadan:
Rural): Sir, what my friend the Honourable Mr. Neogy wants is that this
Department should be run on business lines, but what he does not want
is that you should make any profit. If there is a possibility of vaving, the
ravings should be utilised for reducing the post and telegraph charges.
Though we are told that the Post and Telegraph Accounts are being con-
sidered on a commercial basis by experts engaged on thut work, I expec*
thut those persons have prepared one set of accounts and the Department
another set. I may in this connection refer to the answer given by the
Honourable Mr. Chatterjee to a question put in this House on the 1st
February 1924, with regurd 10 how far the recommendations of the Inch-
cape Committee have been carried out. The reply was that the cstimate
had been reduced to Rs. 9,48,64,000, and in the column under Reduction
in 1928-24 the amount is shown as Rs. 75,68,000. Now the present demand
is for about Rs. 8,16,90,000. TIf we increase for the Indo-Furopean Tele
graph Department also it comes to only Rs. 8,60,00,000. These figures d~
not help us to understand what was wanted. On page 2 it was stated that
after deducting ecredits for services rendered, the net total came t:
Rs. 9,90,50,000. Bo far as laymen are concerned—perhaps experts might
wade easily through these figures—it is extremely difficult to ynderstan
what i the actual amount that is spent on working expenses of the Postal’
and Telegraph Department. Are the 8 crores a votable item and the othe:
4 non-votable item? Where are we to find that?

The Honourable Mr. A. O. Ohatterjee: They are all given in Appendi:
A, both votnble and non-votable. You will find them in the details from:
page 7 and onwards. There is an abstract on page 5.

Mr. B. Venkatapatiraju: I appeal to the Honourable Mr. Chutterjee to
place the information in & more convenient form in order that we may be-

*
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able to sec the items clearly instead of having to go through 90 pages
of"print in order to find them. 1 would advocate some easier method.
We do not find the same difficulty in understanding the accounts of other
departments.

The Honourable Mr. A. 0. Ohatterjee: If the Honourable Member will
tell e exactly what he does not understand I will try to explain.

Mr. B. Venkatapatiraju: I do not understand the reply given by vou oa
the 1st February, with reference to the reduction made and reducmg th-
Budget estimate to Rs. 9 crores and 50 lakhs, whereas in the Retrenchmens
Committee's recommendation the amount is dlff('rent They wanted v

to limit it to Rs. 882 crores.

The nonounbla Mr. A. O. Ohatterjee: 1 will be able 1o explain that.

Mr. B. Venkatapatiraju: We find here 9-88 crores and the Demand
wag for Rs. 8,16,80,000. Whatever it may be, our difficulty iz in under-
standing it, though there is nothing in the accounts to puzzle n person whe
understands them. But all the samme we feel that since Beptember 1918.
telegraph charges have been increased from 8 annas or sometimes € annas
to 12 annas, and there is no indication, or there is no possibility, I sup-
pose, of reduction in those telegraph charges. And sccondly, we do not
find any indication of any reduction in the postal charges with reference to
posteards or letters.  We know that, when the Department was  running
at less gxpenditure and giving a larger amount of savings to genera:
revenues, we had a lower rate on letters. FEven in those days befdre th.
smalgamation of the Posts and Telegraphs, we were making some profit.
Even in 1891 we made a profit of 31 lakhs under I'osts and 26 lnkhs under
Telegraphs and in 1898 50 lukhs under Postal and 25 lukhs under Tele-
graphs, and in 1900-01 58 lakhs under Postal and 34 lakhs under Tele-
graphs. These Departments were making some profits at that time thougn
the people were not ssked to pay double the amount for sending theic
letters, My first request is, is there any possibility of securing a redu.
tion in these rates by t;'conomising the expenditure? It was suggested that
the Chancellor of the Exchequer had promised reduction, hut I say he has
also reduced the charge for letters from 2d. to 134d. Therefore, there is a
reduction even in England, and 1 hope the Honourable Mr. Chatterjee will
induce Sir Basil Blackett to allow him to reduce either the telegraph charges
cr the postal charges. I muay invite his attention to the Amnual Report on
Posts and Telegraphs for 1922-28, which shows that in Bengal onc posb
office serves about 40 square miles and a population of 15,000, and in
Bombay 50 and in Burma 518 and in U. ', 68 square miles and 20,000
people. Is it not possible, Sir, to increase the number of pust cffices®
The ready reply of the Honourable Mr. Chatterjee is, with one voice you
want economy in expenditure, and with another voice you want mor:
tacilities, the opening up of more post offices. Tt was done and it could b=
done by paying the market value to the people who are prepared to work
it along with other vocations, We know that in rural places school mus-
ters, by taking an additional snlary of Rs. § or Re. 8, are carrving on the
duties of postmaster and doing some work. Well, if it is not possible to
start an important and complete office with all its parapherna'ia, caunot
we open such offices in all important villages, so that it would give addi-
tional facilities to the people? I want also to inquire whether it is not a
matter of economy to reduce the telegraph charges because at one
fime it was stated that, by increasing the rates. the number of
messager has gone down. By reducing the rate and also keeping the-

b rM,
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higher rate for early transmission, you could realise both. You could give
relief to those who are satisfied with deferred telegrams and you coull
. increase your income by the higher charges.

And one more thing, Sir, I would like to add. Perhaps the Honcurable
Mr. Chatterjee was made aware of the Resolutions passed by the All-India
Postal and Telegraph Men's Service Conference. They have sent copies
to Members of the Assembly us well as to the Honourable Mr. Chatterjee,
snd some recomimendsations are made therein. We cannot examine them
ourselves because we do not know how far the recoinmendations made
therein are acceptable, but with reference to one or two points, 1 wish
the Honourable Mr. Chatterjee would find it convenient to ssy whether it
iz not possible that the Director (General's Office could be reduced to small
-dimensions as recommended therein. They say:

‘‘ The Director General’s Office should concern itself with matters having relation
to Foreign Postal administration only, hesides the work of pure contral of Inland
administration. This can be done easily instead of unnecessary cemtralisation of work
in the Director (General's Office, -the circle administrations are made practically

autonowous.”’ .

I leave these suggestions with the Honourable Mr. Chatterjec. They
also suggest that the appointment of Superintendents are quite unuveces-
Sary.

‘The Honourable Mr. A. O. Ohatterjee: Kntirely wrong, at icast thut
is what the Buperintendeunts say.

Mr. B. Venbatapatiraju: What they have stated is correct, but perhaps
the Member in charge may not approve of that recommendation. Bue
what they said was that the appointment of Superintendents were quite
unnecessary and they might be abolished with advantage. 1this woull
secure a large saving and that it would at the samo time improve the
working of the administrative machinery. These are the two suggestion
they made besides various other suggestions. I would like the Honourable
Member in charge to see his way to reducing the rates, economising the
«cxpenditure and offering additional fucilities to the people. With thes.
words, 1 will support the motion, as I also gave notice of a similar motion.

Dr. \H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
wadan): As I um ulso the author of a similar amendiment, T wuy be
yermitted to contribute o few words to this discussion. In the first place,
Sir, when I sat listening to my ITonourable friend, Mr. Joshi, and my
Honcurable friend, Mr. Neogy, { reflecbed within myself that the position
of th: Honourable Mr. Chatterjee was by no means an enviable one. The
cne wants reduced charges, the other wants un incresse of the holidays.
How these two steps are reconciluble with one snether is one which 1
have no doubt Mr. Chatterjee und Mr. Geoffrey Clarke will reconcile. The
third gentleman, my friend, Mr. Venkatapatiraju, wants more post offices,
und all three agree that there must be economy in cxpenditure. The
result thercfore is they want more facilities, more holidays, more rural
post offices and yet reduced postage. Now, Bir, it may appear paradoxical,
but it is a fact that the more you reduce the postage, the larger will be
the volume of business done in the Post and Telegraph Department, and
the solution, though it may appear at the very commencement o savour
of an impossibiljty, is a solution which every commercial man in this
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House will endorse. We know of & well known make of motor car which
is turned out by several thousunds every day, and we know that it is on
account of that mass production and its cheapness that it has been able
to outrival all the cars that are made in the world.

The cheaper your postage is the larger will be the volume of business.
Now, 8ir, for the last two years we have been struggling for cheap postage.
In the first year when we asked for cheap postage Mr. Geoffrey Clarke,
whoin T am glad to welcone back to this House, used the following terms.
1 aine constrained to quote his words because in an interpellation which
i addressed to him the other duy he snid that T had not correctly repre-
sented him, 1 have gince verified my question and his answer and I shall
now give this House his exuct words. They are printed at page 3574 of
the proceedings of this House, dated the 22nd March 1922. Now what
did he say on that date? He snid:

* Well, from the point of view of my Department such a position puts a stop to ~
all development. 1 shall get no money either from this Assembly or from the Finance
Department and, as my Honourable friend, Mr. Subrahmanayam, has pointed out, there
is much to be done, especially in rural areas, Now, it is an extraordinary thing that
these low postal rates have proved a very great impediment to the development of rural
postal facilitiea in lndia. In very few words I will explain the position. When we
want to open a post office in rural areas, we open an experimental post office. The
average cost of such an office some years ago was about Rs. 20, namely, Rs. 5 or 6 to.
the Branch postmaster, who was not a wholetime servant, Rs. 7 to the postman and
Rs. 7 to the runner to carry the mails to and from the post office. For that Rs. 20
we asked for a revenue of Rs. 25, which represents roughly a traffic of about a
thousand articles a month. If the revenue of Rs. 25 was obtained that post office was
established and it was made permanent. What is the ition to-day. The position
to-day is that we cannot open a rural post office under 1}:‘540." _

Now that was a special plen and a very strong plen which weighed with
myser!,, 8ir, and with my Honourable Colleagues in the late Assembly;
and Mr. Geoffrey Clarke rode to victory. The increased postage was
granted, though grudgingly granted, on the assumption that the develop-
inent of the rural post oftices should not be prejudiced by non-increase of
postal rutes. Next year weo aguin harked bock to the same question and
we said—you have increased these postul rates, the volume of business
ig going down, you are not making as much*money as you ought to have
mude, vour anticipations have not been fulfilled; let us know if there
has been a commensurate development of post offices in rural areas. Well,
Bir, next year Mr. Buns was the incumbent of the office now adorned by
Mr. Geoffrey Clarke. "That was last year in March, He said—I em agoin
quoting from the proceedings of the 16th March: '* We nre trying to
Jdevelop the postal systemn '*; and then he pointed out ‘‘ Dr.” Gour will
inmedintely say obviously the postuge has gone down.”” 1 may explain
that | had pointed out thut the number of articles that the Post Office
carrivil automatically fell with the increase of postal rates. This was the
reply. After giving the sale of postage stamps which had materiallv gone
dows, he said:

“ Dr. Gour will inunediately say obvivusly the postage has gone down, but I ma

remind Dr, Gour that the new postage rates came into existence on the 24th April.
It therefore shows conclusively, Sir, that something else was operating and not

merely the higher rate of postage.”

1he theory of tertium quid. That is a very powerful weapon in the
armoury of my Honourable frieds opposite. When they have to explain
away a fact that stares and glares them in the face and they have no
explanation to give, they say ‘' Some other cause is interfering with our
calculstions.” T think Mr. Geoffrey Clarke might enlighten this House

»
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ua to whether since the time when this stabement was made there has
been any improvement in that dircction. If 1 remember, a question was
put t¢ him and the reply that he gave then was that there has been a
reduction in the transmission. of letters and in the total sum anticipated
by the Post Office from the sule of postage stamps and postcards. I
therelore submit that the enhancemment of the postal rates has not led
10 the anticipated benefit which wus predicted froin that source. ILet the
Honourable Members remember we were told that the developruent of
rural post office wus not possible unless we sanctioned the enhanced postal
1ate. T have read to vou in the very words of the Honourable Mr. Geoffrey
Clarks the statement which he made on the floor of this House two years
back when it acceded to the demand of the Government benches for the
enhancement of the postal rates. The second thing we then feared and
we expressed our fears lust year wns that the inerease in the postal rates

“was likely seriously to prejudice the number of postal communications and

consequently postal receipts, and we have still to receive a reply from
the. Honourable Mr. Chattcrjee ss to whether receipts have responded to
the cnhanced postal rates. It does not follow that, because you keep om
increasing your postal rates, vou will get more revenue. Fhat, T submit,
1# nit a sound economic or political policy. We have been telling the
House, 8ir, for the last 2 years that our constituents strongly represent
to w4, und T hnve been receiving telegrams for the last three years insist-
g upon our old advocacy for the reduction of the postal rates. I therefore
venture to ask the Honourable Members opposite ns to why this postal
rate which was raised to 3 pice nnd 4 pice on a letter of 2} tolas should
not be brought down again at least to 3 pice, if not to 2 pice. T am quite
prepared to go back to that intermedinte stage which resulted in the
enhantement of the postal rate from 2 to 3 pice. T therefore submit, Sir,
that we have made out a strong prima facie case for the reduction of the
postai rate. Now we shall be receiving from the Honourable Member in
charge of the Department the conventional reply that we cannot afford
16, Well, Sir, whether we can afford it or not, we shall be able to see
from the report of the Inchcape Committee. If Honourable Memberr
will turn to page 109 of the Inchecape Committee's report, they will find
that the actual cxpenditure on post and telegraph offices in 1918-14 wak
4 crores and 48 lakhs. It rosc to 10 crores and 17 lakhs in 1022-23. That
is to say, within a period of ten years the expenditure on the post and
telegraplt services has gone up by two und half times. Now, Sir, I wish
10 o8k, ir this large increase justified? T shall let the Inchcape Committee
npswer that question. Neferring to the increase in the salaries all round,
in poragruph 7 at page 98, of their Report. the Incheape Committee animad-
verted unfavourasbly upon this great incrense that has taken place in
the salaries of the superior staff. In paragraph 8 of the Incheape Report,
we find this: *‘‘ The number of officers employed have increased from
51 "—I think 518 if I mistake not becnuse there is a figure omitted—
‘* the number of officers employed have increased from 518 in 1013-14
to 6879 or by 82 per cent.”” Now I wish to know, why did you increase
1he officers by one third within this short time? The Director General
has ngreed that one of the six Assistant Directors General might be dis-
pensed with. Well, Bir, there is an admission that the superior postal
staff could be reduced and was reduced as was ndmitted before the Inchcape
Committee. :

Now, 8ir, I turn to the general conclusions arrived at by the Inchcape
(Jommittee on this point. :
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{At this stage M. President vacated the Chair, which was taken by Colonel
8ir Henry Stanyon.) '

‘Their general conclusions are nine in number, but I w ‘not advert
to all of them. I shall first ask the Honourable Mr. Chatterjee who is
in chorge of this Department, whether he has carried out recommendation
No. 3, that is, that outside tenders should be obtained for the eonstruction
-of lurge postal and telegraph buildings, or whether the Public Works
Department is still employed for the construction of these buildings. Para-
graph 7 says: ‘‘ The Financial Adviser be associated with the Director
{Genera! to assist in the control of existing and future expenditure.’”’ Now,
I wish to know whether the Government have accepted this recommenda-
tion and employed & Financial Adviser, and if so, with what result. It is
not merely necessary that you should add to the cost of a Financial Adviser,
but the Financial Adviser should be asked & question by Mr. Clarke,
"* Well, Financial Adviser, do I keep you or you keep me?’’, and if the
Finnoeinl Adviser in not able to anawer that question, out he must go.
That, 1 submit, is a question which mmust be asked of the Financial
Adviser of the Post and Telegraph Department.

Now, 8ir, I have said all that 1 had to say. T will suin up briefly my
remurks on the subject. In the first place, T have pointed out that during
the last three yesrs the incrense of postal rates on letters and postcards
has been received by the country with the utmost unpopularity, and that
unpcpularity has not abated with the cfflux of time. Therefore, I submit
vou have to pass in aunnual review the position of the Post Office and
watisly the Members of this House that the enhancement we sanctioned
two years ngo is still necessary and indispensable in the interests of the
post and telegraph services. ’

The recond point T wish to make is, if you make a general statement
that you will have n deficit if the post and telegraph rates are reduced—and
I win ut the present monent confining my remarks to the reduction of the
postal rates particularly upon letters and posteards—I wish to koow 119\1‘
do you account for the decreasing volume of business under those heads
ond do you think that the enhanced revenue that you have received is
suffic.ently compensated for by the reduction in the popularity of the letter
and jostecards which, ns one Honourable Member remarked, is conducive
to mase education? Now, Sir, that is « question which must not be lost
sight of. I do not agree with my friend Mr. Neogy—I have not ngreed
with him since the last two years,—on this point. I find that he followed
me two years back upon an identical Resolution in which I was a pro-
tngomst. T do not agree, Sir, that the Post and Telegraph Departments
must be a burden upon the State, but what I do say is that the accounts
should be commerciulised and that these departments must be run on
sound, economic lines. The Incheape Committee applied the best, and when
they did so, they condemmned the Post and Telegraph Department. They
suggested in the whole of their Report that there is great room for economy
m expenditure, for rc-organization in the department, and they summed
up their recommendations which, us I have pointed out, Sir, are printed
nt page 107. 1 therefore submit that, when the affairs of the Post Office
were passed in roview only about 12 or 15 months back, they did not pass
the scrutiny of the Committee specially appointed to investigate into the
economy and efficiency of the Post and Telegraph Departments. That,
Sir, fortifies and emboldens us in returning to the charge that we made
two years ago that the postal rates must be decreased. T have said by
way of compromise, let them be decrensed on letters to what they were
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before the postage was introduced, and I think then there will be a
chance of bulncing the postal budget, and we shall probably not have.
the surplus, nor the complaint from the Honourable Mr. Neogy that one’
crore snd 14 lakhs of rupees ure being purloined from this department by
the }inance Mewnber, 1 therefore submit, 8ir, that we are ontitled to
press this Resolution to the vote unless we get satisfaction from the
Honourable Mr. Chatterjee, of which T see but faint hope. T move also
the amendient to the snmne effect.

Lieut.-Colonel H. A. J. Gidney: Sir, after what the lnst speaker hins gaid,
1y remarks will be very few on this motion., I shall confine them
t¢ two items on which 1 seek information from the Honourable Member
in charge of the department. They relsto to the two superior branches
of the Telegrnph Department. We have in the Telegraph Depurtment.
o first division of Traflic officers. In the cadre of this division, 14 appoint-
ments are allotted for those selectod men who are promoted from the
subordinate ranks. Now, 256 per cent. of this upper division of traffic
officess’ appointments should be held by officers promoted from the sub-
crdinate services, But to-day we find that 8 out of thewe 14 allotted
rppointments ure held by officers who bolonged formerly to the superior
engineering department, one is occupied by an_outsider, and, only b out
ol these 14 are to-day occupied by subordinnte officers promoted to this
higher grade. B8ir, if this is allowed to continue, it means that at this
rate it will take 16 years more before the remaining 0 posts will be absorbed
by pubordinate officers, always granting that no outside recruitment is
resorted to on any ples whatever, The next point and Depurtment on
which I seek information, Sir, is the superior engineering branch of the
Telepruph Department. Out of a total cadre of 58 superior officers 14
appcintments are reserved for officers promoted -from the subordinate
depariment. Only 7 of these appointments are to-day filled by promotion
of selected subordinate officers and it will tuk¢ 30 years more before the
sanctioned 25 per cent. is arrived at. The present rate of progress, Bir,
i, that, out of every 4 vacancies caused either by death or retirement, only
1 is given to the subordinates, 2 are recruited from England and 1 from
[ndian Colleges. 8ir, this is truly a very tardy process and progress.
to give substantial effect to the ratio of 25 per cent. of the total appoint-
menis which should be filled by deserving subordinates. 1 submit, Sir,
that it is up to the Member in charge of this Departmont to give the
Jlouse an assurance that this rate of promotion will be nccelerated and
to effect this I would submit for his consideration that every alternate
vueancy, as it oceurs, should be given to subordinates. 1 would in addition
suggest to him some equitable adjustment by transferring some of the
engmeering officers from the Traffic to the Engincering Department, or
vice versa. ‘The promised ratio of 25 per cent. which I submit is inadequate
would thus be more easily and without any disjointed effect on either
class of officer obtained within 10 years, I offer this for the very serious
considerstion of Mr. Geoffrey Clarke, who I know has yvery near at heart
the w(;?;re of his subordinate officers and who, I must admit, has shown
every degree of appreciation snd recognition of the work of his men,.
especially the upper subordinate branches, an appreciastion which has not
been equalled by the heads of any other Department in tho Government
of India. ./Fhere is no doubt that the sympathy, recognition, kindness and .
consideratisl twhich have been shown to capable subordinate officers in

the Telegraph Department irrespective of caste, colour and creed, by the-
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present Director General, Mr, G. Clarke, is one of the most pleasing features
of his Directorship and the reason why there is such contentment, com-
paratively spesking in this Department. to-day. Well, 8ir, I want him
to go & little further. I know that there are certain powerful departmental
factors pulling him the other way. I know there is a feeling among
those old officers recruited in England, especially in the Engineering
Departinent; that these appointments should be kept as a preserve for
them and them only as long as passible. That they stoutly resent. this
intrusion into their sacred preserves and ranks by subordinates. But there
are 4 number of subordinate officers whom, I am sure, Mr. Clarke will
agree with me ure fully qualified to occupy positions of great trust and
respensibility. 25 per cent. of these appointments is the sanctioned claim
of the subordinate service. I therefore ask him if he cannot increase this
ratio to wt least that percentage and to assure me that he will reach this
percentage if not at once at as early a date as possible.

Now, 8ir, taking the motion moved by Mr. Neogy in its very broadest
view, and the reply given. The Honourable Mr. Chatterjee has offered
to Mr. Neogy a gift of 24 lakhs, the surplus. He said: ‘' I leave the
disposal of these 24 lakhs to Mr. Neogy.” We have just listened to
Dr. Gour who suggests a battle of efficiency versus economy. He now
asks for lower postal rates as he did in 1921. I submit that
the Post and Telegraph Department, like the Indian Army, is an unsuit-
able field on which to indulge in a battle of ‘‘ Efficiency '’ versus
** Economy "’ the best is the only thing India will accept and this wants.
ampic. money. Unnecessary retrenchment must impair its efficiency.
Bir, we have here s surplus of 24 lakhs, If there is any difficulty in the
Honourable Member's mind as to how this money should be spent and
apportioned, I would suggest for his consideration, certain facts with which
I am suxe he is very familiar by now. Certain complaints have reached
ime, a& also many Members of this House, of the great hardships which
are being felt by a large number of subordinates situated in various parts
of India, especially in Burma, for example, isolation at Coastal Wireless
Staticn, Presidency House allowance, curtailment of the date of the retros-
rective effect as has recently been unfairly given in the case of Compen-
satory Rangoon allowance, that is, from April 1924, etc. I ask the
Honcurable Member in churge to consider whether it would not be to his
advantage to have in his Departments contented servants, no matters
what be the sacrifice or price paid. QGreat as is the sympathy which
1 know for a positive fact Mr, Clarke has for his employés, yet I think
he will agree with me that there is still sorne discontent—and apprehension
n the ranks of the men and he knows more than I can tell him not on
the main issues, but on those minor points which go to make all the
difference between heaven and hell in their existence in many of the
expensive as also isolated places in which they are working. I suggest
to tho Member in charge, since he seems prepared to manke this gift to
Mr. Neogy, to give him the choice of using half of this 24 lakhs, towards
meressing rural postal facilities, and the other half towards increasing
salmies and those other allowances, namely, house, hill allowances, etc.,
which are so vitally necessarv to many of the hard-worked subordinntes
in the Postal and Telegraph Department and for which they are asking.
Will Mr. Neogy accept this? (Mr. K. C. Neogy: ‘‘ No, I will not accept
this condition.””)

Mr. G. R, Olarke (Dircctor General of Posts und Telegraphs): Sir, the
Post and Telegraph Department iz really in the position of & person
between the devil and the deep sea. We are-asked here by Members to
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inorense postal facilitien and to do what we can to reduce rates. On the
other side, we are continually asked to run the Department more econo-
mically. Now, I am surprised at Dr. Gour making an attack on the
efficiency of the Department. One thing the Department does pride itself
on and it is the effort to retain its etliciency. When the Inchcape Com-
mittee met last year I was asked to reduce the Budget of this Department
by 1,87 lakhs of rupees. We actually reduced by 1,45 lakhs and again we
made a further reduction, so that we really saved 20 lakhs more than the
Incheape Committee asked. Now, we could not make that reduction with-
out practically cutting down and reducing almost every branch of the
Department. We reduced the number of deliveries of which you complain
now, and in some respects postal facilities were reduced- In reducing the
number of deliveries we reduced the number of postmen. We also stopped
completely our programme of new postal buildings. We reduced the furni-
ture of our post offices, till now they sre in such a state that many of
them have furniture that is too disreputable to carry on with. We atso
failed to deal with the problem of improving rural facilities. In fact, far
from improving them, we have, as Dr. Gour has rightly pointed out, actually
reduced the number of our rural post offices in places where they failed to
pay and in places where we considered them to be unnecessary.

Now the question of the postage rates, which this House accepted two
years ago and naccepted after having considered the arguments on these
postal rates from every possible point of view, is one which 1 find is coming
up again to-day. Dr. Gour quoted what I said about postal rates and
their effect upon rural post oftices. lhose remarks 1 am willing to repeat
to-duy as being absolutely correct, namely, that & low postage rate,
uccording to the principles on which we open post offices, is a hindrance
to postal development in rural tracts, and I cannot explain it any better
than Dr, Gour has done by reading an extract from the speech which I
made in 1922. We were quite ready to increase rural facilities, to open
rural post offices. It has always been the policy of the Department to do
s0. But we were faced with n wholesale campsign of retrenchment. We
practically got orders to cut down in every possible direction. We did so
and we could not see ourselves justified, after cutting down at every step,
in opening a large number of unremunerative post offices in the country.
Whatever your postal rates are, your rural post offices, in any country not
in India alone, do not pay. They may just barely pay their way, but
taking into account overhead charges and other expenses, they do not pay.
The better the postal rate, the better the chance they have of paying
their way. RBut I agree that we cannot expect our rurar post offices, in a
country like Indin to pay their way. Tt is part of the duty of this great
Department to maintain its postal service in rural tracts without actually
looking for any profit upon those services. There is no good pretending,
as some of the Members have said, that the rural post offices in India
provide a substantisl reburn. They do not provide a substantial return in
any country and they ure not expected to do so. "Rural post offices are the
pioneer offices of the couniry. .They nre the tentacles spread out by the
Department in order to increase its field of operations. As time goes on,
T admit that in some of these places, schools or colleges may grow un and
then these offices may begin to pay. But the offices in outlying vllnges
ecan never be expected to pay their way. There is no good bringing in
statistics showing that there nre so many post offices per sanare mile or ro
many post offices per head of the population. Those statistics are really
not of any great value in a country where only 5 or 8 per cent. of the

L]



THE BUDGET—LIST OF DEMANDS. 1580

population ave literate. The development of post offices goes hund in hand
with the development of education. If you will open schools in your
villages and towns, we are repdy to open post offices there., They will
always follow schools. Post offices will always follow the spread of educa-
tion. There is no other renl principle. Of course they follow commerce
also, but then trade is also a matter of education. But throughout the
cxtent of a vast country like India, they will follow schools and it is the
schoolmaster who will become, as a rule, the village postmaster. I do not
know whether T need say anything more on this point of rural post offices.
The amount provided in the Budget for noxt year is Rs. 40,000. I quite
agree with Mr. Ramachandra Rao that this sum is not sufficient to extend
rural post facilities in this country as they ought to be extended. Our
policy is to open an oxperimental post office wherever we think that a post
office is necessary. Tf that office pays its way, we make it a permanent
office and it becomes a part of our postal system. T might explain very
briefly that the rural postal system consists of the post office and the
village postman. 'The rule that has hitherto existed is that if we find that
a village in a postman’s Lgat is giving Rs. 10 n month in postage and an
office is considered necessary, one is opened there. If the office costs
Rs. 20 we expect that it will give us Rs. 30 a month in revenue. That is,
the new revenue should cover the cost. That is really what it comes to.

Dr. H. 8. Gour: You mean that village only or the postal radius
itsolf—the whole aren which feeds the post office?

Mr, G. R. Olarke: The village and whatever villages are attached to
the village postman’s beat, We expect that village to give us back whut
we hnve spent- The new revenue coming from that village should cover
the comt of the post office. The old system wawn that it should not only
cover the cost, but it should cover plao 25 per cent. in addition for overhead
expenditure. We have now cut off that twenty-five per cent. We now
require that the new revenue should only cover the cost. I have now
modified even that principle, and T have asked miv Postimasters (General in
all provinces to open post offices wherever they think really that they are
necessary, whether they are going to pay their way or not. I have
instructed them that any office which is fulfilling & uscful postal purpose—
whether it is fulfilling a useful postal purpose or not must be a matter of
discretion—is to be retnincd, whether it is working at a profit or at a loss.
I think that g campaign of that sort will enable us to cxtend rural post
offices in the country very considerably. DBut, Sir, to do so, we must have
funds. 'l'o open new post offices r quires money. We cannot start g
great campaign of opening new post offices with Rs. 40,000. You musi
remember also that if we spend, say Rs. 1} lukhs on new post offices, it
will throw a certain burden on the revenues of the following vear. They
may bring in certain revenue; but they will not bring in sufficient revenue
to cover their cost. The matter of upening rural post offices, which T think
is & matter of the very greatest importance, does depend on the amount
which this Assembly is willing to allot for the purpose. T should say that
we would make a very good start cven next vear with, say, Ra. 1 or 1}
lakhs.

As regardes the incremse in postal rates, Dr. Gour is very doubtful
whether the Depnrtment has made any real profit out of these increased
rotes. Muy T give the fienres verv brieflv? Tn 1921-22 this Depnartment
worked at a loss of 128 lakhs roughly. The poetal vates were roised in the
following vear and the nrofit wns 25 lakhs. During that reriod we lost
n certain amount in telegraphic traffic. o that. you may take it that the

E2 '
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postal rates accounted for un increase of Rs. 14 crores. There is no
question that the incregse in the rates of post cards and letters has ineant
a difference in revenue to the Post Office of about Rs. 1} orores- 1 agree
with the Members who huve said that the Post Office is u Department.
which must pay its way. It has never been our policy to earn a big
profit. All we do ask for is that the Departinent should be in s position
to pay its way.

Now, I have shown that the Inchcape Committee went into the work-
ing of the Department very very closely and cut us down by 187 lakhs.
We went further and we cut down 20 lakhs over that. I do not see any
way of working the Depprtment any cheaper. Our working expenses
have been cut down as far ps they can possibly be cut down
consistently with the efficiency of the working of the Department. If
on top of this the postal rates are to be reduced, the revenue will
go down by another Rs. 1} crores. That is, you will have a loss of
Rs. 1} crores in the working of the Department and that will at once htve
to stop all development and sll improvement. One talks of the inorease
in postal traffic as s result of the decrease in rates. Let me give you the
results in England. In England the postal rates were reduced from 2d. to
13d.—that is the initial rate and thpt is really the only rate that counts.
They were reduced by 25 per cent. What was the increase in letters?
b per cent. I have the words of the Postmaster-General that there was
only a 5 per cent. increase on u 25 per cent. reduction in rates. What
does the Postmaster General say after that? He cannot face the problem
of reducing the postage rates in England from 13d. to 1d. He could not
face it on pecount of the enormous loss that would be involved. I admit
that there has been g further statement since then but in England they
have not reduced the rates vet. If we compare that position with India,
we have to carry a letter five und wix times the distgnce they have got to
in England, and we do not get the volume of mail that they have to handle,
and it is more expensive to handle our mail. Yet our letter postage is
only two-thirds and our post card is only @ half the price and we have to
carry that letter or post card five and sometimes six times the distance.
The postage rates of India, considering the size of the country, are perhaps
the chenpest postage rates in the whole world. T am told that they affect
the poor man. The actual result of an increase of postage rates in India
has been that the biggest reductions in the number of postal articles have
been in the towns and the smallest reductions in the villages. What has
really happened is that the merchants and traders who use the post office
for circulars gnd business correspondence-—and there iz an enormous
quantity of circulars—have reduced this expenditure in postage to save
cost. That s what happens in towns. In a village a man does not writé
a letter for fun. He writes a letter because he has to write it. He writes
a post card because he has to wrile one and he is going to write that letter
and he ir going to write that post card whether it costs a quarter of an anna
or half an anng. As a matter of fact, in a large number of villages, as you
all know, the man who writes n letter does not pay anything because it is
the minn ot the other end who has to pay-.

T should now like to denl for a moment with Mr. Jowhi's remarks on
menials. As he himself understands, the rules relating to pay, pensaions
and: gratuities granted to menials in the Department of Poste and Tele-
graphs are based on those relnting to the pav, pensions, and gratuities
which exist in nall other Departments of the Government of India.
Mr. Joshi finds fault with the word menials. There is nothing wrong with
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that word. A menial is 4 man who works with his hegds. It is perhaps

- .a better term than ‘‘ inferior servants '’ which is the other term used
in the Civil Bervice Regulations.* It includes a large body of workers who
do packing and stamping in our Department. Now, the pay of these men,
when I joined the Post Office, was anything like from Rs. 5, 6 to 7. The
minimum pay of these men now is Rs. 14 a month. The pay has doubled,
more than doubled, right through the Department. I cannot and I am
not prepared to give any answer to his argument about giving them better
peneions, As I say, thgt is a thing which has to be decided by higher
authorities than myself, and it conccrns many other servants outside the
Department of Posts and Telegraphs. We have been acoused also of adding
& large number of officers to the Post Office since 1918. The number
noted by the Inchcape Committee was 88. Out of those 88 nearly 44
officers represented senior clerks whose pay was raised above a minimum
of Rs. 260. They only got increused pay, and they were wrongly returned
ag officers in the Report to the Incheape Comumittee. They were not
really officers in the strict meaning of the term as understood by us and
the Inchcape Committee. The other officers we have had to employ
to deal with the enormous increase in our telephone service and the forma-
tion of a new Wireless Branch. I do not think that this Department
can be said to be over-officered at all. The Direction consists, excluding
the purely Electrical branch, which is hardly a part of the Direction but
which in the Budget is placed under Direction,—of only 20 officers to
deal with this vast department employing 120,000 men and to deal with
telephones, telegraphs, telegraph engineering, traffic, wireless, foreign post
and money orders, savings bank, insurance and the various other ramifica-
tions of work which we have to perform in the Post Office. For all this
we have only 20 officers at headquarters, I do not think any sensible
person who Kas had experience of a big business will declare this head-
quarters staff to be over-officered. There is no excess here; on the other
hand our officers are overworked.

Colonel Gidney hus made some remuarks regarding tho senior officers of
the Telegruph Department. The senior officers of the Telegraph Depart-
ment suffer to some extent from an historical ailment, that is, from the
original separation of the Posts and Telegraphs. The Telegraph Depart-
ment before 1918 was completely separate from the Post Office, and these
-officers, upon amalgamation, had to be provided for. The purely traffic
branch of the Post and Telegraph Department was officered to some extent
by some of the old engineering officers and those engineering officers, who
elected for traffic at that time, are still in that branch and we have not
‘worked them off yet.

(At this stage Mr. President resumed the Chair.)

I think that before many years are over they will be worked off and the
traffic branch will then consist entirely of men who have been promoted
from the subordinate branches. The recruitment for the senior engineers
in the Telegraph Department—it is practically the only Furopean side of
the Department now—is at present effected as follows, We recruit fifty
ger cent. of our men from England, 25 per cent. from Indian colleges and

6 per cent. from subordinates. T cannot at the moment check Colonel
‘Gidney's figures that instead of 14, the number of promoted subordinates
is only 9. (Lieut.-Colonel H. 4. J. Gidney: ** 7 ") T will examine that,
and if it is so, will see what can bo done to renedy it. The figures of recruit-
aent however came up before me not verv long ago, and'T was certainly
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informed that the correct proportion of promoted subordinates was main-
tained. However, that is n mgatter which will be examined.

I do not think 1 have anything more to say on this particular motion.
The Postal Department will take every step it can to develop rural facilities,
but, from my point of view as Director General, I do not think that we
can offer any promise or hold out any hope, if we are to carry on this
Department efficiently, of reducing the present postal rates.

Mr. K. 0. Neogy: In view of the very handsome offer of Rs. 24 lakhs
made by the Honourable Mr. Chatterjee to me. to be spent just as I like,.
1 beg to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn:

Mr. K. Rama Alyangar: The discussion on the previous motion has
covered very many grounds. A number of other motions have also been
[ractically discussed. I wanted to have my first motion* discussed nlro,
but I had no opportunity. Therefore, T will only place before Honournble
Members on the other side the points which 1 wish explained. It is morc
or less & motion for knowing the exact position in which we stand. My
impression is that the “position relating to rural post offices that has
been so well explained by Mr. Clarke deserves to be further clarified. The
first point I wish to place beforc the Assembly is that therc are two time
tests which were referred to in a recent answer. Why was the latter time
test introduced for the Postal Department, and where was the need for
introducing that time test? And how does it affect the number of postal
officers that will be entertained? That is a fresh point on which I want
information. I also want to mention that this matter of Retrenchment
cught not to work heavily against the officers of that department. I want
to know where that matter stands and I want to press for the old time
test being maintained unless T am satisfied that there was need for revision
and that it does not preds hard. That is the first point which 1 want to
1'ace before the Homourable Members on the other side.

The second point is this. 1 understand thut the leave reserve is about
17 per cent. There have been various representations mede, and even
the officers of Government have been parties to the Resolutions passed,
toat the percentage may be raised to 25. 1 should very much like relief
given to this department and I am in entire sympathy with the remarks
made by the Honourable Mr, Joshi on that point. 1 should not press it
if I am ratisfied that every consideration has been paid to that matter.
I do want to know how this matter stands from the point of view of these
cfficers who are worked very hard and who ought to have a sufficient
leave reserve. This reduction of staff, as has beon explained by the
Tlonourable Mr. Ramachandra Ruo, is inconsistent with the demands in
‘he country. Of course it has been explained by the Honourable Mr. Clarke
that he himself is very sorry and he had to carry out the cut recommended
hy the Retrenchment Committee and that he had to do his best in the
matter. If the cut is made and everywhere there is dissatisfaction it
will be very difficult to get over the position. The discussion has shown
thak he wants more money. It is for the Finance Member and the
Member in charge to find out where the money will come from and I

* ¢ That the provision ﬁ;do;r ”m;l_a.-hend_ ‘ Pl;éuidancy and Distriet Officeg—Post
Offices—Detailed Account No. 3-0  (Appendix A, page 16)’ he reduced by Rs. 100.""
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ehall make certain suggestions later on, because it is not proper to bring
this in under this Resolution. The extra staff has to be provided and I
find from the answer given by the Honourable Mr. Clarke recently on the
1st February that he has had to cut down about 255 clerks, 900 postmen
end 828 peons. All these give only about a 5 lakhe cut. The work is
considerably more and this is not the proper way to effect the retrenchment.
Other methods are suggested but this method seems to have been
edopted. Doing away with a lot of establishment in order to effect a small
saving is not the best way of doing it, especially when the general coin-
plaint in the country is that the department should open more sub-offices
m rural areas. I am not able to follow the principle of that cut. In fact
it would have been much better if, as has been recommended by the Com-
mittee, the bigger cuts were made. Why not effect the cuts ar recom-
mended by the Committee? An explanation for this is also wanted.

The next point I want to place before the House is that there scems

g ry o be a general complaint that very large recoveries are made

" from the postmen and the clerks and officers. 1 understand
there are heavy losses also; hut the inothod adopted is not the best. What
mothods are being adopted to avoid such losses? Is the recruitment bad
or has some other thing to be done. What is the real disease and what is
ihe remedy that is proposed to be applied? What I find is that a very large
emount has been recovered and that is only a very small percentage of
the total amount lost. Both the things must be rectified. It may be
that they are overworked and therefore leakages take place. It may be
that they are really committing frauds or misappropriations. The thing
has to be sifted, the loss of such large property and also the recovery
from poor clerks who cannot be expe:ted to pay for all this lost property
must be avoided. There must be some solution for that purpose. Are
any steps being taken to solve these difficulties and prevent these losses?

The last and most important thing I want to place before the Assembly
ir this. I want to kmow from the Honoursble Member in charge of tha
department how they allocate the income between the Post and Tele-
graph Departments. I find in the note published in the present Budget
that steps are being taken to allocate it but Mr. Clarke has dwelt on the
cffect of those incomes and the expenditure for each department and he
said that the post office overspent one crore and odd hefore 1920-21 and
that after the increase in rates there was some saving. Of course I find
ithat a number of incomes of the Department which were not previously
t rought under the head of the Department have been brought in. I find
the savings bank, the cash certificate charges. the postal insurance fund
and the army mobilisation stores and the customs duty but I understand
that there are other revenues that will have to be allocated. Is the
amount derived from' the combined offices of the Post Office which do
telegraph work allocated to the revenues of the Postal Department in
proportion? Do the remarks made by Mr. Clarke include that kind of
revenucs for the postal side? These are questions that require to be
solved, because the rich and the poror man must have greater postal
service especially in view of the higher rates. It has also been stated
by the Honourable Mr. Clarke that the merchants and others in the cities
finding the extra charges too much nhave their own messengers and avoid
sending letters by post. Such being the case. the whole position will
have to be explained, so that I may know where we stand with regard to
the many grievances, before I press the motion.
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Mr. President: The question is:

‘*“ That the provision under sub-head' Presidency and District Offices—Post Offices—
Detailed Account No. 3-C (Appendix A, puge 16) ' be reduced by Rs. 100 "

Mr. @. R. Olarke: With reference to Mr. Aiyangar's remarks about the
time test. As a result of a new time test we found last year that we
were 700 men short in our staff. Sinee then, however, with the revision
of the postage rates there has been very considerable falling off in the
amount of work, reckoned at about something like 20 to 25 per cent., and
taking into consideration the reduced amount of postal traffic, owing to
the revision of the rates, we caloulated that the actual staff in 1922-23 was
not inadequate for the wvork which had to be done. We are now considering
again, as the volume of traffic is increasing and coming gradually and
steadily up to the old rate, what amount of staff is necessary on the revised
time tests, and every Postmaster General has been instructed to consider
the staff necessary for each office in his circle, and if any additional clerks
are required, to have them employed.

The leave reserve referred to by Mr. Aiyangar is 17 per cent. In
ordinary business 17 per cent. is not considered an inadequate leave re-
serve, but in the Post Office a claim has generally been made by the staff
for leave reserve amounting to 20 and in some cases to 25 per cent. It
18 very hard to say whether so high a leave reserve is justified; but 1 can
only say that in many parts of India the sbsentee list is 20 per cent., so
we have to carry on work with the balance of our staff. 1 am taking up
the question of leave reserve with the Government. There are certain
factors connected with it which it is rather difficult to discuss now; but,

ordinarily, one would consider 17 per cent. a sufficient leave reserve with
which to work any business concern.

Mr. Aiyangar referred to recoveries from the men. The principle in
the Department is that ‘the men are responsible for the money in their
charge. If a man loses any article of value. he is responsible for the
value of the article. In very many cases we cannot recever the total
amount but only a very small fraction of it. For the benefit of those who
have recently been acousing the Department of inefficiency and our staff
of dishonesty, 1 would like to give a few figures of what happened lust
year. In 1922.28 the statistics show that only 7 out of every ten thoussnd
articles failed to reach their destination, compared with 18 in the previous
year. Out of 1,512 millions of rupees worth of insured parcels, only
Rs. 122,000 were lost. Out of 44 millions of registered articles the amount
or compensation paid was only Rs. 12,000. Out of 1,278 millions of rupees
in money orders the amount lost was only Rs. 89,000, of which we re-
covered from officials about Rs. 50,000, leaving Rs. 39,000 to be paid by
.(Government. The result of this is that in insurance work only Re. 1
was lost for every Ra. 12,000 value of insured articles, and in other classes
te. -1 for every Rs. 14,000 during the year. These figures speak suffi-
ciently well for the honesty of the Department.

With regard to Post and Telegraph accounts, the matter has not yet
heen settled. When I referred before to the loss on the Post Office I referred
4 the loss on what I call purely postal articles, letters and post cards,
1ot to the loss of profit on telegrams whether the telegrams were handled in
n Post Office or in a departmental telegraph office. I said, if the rates
are reduced, the loss would be 1} crore on postal articles, That haes
rothing to do with the telegraph side. What Mr. Aiyangar is trying to
get at is how much of the money put down as telegraph receipts is earned
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in post offices. The amount is one which we are working out now and
we hope to have the figures ready before the cnd of the present year or

«certainly very early next year.
The motion was negatived.

Mr. XK. Rama Alyangar: Sir, the Resolution that I propose to move is:

“ That the provision for Telegraphists under the sub-head ‘ Presidency and District
i ignal Offices—Detailed Account No. 3-E (Appendix A, page 20)’

Offices—Telegraph 8i
be reduced by El.s lgnlakhs.”

As I suid yesterdsy, it is a pretty large amount that I wunt cut, but here
1 do not depend upon inferences but 1 stand on surer grounds, however
much the matter might be taken up by experts and explmneq the other
way. The Incheape Committec went into this question and arrived at the
«ecision that 626 telographists might be dispensed with. That appears at
page 94 of the report. The reply given by the Department is as follows:

“'The Director General has shown that the sanctioned strength of telegraphists
is mot in excess of requirements. It appears that in making their calculations the
Committee did not take into account the authorised proportion of telegraphists emplayed
on non-operation duties, and the additional leave reserve thereon.”

Just now 1 was referring to it in connection with the other Resolution.
T wanted to know from the Director General if 17 per cent. revenue reserve
was sufficicnt for the Postal Department, In so far as 1 see, there is not
much difference between the two Departinents as regards amount of work
they have to do and the time they teke over their work. However, he
was quite satisfied that 17 per cent. was sufficient. Here in this Depart-
ment they have the two provisions made one 24 per cent. extra telegra-
thists for non-signal duty are required by the Director General, and the
other is the leave reserve of 17 per cent. In fact it will be seen from that
24 per cent. extra that is referred to in the answer that it is not reslly the
truined * telegraphists that arc wamnded, but only for nou-signal duties.
Whatever it inay be, what do we find?  Of course the Department is taking
credit for the considerable reductions it hus effected. [ have only to read
some of these reductions to see that they have been providing unneces-
sarily large amounts for small things, and they found it very easy to cut
those figures. 1 will refer tq some of these. T find that the cut recom-
mended is Rs. 4,061,000 under reduction in expenditure on travelling allow-
ances. The Department has been able to find a reduction of Rs. 8,02,000.
That is what it says. That is the answer. I refer to page 88 of the
Assembly debates for 1st February 1924, That iz the answer and
I only gsay that kind of reduction is a wsample of several
reductions that have been -shown in many other departments,
especially in the military expenditure, as per the Inchcape Committee’s
Report, I wanted to dwell on that in my Budget speech, but I had no
opportunity. However, where it in possible to me to point it‘out, I' will
do so. Making a general reduction under heads which werc not pointed
out by them, simply because there was an extra provision made under
those heads, is not sufficient. There is mnother reduction which is more
important: check over wastage in forms and consequent reduction in ex-
penses of stationery and printing. The amount recommended was 8 lakhs.
but the amount that has been actually cut down is Rs. 10,45,000. T do
not think it adds very much to the position that might be taken bv the
Department that that is retrenchment. That only shows that the wastage
has been abnormally large and they were able to make the cut very easily.
And we find agagn that 843 lakhs was to be cut down under miscellaneous
expenditure on the purchase of stores. Theyv cut down 76'8 lakhs . . . . .
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The Honourable Mr. A, 0. Chatterjee: May I rise to a point of order?
Do these various cuts to which the Honourable Member is now referring

erise undor motion No. 47, which is restricted to telegraph signal offices
and telegraphists ?

Mr. President: 1 was just comparing it with the statement in the book.
1 tind the Honourable Member puts down his reduction as, ‘' that the pro-
vision for telegraphists be roduced by 12 lakhs "'

-Mr, K. Rama Alyangar: Ixuctly the pgint I am referring to. 1 point
out that actually the reduction recominended is not made, and this is one of
the points I am pressing that it ought to have been cut down, und I say that,
merely because s total reduction iz shown, it does not follow that the
Retrenchment Conmittec © Heport has been given effect to. It is only in
that connection that 1 point these. cuts out. Certainly it is relevant to
show that it docs not follow from that that the cuts hiave been given effect
to. DBut the cut 1 referred to directly puts it at 626 men (I mean tele-
graphists). What T beg to point out is that the calculation made there T
agree in not correct. The 24 per cent. has not been provided, but what I do
say is they calculatpd on 100 million signal operations. Recently, Bir, &
question was asked in this Asscmbly and on the 25th February 1924 we
had the answer from the Dircctor General. That is answer No. 481, and
i shows that in the vear 1922.23 we had only 78 million: operations, and
in the combined officen 20 millions. We are concerned now only with 78
million operations. and they think they have been retrenching and are
trying their level best to keep up to the recommendations of the Retrench-
ment Committee. T will take it at 2 millions more, Bir. 1 will not take
78 rmillions; take it at 80 millions of operations for the year. If you do
that, vou arrive at a figure which, when this 24 per cent. and 17 per cent.

are both taken into consideration, comes to 2,604. Exactly stated, it comes
to this:—

1004 telegruphists, ndding 24 per cent. 2,284, nnd adding 17 per cont.
2,664, ’

That is the total numbor of telegraphists wanted. You have actually
5,251 +4 4 55+14 or 8,324 mon. That gives you 8,824 minus 2,664 or
practically 660 telegraphists when you take 80 million operations being
worked, and therefore 860 telegraphists should have been sent away.

Here is the real difficulty. I am also very anxious that people with
gome amount of training should not be sent away immediately. That may
be a very difficult position, but vou are on retrenchment and, simply be-
cause we entertained a lot more of telegraphists, it cannot be that we
have to kéep them on. We must so arrange that this relief is given in
the Telegraph Department as far ns possible, but 1 am not really concerned
with their future. I am only concerned with retrenchment. If necessary,
take nnother 5 million operations more, I have no objection, but how can you
keep on sn establishment much larger than what was almost accepted
by the Director Gieneral ; 42,000 operations for telegraphists is what was taken
a8 the average. Probably the Members on the Treasury Bemch think
that mere arithmetic in thir cnse does not show much of practical interest
in afairs. (The Honourable Sit Malcolm Hailey: ‘‘ No, very interest-
ing. ') Certainly T join issue in that matter. I know it iz very difficuit
to mend away officers, but it in not very easy to spend the tax-payers’
money, which Heserves some protection also. I quite undorstand that,
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when the operations go up, and they have not gonme up to one million
except in one year, nanely, 1921-22, a number of temporary hands might
be increased. 1f they are permanent there might be a difficulty. It is »
difficulty in all retrenchments, but when retrcnchment is absolutely
approved, it must be given effeet to. 1 am not failing to recognise the
importunce of having margins in this, I am not failing to notice the
difficulty that there might be in sending away a Jot of people of that kind.
I feel t{le whole position, but it is not very difficult to work it out as far
as I can sce. 1 only mention it as a constructive suggestion, because it
is often snid that we on this side are only ready with destructive criticisms.
and there is not much in the way of constructive proposals made. 1 am
always prepared to tuke up that position also. The scale for telegraphists
seems to be from Iis. 80 to Rs. 400 or so. In the case of clerks in the
Post Olfices, it seoms to be from Rs, 60 to Rs. 140. 1 may not be very
accurate in this because 1 huve not quite posted mysclf up with this, but
if there are mistakes, they do not very much affect the point I have
raised. In the post offices we have got more than 80,000 employés. in
the telegraph offices we have about three thousand and odd. Amidit
all this you must be able to adjust thesc 6800 and odd telegraphists. Put
them into the combined offices or post offices. Take off the men from
there and put them in the rural offices, so that the post office also will
not be absolutely deprived of the use they ought to be to the country.
At the same time, do not deprive these people of their appointments.
That is a position that I only suggest as a constructive proposal, but this
Assembly cannot go into the question at nll. This Assembly has to safe-
guard tho interests of the tax-payer, aund it has to place its arguments
and methods before the Government. We may be told that sending away
such a large number of telegraphists will affect the Department, and things
of that kind. Bub apparently everybody ncquiesced in the proposals that
were made by the Comunittee, and it is right that the aequicscence should
be adhered to. When we have 42 crores of extra taxation raised during
the last few ycars, retrenchment has to be made, and I submit the cut
that 1 ask for is feasible. 1 need not point out that out of the 60 lakhs
provided for several telegraphists, the 626 that 1 ask for or that is recom-
moended by the Committee covers about 12 lakhs. Will you permit me
to move the unext Resolution too, unless you want to have it taken up
soparately. I have no objection either way because it is only consequentiul
on the same argument more or less though it covers a wider ground. I
wait for a ruling. '

Mr. President: The Honourable Member should confine himself to this
motion.

Mr. K. Rama Alyangar: On this Resolution then, what I place before
the Director General ir that that is the position that has to be worked up to.
It is not impossible to work up. to that. 1{f what I suggest is done it is quite
feasible to retrench. The signallers that are now in the combined offic»s
may be used in other places; and after all, the people who will be sent
out will-probably be only the temporary men, who in any emergency will
be nvailable for taking charge of sudden increase in work. So the whole
thing is fensible and possible, and I hope: the cut I recommsnd will ne
accepted under tho strong support of the Retrenchment Committee.

Mr. @G. R. Olarke: Sir. the Honourable Member has already explained
thut when the Inchcape Committee decided on a large cut in the number
of tolegraphists they were under a misapprehension partly ‘owing, I think,
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to the fact that the case had not been put up before them with sufficient
<learness. They did not understand that 24 per cemt. of the operating
staff is taken from men employed on non-operating duties. These men
do pot stand by doing nothing, nor are they used as a reserve. They are
.appointed for definite duties for which we consider telegraphists are neces-
sary, such as desk telegraphists, etc. Men of that kind are necessary for
assisting in the work of the Telegraph Office.

The Honourable Member then referred to the large excess of telegraph-
ists which he has worked out for himself on the tratlic figures for 1922-28.
He is perfeclly right. There was an excess of telegraphists and the excess
-of telegraphists was due to causes over which we had no control, that is,
to a sudden and rather unexpected decresse in traffic. Traffic went down
with a runm, especially foreign traffic. Another inutter which affected
traffic was the opening of the Indo-European Telegraph line. Befure the
Indo-Eurcpean Telegraph line to Europe was open messages used to go
via Karachi and Bombay; but now on the opening of the line to Europe
a great deal of tratfie goes direct by Teheran and does not come to India
at dll—especiully all the Mesopotamia traffic. 8o in that way rather
unexpectedly the traffic fell. Now this is a matter which 1 have been
watching very carefully since I returned from leave and I was afraid iu
May last after I came back that we would be finding ourselves with a
rather large excess of telegraphista and the figures were not very far from
what the Honourable Member has stated, they were between something
like four and five hundred. However, we stopped recruitment immediateiy
except recruitment from the schools where it is hardly fair to stop it be-
cause certain schools like the Scottish Churches and other schools have
regular classes for telegraphists. But outside recruitment was put s
stop to. I had the whole question of traffic examined in Nouvem-
ber last and when we went into it we found that on a basis of
42,000 operations a year to euach telegraphist—which is our ratic—we
werc in excess by 318 opersting telegraphists.

Well, we cannot turn these men out into the streets, They are there.
They are in éxcess and we have to consider what is to be done with them.
Now it just so happened that at the present time, there is a very big
demand for men to move over to the Engineering department. Out of
these 818 men, 150 will be inoved over to the Engincering side after beiny
taken off the operating staff. There is also a short recruitment. Our
casunalty list is 220 men a year, From the schools we expect to get 80
and we shall have u short recruitment of 140 as wa shall recruit no out-
giders. That will get rid of 150 plus 140—about 290 men. There will
be a small balance of men left at the end of the. year. That balance will
_be only just sufficient to carry on with, and will be nothing like sufficieat
if the traffic increases at nll. As a matier of fact the traffic is showing
signs of incrensing now and we do not expect to have any extra surplus
staff on the operating side at the end of this year 1924. 'We have actually
in the last 2 vears reduced our operating stafi by 827 men. The Honour-
able Member has asked me to put these men into post offices and to get
rid of temporary staff in post offices. Of course that is quite impossible.
“The telegraph traffic staff is in n different cadré from anything we have
in the Post Office. The Post Office clerical staff und the Telegraph Office
clefical staffl are two completely different cadres and they are not inter-
<bungeable oxcept when n signaller is transferred or elects to join the



THE BUDGET—LIST OF DEMANDS. 1596

tolegraph staff when he is occusionally put into that Branch. We have
no temporary staff in the Post Office which we could turn out in order to
employ these more highly paid telegraphists. The whole position would
be absurd. If you take 12 lakhs from the grant for operators, 600 men
are going to be thrown out of employment—all men to whom we have
guaranteed appointments, to whom we have guaranteed a living, to whom
we have guaranteed service. Besides you are not going to save 12 lakhs,
because those men will have to be provided for, they will have to get
pensions, etc. We cannot turn them out at a moment's notice.

I hope the Honourable Member understands the position now. He was.
perfectly right to point out the existence of this surplus staff; but, as 1
have shown, it is a matter over which we have no control. It takes two
years to train u telegraphist. We cannot suddenly bring our telegraphists
down to the level of a sudden drop in the traffic and if the traffic goes
up again raise their number at a moment’'s notice. We must have some
reserve on which to draw, and, unless we have n small reserve of tele-
graphists, we simply cannot carry on the work in this country. I would
in the circumstances ask the Honourable Member to withdraw this motion.

Mr. K. Bama Afyangar: Ii you will permit me, Sir, I just want to
say & word and will then withdraw. I do not agree at all with the Direc-
tor General that his answer is a satisfactory one. In fact, to say that
these men cannot be used in the post oftices is very difficult to comprehend.
However, 1 know of course the complaint is that it is a favoured depart-
ment. That is a point that 1 ask the Director (General to take notice «f
and it is very proper that we do not keep that charge open for any length
of time. With that statement I withdraw the motion.

Mr, President: Tle question is that the motion* for the reduction of
that grant be withdrawn.

The motion was, by leave of the Assembly, withdrawn.

Mr. K. Rama Alyangar: Sir, the next item is probably more perplexing
than this, but all the same, if only approached in the right spirit, effect
must be given to my proposal. The motion that I propose is:

“That the provision for House Rent allowances under sub-head ‘ Presidency and
Distriet Officos—Telegraph Signal Offices and Presidency and District Offices, Radio.
Offices-=Dotailed Accounts No. 3-E. and No. 3-F. (Appendix A, pages 21 and 22) ' be
reduced by Rs. 6 lakhs.'

Sir, this is a point on which the Retrenchment Cominitteo have made a
dofinite Report. They did not want that the men of these departments
shquld be speciully encouraged by giving them house rent allowances against
the normal way adopted in the case of other Government servants. We
know wo are paying for the houses in which we are residing, and Honour-
sble Members on the other side also know that they are paying for the
houses in which they nre residing. You eannot therefore make a distine-
tion between officors of almost the smme grade and pay in the post offices
and telegraph department, for one gets house vent allowance in addition to
his pay, while the men in the post offices do not get any house rent allow-
ances. The ordinary arguments put forward for the special provision made
for tho telegraphists in the Telegraph Department has been taken notice of

* ¢ That the provision for Telegraphists under the sub-head * Presid and
District Ofﬁc’as-——TelegraEh Bignal Offices—Detailed Account No. 3-E (A ix A,
page 20) ' be reduced by 12 lakhs.”
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by the lietrenchment Committee. They say that there are frequent trans-
fers over long distances, and that is the reason why the telegraphista should

be paid an additional house rent allowance. But that ought not to have

encouraged the Government to pay allowances to thesc people ali round,
and such allowances should be paid only for a few months when one is
transferrcd, if at all, till he finds a permanent quuarter. That is the way in
which the matter should be disposed of. I am careful now not to deprive
themn of somne allowances becuuse out of 11 lakhs reaay cash 1 only ask for
a 6 lakhs cut. I also do not want the houses that are now given them
freo should be used for other purposes. You may charge 10 per cent. rent

on the quarters given to them. Taking both into consiieration, I allow

tbout Rs 85 on the average for the telegraphists in all the offices that I
refer to, and I arrive at the result that 6 lakhs ocould be easily cut down;
that is to say, you will get on the 60 lakhs at the rate of 10 per cent. for
house rent, 6 lakhs which 1 want to cut down. I have adopted the most
1easonable course that can be adopted in this matter. According to the
Report I could well have said that all the 11 lakhs must bo cut down.
1 om not pressing for that. I want to show great consideration to the
officers who are working in these departments. But all the same, the sug-
gestions I make are such that they must be given effect to. Of course, on
the one hand there is this charge that this is a favoured department, because
the hard worked officials in the post offices are not given the same consi-
deration. Whatever it is, to be just, a Committce sat to exemine the ques-
tion, and its conclusions have been cenerally approved, and the points that -
«eould be urged had been urged before it. Why should extra sympathy, as
I shall eall it, ar you may put it in your own languare and csll it what you
like,—why should this extra sympathv be shown to the tele-
uraphists; why should not justice weigh fairly, why should other
-considerations be brought in? If the paint had been put forward
before the Retrenchment Committee, they would certainly have cons‘dered
it and it certainly has not been said, and it cannot be eaid, that the Retrench-
ment Committee have not been most eareful to respect the suegestions put
forward by the several departments; in fact, their langnare iz 81 enuched
that they are quite willing, even when thoy think there should be a cut of
2 crores, to ask for a cut of only one lakh when sapecinlly pressed by the
Department. They have proceeded in that munner.in the whole matter,
and they have come to the conclusion that they have. There ean be no
diffienlty in giving effect to my suggestion. Nohody says that vou should
send away people. But why should thia money be gspent? Who i res-
ronsible for it? Why should not the ordinary rmles he adonted in the case
of these telegraphiste? Nohodv ecan argue that, hecanse a teleoraphist
starts on Re. 80 or so, he should be paid an extra honse rent allowance
as he cannot afford to pay a higher house rent. Well, if he deserves hivher
pay, then bring: that matter up separately. You cannot arrue
‘that the telegraphist ia paid a lower salary and therefare he must he naid an
ndditional house rent. That is not one of the terms of his recruitment, and
it eannot he one of the terms of his service. Ymu do not nmmice house
rent. to ¢very telegraphist who does not do sienalline work. Therefore, that
cannot he one of the torms of his reernitment, Tf it ia one of the terms of
hig serviee, then, 8ir, the sooner this condition is removed the better. On
the whole, T should like to have s satisfactory exnlanstion from the Gav-
ernment Benches on all the points T have raised. As T anid, the charee is
therg that it is a favoured department, but if a proner cxnlanation ja oiven,
T do not mind, but otherwise the matter will have to be seriously considered.
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Mr. @. R. Olarke: bir, 1 cun only reply to this motion very briefly
The grant of house rent to the General Service telegraphist is a definite
part of his emoluments which is granted to him from the time he is
recruited. I am not responsible for this housc rent. There were thres
Committees appointed to consider this question. About twenty years
ago & Committee sat on this subject. In 1920-21 ugain two. Committees
sat to consider the question of the pay and emoluments of the Telegraph
Branch, and fkere was never any question of taking uway the house rent
allowance from the General Service telegraphist. There are about 2,600
General Service men in the department, und this service, I mayv poinc
out, is a purely Indian service. The reuson for granting the house rent
sVlowance is that thesc men of the General Bervice are linble not only to
transfer from one end of India to another, but they are respcnsible fo-
duty at all hours of the day gnd night, and therefore they irave ecither
tc be provided with free quarters near the office or they must be given a
house rent allowance in order to enable them to get quarters near th:
office. If the Honourable Member had proposed u complete cut in al!
the house rent allowances, I could have understood the-point, tut he
proposes that only the house rent allowances of a portion of the staff
should be taken away. Tt is quite impossible for us to take away a nortion
of the house rent allowances from wsome of the staff and leave
the rest of the staff to draw these allowances. So the motion
ie really not logical. T think that in any case the Honourabl: Member
must know that these men are recruited on the promise that they shall
get a definite pay with free quarters or a house rent allowanee as part of
their emoluments. We have allowed them these allownnces ever since
they were recruited, and it will be quite out of the question now for
Government to break its contract with the 2,600 men; it will be quite
impossible for Government suddenly to break their contract with these
men and tell them ‘‘ we are going to take away n considerable amount
of the emoluments which we agreed to pay you "'. S8ir, T really cannot
accept this motion.

Mr. K. Rama Alyangar: Was there any agreement of that kind “with th»
men when they were recruited?

Mr. @. R. Olarke: Certainly, there was an understood agreement.

Lieut.-Oolonel H. A. J. Gidney: Sir, I have very few remarks to off:r
cn this subject. I have attentively listened to what the Honourabic
Member in charze, Mr. G. Clarke, has said, and T endorse everv word of
his. I was on the Committee which sat in 1922 at Simla to inquire intn
the various gricvances of the Telegraph Department including the very
voxed and important question of house allowance. T can ussure the
Honourable Mover that, had he sat on that Committee and heard th:
crvidence submitted before it regarding the hardships and privations endured
Iy telegraphists in the General service of that Department, many of
whom have to come from Burma to Simla, or fron Madras to Burma, or
from Assam to Bimla, in response to their frequent transfors, T am suse
he would not have moved this cut. As an illustration let me take our
ovn cese. I would ask Honourable Members of thin House why do thev
draw an allowance of Rs. 20 a dav while in Delhi or SBimla and awav
from their permanent residences? Tt is to defray the extra cost involved
in this chan~e including their house accommodntion and food, otc. The /
fame reasons which control the need for their sllowance of Ra 20 a dav
in {hu case of the Members of this House apply equallv to memi-era of
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the General Telegraph service when they are on duty away from theu
permanent homes especially in such places as Simla, Delhi, Bombay,
(aloutta, Lahore, Rangoon, etc., whers house rent is very high, and the

wre, I submit. entitled to an extra house allowance. It is to cover sucf‘:
expenses as house remt which is a very expensive item when one leaves
his permanent headquarters that this extra allowance is pail to thes:
servants. Further, these telegraphists have to respond to their call of
duty st all hours of the day and night, and thereforc must be housc?!
near to their place of work. I know a house allowance or in some cases
free accommodation is given in Bimla to these men. If this were not
done and they were called upon to obtain and pay for accommodation
near the Telegraph office and live in any degree of comfort, it would pruc-
tically absorb two-thirde of their pay. It is a contract, as Mr. Clarke so
rightly said, a sacred and binding contract entered into between over 2,000
telegraphists and the Government of India. It cannot be toyed with ar
the will and pleasure of any seeker of economy. It is a contract that
was entered into vears ago and it is one that was recently ratified b.
# Committee which sat in 1922. Bir, | can assure this House without any
doubt or equivocation that if that contract is broken, and this out is
made, it will lead to such a serious and immediate dislocation of the Pele-
graph Department that the Honourable Mover will be the first man
to be sorry that he ever moved this reduction.

Mr. President: The question is that that reduction be made.

The motion was negatived.

Mr. K. Rama Ailyangar: (Cries of *° Withdraw "’ ‘' withdraw "'.)
I do not think I am going to comply with the request of the
calls because, I think, I am doing my duty. Sir, I proposc*

'* That the provision for Officers under the several sub-heads be reduced by Rs. 6
lakhs by reducing Officers.”

This is again another recommendation of the Retrenchment Com-
mittee. The answer I know has been given that of these 88 officers a number
have heen drafted into some other Department. The answer that was

given on the 1st of February was:

“ The recommendation has heen examined. It has been pointed out that the increase
of officers included 44 officials who, on revision of pay, were automatically classed as
such. The halance of 44 includes 17 officers and 15 officers, rempectively, of the new
Wireless and Telephone Branches in which no reduction is possible. Of the remaining’
12 officers, 6 have been reduced. No further reductions are possible.”

That is the answer given. But if these men are transferred to othe-
work then this particular head must be relieved of that charge. Why
should the whole thing appear here? (The Honourable Mr. A. 0.
Chatterjee: '* Which particular head? '') Officers. (Mr. G. R. Clarke:
‘* Under which head of the Budget?'') If it ix distributed ovee the whols
thing and divided off, the main question will remain. The Retrenchiment
Committee go into this question and recommend the abolition of 88 offi-
cers. I mean that all these officors being kept up will only indicate that
while money is wanted for other purposcs, these are insisted on bein,'.";
continued to some form or other. There is neither a reduction nor anv
proposal to reduce the pay. and that only shows that, while the Com-
mittee found that so many officers on such high pay are unneccssary
what we eotuslly find is that the services of a lot of low-paid men are
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being dispensed with, and all the higher appointments are being continued.
And I submit that the explanation is not satisfactory and 1 wish that
the matter should be considered by the Assembly and my motion accepted.

The Honourable Mr. A. 0. Ohatterjee: Sir, I have very great admirn-
tion fqr the industry of the Honourable Member who has made these
different motions and also for his perseverence. But at the sane time I
must express very great regret that he questions the bona fides of myself
and of my staff. We have given an explanation with regard to thes:
officers. My Honourable friend simply disbelieves our explanotion.

Mr. K. Rama Alyangar: No, no, I beg your pardon.

The Honourable Mr. A. 0. Ohatterjee: That is what he said. He says
that these officers are not being reduced, that the people with high
salaries are being retained and people with low salaries are being got rid
of. That is what he said. I have listened to him very careiully And
i do take very serious exception to the tone of his remarks.

Mr. K. Rama Alyangar: On a point of explanation, 8ir. Of course, I
see of late the Honourable Mr. Chatterjée is given to this kind of state-
ments, and, I certainly repudiate any such suggestion. I am entitled to
place before the House my view that, where highly-paid officers are not
found necessary by a big Committee, effect must be given to their recom-
mendation and this must be otherwise dealt with. I mean that is a point
on which, without thinking of the honesty or the integrity of anybody, I
can urge my views.

The Honourable Mr. A. 0. Ohatterjes: Sir, I remember distinctly that
the words used by the Honourable Member were that the number of
officers was not being reduced. That is exactly what he said.

Mr. K. Rama Alyangar: That is what I say now toe.

The Honourable Mr. A. 0. Ohatterjes: We have given an explanation as
to why the officers have not been reduced. He is only questioning the
truth of that explanation: there is no other construction that [ can think
of. We distinctly said that it was a misclassification. A numl-er of
people had their salaries increased, as recommended by two committees.
The result of the increase in their salaries was that they were classified
as officials and not as subordinates. We have explained that several
times, But the Honourable gentleman simply refuses to believe our
oxplanation. There is nothing else, so far as I can judge. I leave it to
the House to judge between thc Honourable Member and myself.

Mr. President: The question is:

“ That the pm\rinion for Officers under the several sub-heads he reduced by Rs. 6
lakhs by reducing Officors.”

The motion was negatived.

Mr. K. Rama Alyangar: Sir, I wish to modify my next proposal by
aubstituting, if you will permit me, 108 lakhs in place of 3'25 lakhs. The
reason why I make that proposal is that I understand for the
incorning Mail it will be necessary to have these trains without which
they could not be managed otherwise. But one of the special trains had
been cancelled Iast year. That is proposed to be introduced or has been

L
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introduced from February this year, I understand. I think that is a

charge that might be spared so that that money might be utilised other-
wise, and I want that one train cut off.

My motion will therefore run:

“ That the provision under sub-head ‘ Conveyance of Mails—Railway Charges—
Detailed Account No. 6-D,' be reduced by Rs. 1:06 lakhs for Bpecial Trains."

Mr. @G. R. Olarke: Sir, there are only three special trains running in
India at present. One is Bombay to Howrah, one Howrah 1 Pembay
with the outgoing mail, and a fortnightly train from Bombay to Madras
with the Straits mail. The cost of the special trains is about Hs. 8,10,000.
We put in a little extra money because we have to run occasional specials
when steamers are late. I should like just to explain for a moment tu
the House what really is the importance of the Indian foreign muil in
the International Posts of the world. I have here the pro:sedings of
the Universal Postal Congress of Madrid and in referring to Extra-
ordinary Mail Bervices it is stated in clause 8:

“* The extraordinary servicer of the Union giving rise to special charges. the fixing
of which is reserved by Article 4 (6} of the Convention for arrangement between the
Administrations concerned, are exclusively those which are maintained for the
accelcrated conveyance by land of the Indian Mail.”

That, I think, will rhow the House the position which the Indian Mail
Service holds among the preat international postal services of the world.
There is no other combined continental and steamer service so important,
and we have to handle the whole of this Mail in Bombay. We have to
handle everything in fact in Bombay as a great distributing centre. W
have tried to stop the outgoing special mail train from Howrah to
Bombay. What was the result? The steamer was delayed for hours and
the service was dislocated. We have had to fix earlier hours of posting
in Calcutta, and, as the Calcutta Members know, there was a penera
outery, not only by the European but by the Indian comrrumity also
when the Forcign Mail special train was taken off. To deal with this
Foreign Mail we have a staff of men known as the Foreign Mail Service
section, a purely Indian ateff under an Indian Superintendent, of the
most highly trained sorters in the country. They have to knw the sor-
ing of India thoroughly and they have to know intimately the sorting of
England and to have a general knowledge of the sorting of Burope and
the rest of the world. They have to deal with these very heavy mails
during the journey between Howrah and Bombay. It is essential to
employ them in special trains, not only for their own comfort and’ effi-
ciency, but also in order that we may be able to employ them on one
part of the sorting or another as the work requires it at the Aifferont sta-
tions. For that reason, we have put on these two special trains oo this
great trans-continemtal service, Bombay-Howrsh, and Howrah-Bombay.
T do not think there will he any objection raised to the other train, namely,

.'the train between Madras and Bombav fortnightly for the Btraits Settle-
ments. The real facts of the case are that these regular spacial traina
cost us a little over 3 lakhs. If we did not use these specials at all, it
would cost us very nearly 2 lakhs in the ordinary haulage of vang for.our
Foreign Mails which could not be taken in the ordinary Railway Mai!

- Bervice vans, and we would lose Rs. 1,168,000 which we get for carrving tho
*Btraita Hettlement Mails across the countrv. By teking ewav thes:
special trains, yon are going to inenr loss, and nat gain. T would ask
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the House, in the interests of the Foreign Mail Service which is cne of
the most important services in the world and which is of grca! value, and
which is & gain to India of 16 to 17 lukhs of rupees sunually after count-
ng the cost of these trains, the subsidy to the P. and O. and every other
charge (there is a minimum profit of ubout 16 lakhs), 1 would ask the
House to allow this amount of Rs. 8,26,000 to remain for Special 7ruins.

Mr. K, Rama Alyangar: BSir, I withdraw my wmotion.
The motion* was, by leave of the Agsembly, withdrawn.

!  8ir Purshotamdas Thakurdas: In view of the fairly full discussion ws
have had on the Postal Dgpartment till now, I do not wish tu move my
amendment. {

Mr. Bhubanananda Das: Sir, in view of the lateness of the hour, I
7 would only point out two points for which I gave

P notice of my motion.; The first point is that on page
2 of Appendix A—Detailed Statements—it is pointed out that
there is a profit of Rs. 24,04,000 in the Post and Telegraph
Department. At the same time it is also mentioned on page 8 that
the Department has taken credit to the extent of Rs. 24,88,000 for services
rendered to other Departments of the Government of India. 8o, actually
there is a loss of Rs. 84,000 if you exclude these credits.’ The Government
of India is therefore running the Postal Department at a loss and paying the
loss out of the tax-payers’ revenue. It is also mentioned in
paragraph 8 that ‘‘ No scparate provision has been made for
depreciation pending the establishment of & depreciation fund '
That means that at present no provision is mado for depreciation of capital
that has been sunk in the Post and Telegraph Department. The I’ost and
Telegraph Department is being run as u commercial department and. yet no
provision is made by the Government for depreciation. The Dcpartment is
still incurring loss. That is one of the points to which I wanted to draw
the attention of the House. We do not mind the Department being run as
a public utility concern. But there should be no loss incurred by the
Government of India on account of the I’ost and Telegraph Department.

Another point to which I wish to draw the attention of this House is this.
In the report of the Standing Finance Committee, page 91, paragraph 7,
it is stated that 5 lukhs are provided for increasing the subsidy to the
British India Steam Navigation Company. 1 have nothing to say against
the Postal Department about it. But what 1 wish to draw the attention
of the Government of India and this House to is the subsequent remurk
made in the report ** With reference to the statement by Mr. Clarke that
the Company would not enter into contract for less than 10 years, some of the
members desired to record opinion that, in view of the broader question of an
Indian Mercantile Marine, they would have preferred a contract for a
shorter term.’’ The Indian Mercantile Marine Committce, I understand,
have submitted their final report. The Government of India are responsible
for giving to the people of India an Indian Mercantile Marine. So far, we
have no Indian Mercantile Marine. We hold the Government of Indiu recs-
ponsible for it. 8o, in considering this new contract, the Government o

* ¢ That the proviuion under nul;-head 'El;eait;- of Mails—Rail _-M; "
Detailed Account No. 6-D,’ be reduced by Rs. 1'& lakhs for Spwinll'l‘:;-?irm(."b“bw

t ** That the provision for Working Expenses under the head * Indi
. Telagraph Depgrtml,' be reduced bl;rgnﬂ_pm_u ® ndian Postal and

1 “ That the demand under the head ® Indian Postal aud Tel ’
be reduoed b!alll. 6,000." acisn Tosl au “eorph Dwnt.
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Indis ought to have taken into consideration the formation of an Indisn
Mercantile Marine and ought not to have agreed to this long contract. I
hope the Member for Industries and the Government of lndis will take
these points into consideration.

The Honourable Mr. A. 0. Chatterjee: Sir, I find that the Honourable
Mr. Neogy has now been sswered. He complained that we were using
the Post Office us a revenue earning depurtment, as & department which was
utilised a8 an indirect form of taxation. Here is my friend, the Honourable
Mr. Bhubanananda Das, objecting to the fact that we were not making
more money out of the Post Office. As regakds the depreciation fund,
it is quite true that we have not got one at present. The matier is under
eonsideration. DBut as a matter of fact, the amount of depreciation is taken
into account in the cxpenditure on the maintenance of telegraph lines.
With regard to the Mercantile Marine, I can only say that the Honourable
gentleman’s comments have been noted.

Mr. Chaman Lal: 1 huve two observations to make on a matter closely
connected with the Indian Mercantile Marine. The first point that I want
to make, Sir, briefly is this. There is an increase demanded towards the
subsidy paid to the British India Steam Navigation Compuny by the Gov-
ernment for the cuarrisge of postal mails. 1 find it stated in the procecdings
of the Standing Finance Committee that this increase is demanded by the
Company and that the Company wuant a contract for not less than ten
years at this increased rate. Jersonally, I find ubsolutely no justification
for granting an increased rate to this Compsny. If you had an Indian
Mercantile Marine, you would be in a better position as regurds this matter.
The increase demanded is from 7 lakhs to 11 lakhs 87 thousand. Is this
increase justified? Personally 1 think that it is not justified. In 1921—23,
there was some sort of competition between the Scindia Steam Navigution
Company and the Brilish India Company with the result that the average
standard rate came down to ks. 6. I believe that before that, the average
standard rate was Rs. 18 and the existing standard rate is Iis. 13, so that,
as 8 matter of fact, the ratio ought to be 18: 18. Bo, instead of thert, being
any increase granted to the DBritish India Steamn Navigation Company.
there ought to be a reduction of Rs. 52,000. But I am told by the Honour-
able Member that the Government of Indin are powerless in this matter
and that the British India Commpany are holding u pistol at their heads. 1%
is said that the sins of the father arc visited on the children . . . .

The Honourable Mr. A. O. Ohatterjee: I do not think I have made that
statement, Sir.

Mr. Chaman Lal: * What 1 gathered was this that the British India
Steam Navigation Compuany have s complete monopoly, that tenders were
invited, but that there was no other company which put in any tender at all.
:Unfortunately there is no company which can compete with the British
.India Steam Navigation Compuny. I believe that there is some sort of
agreement between the British India Steam Navigation Company and the
Scindia Bteam Navigation Company which gives the British India Steam
Navigation Company an absolute monopoly in this matter. I do believe, in
view of the Indian Mercantile Marine Committee’s report, that it would be
dangerous to fetter our freedom in this matter by entering into a contract

for téh years. ‘I believe that last yocar, although the previous contraet
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was for ten years, therc was an extension for only one year—I am spesk-
ing subject to correction,—and I see no reason why this extension of one
year should not be granted again, or at the most for another two years
if not for & year. I believe that this particular increase is thoroughly un-
justifiable and could be justified only on the ground that the Government
of India have no choice in the matter. But there is in my opinion a way
out of the difficulty although it seems to be a very unofficial sort of method
to adopt,—to appesl to Lord Inchcape who is, I believe, the Chairman
of the Board of Directors who own this particular company, to appeal to
bim and send him a copy by registered post of his own Retrenchment
Committee's report and remind him of the fact that the poor Indian tax-
payer is not in a position to pay increased rates for freight particularly when
his own Committee has reported that the expenditure should be cut down.
I think his Lordship with his native sense of humour will agree to this
proposition. I think at any rate nothing will be lost by appealing to the
Company to reduce their rates by at least Rs. 52,000 instead of agreeing to
pay an increased subsidy which can under no circumstances be justified.

Mr. G. RBR. Clarke: May I just say that we did in this case call for
tenders not only for the whole of the lines but for every single line
reparately, and we did not get s single éender from any other company.
That was exactly the position ag regards tenders. As for the exiension
of a year given by the British Indian Steam Navigation Company without
any increase in cost it was done at our special request and as a favour
on the part of the Company. I do not think I have anything more to
say than that the contract which we have accepted on tender ig one dealt

with in the ordinary way.
Mr. Chaman Lal: Huve not the rates gone down? .

Mr. Darcy Lindsay (Bengal: European): I think in justice to the
British Indian Steam Navigation Company that I should say a few words
on thig subject in reply to my Honourable friend, Mr. Chamsan Lal. I
should like to explain, asg Sir Purshotamdas Thakurdas does on occasious
when he tells us that he is Director of a Company but is not urging his poini
on that account,—I may say, Sir, that I am not a Director of the British
India Steam Navigation Company, nor am I a sgharcholder, but once upon
a time I was in their employ and on that account I rise to reply to a
few of the points raised by my Honourable friend, Mr. Chaman Lal.

This contract I understand was entered into eleven years ago, when,
as every one is well aware, the charges were very much less than they
are now. The quantity of mails carried when the contract was entered
into was nearly one-third of what it is now. If the Company were to be paid
on a maundage basis in comparison with what they were paid eleven years
ago, 1 guarantee that they would be entitled to receive the Ra. 25 lakhs
that my Honourable friend, Sir Purshotamdas Thakurdas, the other day told
us he thought that they would be fully justified in charging. Instead of that
this Company put in a bedrock tender. They were receiving azs we know
Rs. 10 lakhs, agreed to as I say eleven years ago, and to meet the heavy
increase in the cost of running the services all that they asked for was an
additional five lakhs of rupees, and I put it to the House that this is
one of the cheapest contracts that the Government of India have ever
made. This company for these Rs. 15 lakhs run no less than 18 mail
services round the coast of India and up the Persian Gulf and to South
Afrioa, and two of those services are run at 16 knots. T took the trouble
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to work one out; they run fromn Rangoon to Culcutta and vice versa o
steainer a week at 16 knots, the charge for which works out at about
Rs. 1,400. They run another service from Rangoon to Caloutts and vice
versa at 14 knots, the charge for which is about Rs. 1,825. Any onme who
knows anything sbout the consumption of coal in running at this higher
speed will realise what a very cheap contract that is and what a very low
rate was quoted for the whole contract.

Now, Sir, what is the alternative? Unless the contract is entered into
with this steamnship company, how are the mails going to be carried? The
only alternative is at the maundage rate which would be much more ex-

ensive than under this contract. Reference has been made to the Indian

ercantile Marine, and because there is no Indian Mercantile Marine built
up or subsidised, I take it, by the Government qf India, there is no competi-
tion for this contract. What shout the Bombay Persian 8Steam Navigation
Company? Is that not an Indian company? Do they not run a regular
service of steamers? Have they tendered for the contract? * No, 8ir. And
why not? Because the mail service does not pay. The mail steamer has
got to run to time. The mail steamer is fined if it does not run to time,
and it has got to run with more regularity. That is why other lines running
round India do not tender for the mails. In my opinion, instead of running
down this great company, they ought to receive our thanks.

8ir Parshotamdas Thakurdas: As I referred to the subject in my general
remarks on the Budget debate I did not intend to take any part at all in
this discussion, but iy Honourable friend from Calcutts has more or less
enmpelled me to meet one or two points which he has made. 1 think it is
well that he began by saying that he wus in the employ of the British
India Steam Navigation Company and to that extent we can count upon
him having expert knowledge about the way in which these contracts are
given and taken, and especially the one omission which I wish he had not
made, namely, the privileges that go with a mail contract. The Royal
Mail contract is not being taken nor, I hope he'will confirm me, is it being
given for the mere purpose of catrying the mails by weight. The steamer
flying the flag of the Royal Mail is entitled to certain privileges and 1 wish
my Honourable Friend Mr, Lindsay had mentioned that,—mnot that that
gshould have counted at any rate with the British India Steam Navigation
Company when they command a monopoly of the waters in which their
stoamers ply. What T said on the Budget debate wus not that the British
India Bteam Navigation Company should charge Rs. 25 lakhs, but I
nadmired their moderation at having asked only Rs. 15 lakhs instead of
Rs. 25 lakhs when they knew that the Government of India could not go
to any body else. (Mr. Darcy Lindsay: ‘* Will the Honourable Membar
inform the House as to what are the priviloges to which he has referred?’’)
The privileges are first admission to the docks when there are other
steamers waiting and so on.

Mr. Darcy Lindsay: I was under the impression that the mails were
landed before going into the docks.

Sir Purshotamdas Thakurdas: Perhaps you are able to know this better
than myself in view of the fact that you have had somne share in handling
this traffic. They have, as far as I am aware, some privileges on the Bom-
kay side but that is not the only point. I am afraid the House should
rot be carried atvay by what I may call the sort of insorrect turn that is
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teing given to what I understand to be the burden of my friend
Mr. Chaman Lal's speech. All that he meant to say and I understood
kim to say is ‘‘ here is & monopoly and that is why the Government of
India had to give this extra price '’. I think that the British India Steam
Navigation Company could have agked for any terms they liked and I repeat
that it is rather good of them not to have asked for 25 lakhs.

One more question in connection with what Mr. Darcey Lindsay said.
Would the Honourable Mr. Geoffrey Clarke tell the House how much extra
has been given for postal contracts given to the other steamship lines
after the outbreak of war. I do not know if he has the figures. Mr. Darcy,
Lindsay says that 50 per cent. increase is very reasonable. Perhaps it is.
He knows more than I do. Could Mr. Clarke tell us what increase has
Leen given to other steamship lines that carry the mail on the other
coast. These steamer companies are the Indian General Navigation
Company, the Irrawady Flotilla Company, the Loralai Mail Service,
the Bombay Steam Navigation Company, and so on. Have they
all been given 50 per cent. increase or have they been satisfied with tho
tigures at whioch thoy carried mails before the outbreak of war. I think
that may perhaps settle the question as to whether this increase to the
B. I. is reasonable or not.

Mr. @G. R. Olarke: I have not got the figures. The only steamship
navigation services of any importance are the Bombay Steam Navigation
and the Arracan Steamship Company. The others I cannot remember but
I am almost certain that the rates of the Bombay Steam Navigation Com-
pany have been raised by very nearly 50 per cent. within the last five
years. There was certainly a considerable increase but I have not got the
figures with me at the present moment. .

Mr. President: The question is:

* That & sum not exceeding Rs. 8,16,80,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment for the year ending
the 31st day of March, 1825, in respect of the ¢ Indian Postal and Telegraph Depart-
ment *."

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 18th March, 1924
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